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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL $ HYDERABAD BENCH
“{ | AT HYDERABAD
\ ORIGINAL APPLICAT;gguz_gg”Bgl&_ l at
T

DATE OF CRDER 3 28 2=~1997,

A O T T G e S T S S e KD GBS e T S g mm-',nm-:

Between §-

1, M.Satyaharayana
2, Ch.Sitaram

3. K.Nageswaraz Rao
4

5

-

. G.Prasad
«» S.P.,Udaya Kumar

N
N

~

: h-. -l“\ And

1, UniSE c¢f India,
Rep. by Secretary to Govt,
Dept., of tpace,
Anthariksha Bhavan, New BEL Rcad,
Bangalore»‘ﬁo 094,

2. The Incian Space Research Orgsnisaticn,
Rep. by Meber (Personnel), Dpt. of Space,
Govt. cf India, Antharik*ha Bhavan,

New BEL Rord Pangalore«560 094.

3. The,Director, '
SHAR Centre, Sept. of Space,
Govt. of India, Sriharikotar , .
Wellore List, 1

«os Respondents

Counsel for the Applicants : 8hri P.Naveen Rac

Ay
Ay

Counsel for the'Respondents | Shri V,Vinod Kumar. CGSC

CORAM 1 : -
THE HCN'BLE SHRI R.RANGARAJAN &  MEMBER (a)
THE HON‘BLE SHRI B.S.JAI PARAMESHWAR . 35 MEMBER (J)

{Order per Hon'ble Shri R.Rangarajsn, Member (a) ),
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CL//Fétion, the same will be disposed of by the respondents in accordance

2. " Subject to registering the OA the following order is

5%

- 2 = ‘ e

{Order per Hon'ble Shri R.Rangarajan, Member (A) ). .

1 Heard Shri P.,Naveen Rao, counsel for the applicants

adBJShri V.Vinod kumar, standing ccunsel for the respondents,

passed -

1

The arplicants in this OA are aggriéved by the notifica-
tion of the recruitment rule for the post of Assistant-B in the res-

péndents organisation. Their main grievance are és follows

(1)By allowing certain quota for outsiders, prcmotional
. opportunities for serving Asst., Group=B will effect
" 3s there is stagnation and the remedy for this lies

elsewhere;

(2) The Recruitment RuleStake only prespective effect
and should not take ret;bspective effect. This point
has already been resolved in Ranghaia’s case { 1983
(5C) page 952) Hence this point should also be con=
eidered by the respondents if they issue notification
for recruitment rules with retrospective effect; |
: - Aode LN

(3)Five vacancies arose after thg inﬂyction of, new
recruitment rule. The learned counsel for the appli-
cant submits that the roster earmarked for the
direct recruits is not properly assessed and hepce

. the applicants will be put at a dis~-advantage.,

3. ' &pplicants should suﬁmif a proper repreSentation in this
connection so as to rectify any mistake if occuﬁ?“ Without submiting &

representation the applican%;cénnot approach this Tribunal for any

direction.
[

4, in viewtéf the above we are of the opéhion that the
; ‘
applic/nts mﬁszxhaust the normal chamnel grievance redressal

méchinery before filing an application in this Tribunal. We have

n¢ doubt in our mind that in case the aspplicants submit a represen-

‘.
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with&the rules 'and after perusing their grievance. As it i1s stated

that an advertisement 1is issued already, the appiicants may, if so !
advised, file a representation very shortly preferably within a period
of one month, . If such a representation is received the respondents
before
will dispose of the same expeditiously preferably/the finalisation
-
' of written examination. If the applicants are gcing to be aggrileved H}

the reply going to be given by the respondents, they are at liberty

to take such re-course as avallable under the law,
\\ -1

AN - — . :
5, T \\ The 0.A. is dispecsed of as above at the ‘admission stage |

itself with no order as to costs.
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U Sriharikefa,
Dt:29..04-1997,

A

To e
1 The Secretary, Dept of Space/
. Chairman, ISRO '
Antariksh Bhavan
New. B E L. Read
BANGALORE ~ 568 £94

‘ Respected Sir,
Sub: Filling-up of the pest ef Assistant'B' - Ieg.

2! Netificatien Ne,Adun.4.26(7)/96, dt.13.12,96.
37 Order of Hon'ble Central Administrative
Tribunal, Hyd:rabad Bench, dt.28,2.1997 in
Q0 A Ne.,272 of 1993. ‘
: i

Ref: §1§ OM No,2/13(10)/85-1 (Vol.IVS, dt,17.5,1995,

We beg te submit that we are wel'king on regular basis
in the Office of the SHAR Centre, Srihariketa, Our service
~’ particulars are given in a Tabular %x form hereunder:-

—-———--—ao—-ﬂu:b‘—-—-u--u—-—-n-.———l—-tnn-nau—"uq—znuw

Date of Date of Date of Date ef
S Ne, Name initia} Premetien/ Prometian Frometis
S/Shri appaint~  Appaint- te Assis- te Assis.
ment nent te tant fAl fant 'R
oCHp?y
{
-&—mn{;ueﬂnwwauum_mmmwmm mmmmmmmmmmmm B
1. H.§2%yanarayana 24,4,73 5,879 36¢,3,88 2.7.,96
5 : Y
B e (sensons)
=Ech: Y
' quota}
2, Ch Sitaram Qéw . 24,2, 87 36,3,88 2.7.96
’ ' (Adhoc ) ‘
{Merit quata)
3. K Nageswararae 21.1,76 19,168,090 119y -
e (Helper-B) Adhec ) ‘
- i - 24,5,82 Merit queta)
\/ . (as OC'A') .
4. G Prasad 7.12,83 15,1096 . o , - ’
{QCTAT) EAdh&c) ,
i . \Seniority
— _ ‘qusta)

-".-”—&Mﬁmmﬂammm”ﬂmn'ﬁ’,ﬂnnwcz,---an—.-—qmlu-w:u..
7 ,‘-a . . \‘

Yeu e aware that frem the pest of AssistantiA” and Upwzrds
2re erganised inte varieuys branches such zs Administratien,

Acceunts, Purchase ang Stores. There gn the pragress
, . - N -
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is in the Tespective branches, &t the stage of entering

into category of Assistant ‘A', an Office Clerk ‘B' is

required to exercse an cption to gé Lo any of the 4 Sectlons
of their choice, They are required to undergo a relevant

examination in the Tespective branch ang on ba&ssing such

» examination they will he promotéd to Assistant 'A' cadre,

. . Posts in Assistant'at cadre are reaui.L‘ed to be filled-up
to the extent of 75% by sen*orlty in the lOwer cadre
subject to passing the relevant examination of proficiency
in the section to which they have chosen and the balance

of t:he posts are made to be filled-up by merit and ability
again with the requirement of passing the required

" examination, Yoy may kindly note that LPtO Assistant ‘B!

level, the POsts are organised into each Centre far the
burpose of recruitment and prQnOt.lOD and for othar service
conditions, 1In Sr.lharlkot.a @5 at present there are 79 OC'Al,

112 OC'BY, 34 Assistant 'a¢ and 27 Assistant‘B'.

it 15 respectfully submitteq that the administrative |
establishment is bifurcateq into Four broag Sections namely,
Personnel ang@ General Adninistra‘tion,,Acc:Ounts Purchase and

Stores. The POsts are earmarked to various Sections as per

\(' the funct.ional Yecmirenent and such class ification begins

at the leVel of Assistant Al The .incmnbents in the lower

‘{ .grade are examineg of their chpeLaDCe and sultability in
the respective branches to which they opt ang having foung
them suitable only they are mduo*ed into Assistant A‘ Grade,
From ﬁ':ere mwards they progress in Cheir reSpective Grades,
However, while making a provision for direct recmitment "

at the level of A.;sistant’B which is 2nd in the hyrarchier

1

N

3

1

cadre after categorlsatim No specialiseg oualifications L
1

|

are prescribed 'Ihe Jrcrultment is intended to pe made

- - E . . ' ! [ oS | -~




: general and after their recruiunent ‘the candidate would be
‘allotted to the’ reSpective branches In otherwords, any
person with any backgrouno can walk on to the Peraonnol
Management and Gcneral Administlatlon branch or Accounts
Stores or Purchase without any experience. It is relevant
to note that' the Organisaticn is eatering to a speclalised
area which requires high guality raw material and thefe, )
can be no ccmprﬁnise in securing the raw material asiit would
have sefious‘repurcusions. Therefore, a sp ecialised
knOwledge.and training to identify the prOducﬁs is very
essential for the healthy functicening of the Organisation,

Otherwise it would expose the puﬁlic funds to unnecessary

waStage.\\
N |

It is respectfully sulmitted that there has béen
demand and long felt need to revise the scale of pay of the
post of Assistant‘B' as it was felt that it was inadeguately
ralsed and it haslnot been given the due recognition of the
nature and responsibllities attached to the post and the
work done by the persons holding the poét. The persoﬁs
working in the lower post of Assistant'A' fram the post of
Assistant'B’ are having almost identical scale of pay i,e.,
1400-2300 and 1400-2600 fGSpectively. The staff.side hawve
been demanding for revision of the pay to the post of;
Assistanf'B‘{ thile accepting the demand for rev*slog o
thelscale of pay to tpe post of Assistant’8' fran 1400-2600 i
to 1640~é900, the Governpent simultaneously took a decision
to introdvce a re ~ervation to the extent of 1/3 posts to Lz .
filled-up by the methou of direct. recruitmcnt fram theé

Open market,

4
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.+ At the cost of re'pétition W& Sulbmit that g5 at

bresent there are 79 QC'A', 112 OC'ge, and 34 Asgistant ia

and 27 Assistant‘s'. AS can pe

Statement of partimlars"giv'en above, it t o0k 13 Years for

Mr.Satyanarayana Singh to secure Pramction zs Assistant 1o

Yve posts
for a Very long time THis Stagnation 4+ Various levelg 1s

available for pPramotion, In addition tg this, there jig an

of Pramcticsn only, H0wever,

nta] recruitme). +
by way of competitiye examination, This waylg Satisfy the

test of crapeti tivenesg 43 well as the test of Seniori ty,
'L N

AS &Xxlalneq by us in the earliepy Parg that in the interese of

|

Contd... 5
n i




‘atleast te the level o7 Assistant 'Bt

[
v

administration also there shcmld not be a d,il:‘ect
o0 S

e

recruibnent at the level of Assistant igd, wWe therefore
~—————— 2

sutmit that dispensing with direct recruitment would

Satisfy the twin conditions stated above il.e.. elhnination

of stagnation and choosing the right kind of pecple to
hold the post of Assistant ‘B!, &ggrieved by this action
ve have invcked the jurisdiction of Central Administrative
Tribunal, Hyderabad Bench by €4iliny O,A, 272 of 1997.

The Hon'ble Tribunal was prima-facie convinced with cuar
contentions but as the departmental channel was not
exhausted and there was always.scCpe for re-consideration
by the administratlon, the Hon‘ble Tribunal remanded back
the matteg\to the authorities° In the circumstances it is
{ ust and proper to re—consider the entire issue in the
light of the supmissions made by us above. We hepe and

pray for favourable re-consideration of this entire 1ssue

) :
) e further submit that with fend hepe sf securing
igher status in service and with hepe sf rzaching

» we have Jeined

o But present decisien shuttered eur hepes
aspiratiens, This alse ameunts te alteratie f

service cenditiens te eur detriment | "o

in service,

W . ea:
e therefer: earnestly appeal te yeur guedself to

Com
censider the entire issue and de Justice te the
in-service candidates.

accerdingly,

r

e pray te yeur geedselves

L Yours faithfull

ST .
{U . e TN YARARAYAA 3 1AGH )

(2)¢ CHo BATHIAR )
{3 ( ﬁaﬁ&CLSAnﬂn ARY )
| §4) § Go %50 )
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I T NIGH t ZHAT O¢ RLIRD LA AT iAo il
. yragenks
Thae loavigable lir;Justice KoG,Balakziahdan
nd '
The Hongdrable Mr,Justicy 9, N Patnalk
indhy the 6th day of Jung, 1927/ l:th Jyaisthe, 1917,
wnnmviuoﬂlevv}/av 4n 0,V N0 9580/97 S

p@titianvfn/botiticneraz ‘ ,
1. dComan ¥i1llat, lLeader, Joint Conpultetive Malhlnury (Jiri},
O Megional Courcil, Vikran Sarabhial Hpaca COontru,
Thiguvananthapuram, :

2, NsVimwenethan, HC 10. 2015 3, Dffive Clegk B, PGASLW S,
Vikren Scrabhai fZpoce Centge, Thiruvananthppu;amg

‘ , ' Vo,

-«
Raap@ﬂdentq/ﬂ?qpuﬂdtﬂtbs

i, niun of Ipdia, zepr&scntud Ly 1its 5@cruta1gg Lepartimnt of
Tpati, GovigTient Jegrerariav, hangalore, _

2 Chaeirmon, Indian Lpace Resemrch Orgsniastion, Raiyelore,

3, Dixucesr, Vikram Sarsbhal Spece Centke, Thiruvanentla)uram,

4, Jolink ;aégethxy (Chairman), Depiaxtmaens of Spacg, Riglonal
- deuncil, New Zelhd,

5. Centr/1l ~sdministrative Tzibunal‘ Zrnaekul an,
Potition praying thebt'in ths circunstances éteted in -the
aff1davit £11:d aloag with the 0.7, the High Coult ba pleascd to .
gtay vl) furtheg procecdings pursudnt Lo IXis, £2 uﬁd 34 pcnding

Liﬁpﬁﬂul of the QuP,
This petiticn coning on for oxders upon parusing the patiticn

~apd the effid-vit £4led in support of 0.P. &1d wpon heoring the
Caxgumente of (WX F.Revindren, Mdvocate for the pestitioner, the court
. I

QPRI D ¥R ' .
lgkerim sty £or 2 wgeke & NoticaG, “ ,

606,97 u,cvu- u.,l_i.,t’.atnaik@' Jud @

/ TEue Copy /

Ext, P21 . txue copy 0f Qffice Moworandum deted 17,4099 fscaed by
: I3RY Hoadyuarters,

Ext, Pdg trxus copy of the ropresontation dated 6,6, 1935 aubmittud
Jeionkly ny various xcco,nimed staff Agsociakions boefore the

2nd raspondunt, : ! o

i ‘
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,ﬁﬂfg. 33 1/3rd of posts will bhe filled up hy direct recenitment and (he

wir———degigton—+o—-inirodice . direc!l .recruitmen

: 'pﬁ: .Beetharam, Purchase Assistant 'A' {adhoc], St1aff Code No. G
e iziig_fpr dispensing with the direct recruitment of Assistani 'R’
Cteat thils juneture ecannot he agreed to.
:':34‘-‘7'_‘.'-:'_.1 . “:;au .1'(_.: -
. ’;;‘f‘d : ‘ %\Q\r} P e
/ [KNN. NAMRUTIIRT]
! ADMN, OFFICER-TT
To
-Shri CH. Seetharam '

Staff Code Ne. G 12119
Purchase Assistant 'A’' [adhoc]
Through: Head

cc to: Persansl File/File No.5.1

.consent of the staff side members and as such the reqguext of Shej

s Purchase

! T S
" . "'_ '
] ' ‘{)G\\N\“U\\}\J\ — ¢ }Ql
. ' E ~ VAR W M7 §TR %iTiaz
: : Office of Head, Purchass  § 5}
B : &+ Stores ’
s 07211397 A
> - GOVERNMENT OF INDIA )
‘ DEPARTMENT OF SPACE ok 277 | SHAR Centre ’
o ‘TSRO :: SHAR CENTRE
P & GA DIVISION
SCF:PGAIESTT:I1:5.1 July 3, 1997
I L R .
OFFICE MFMORANDUM
= - -8hri CH. Seetharam, Staff Code Na. G 12119, Purchase
. 74 Assigtant A" [adhoc] may refer to his representation dated
Lt 29.046.87 addressed 1n the Secretary, DOS/Chairman, TSRO,
f; » Bangzlore for dispensing with the direct recruitment to the post
T :of Assistant 'R, The request has bheen examined hy the
.iya5ﬁéﬂepantmeninianaiail,_nlj_haﬁ_bean_sLaLednhx_ihf”HﬁRﬂLLwﬁDi"_JhaJm_w_L«
i the grant of Rs.1640-2900/° =scale to the Assictfant 'R'  af
A DOS. /ISRO Centres / Units was 3 package with the econdilion  {hal

twas . taken - widli - 1 he

’m\g"

Stores




R-1.

R-2.

R-3.

e '
areise |
' ) ATTESTOR

& 1’

M.Satyanarayana Singh & others -

IN THE COURT OF ADMINISTRATIVE TRIBUNAL AT HYDERABAD
0A N0O.1425 OF 1997

Between:

Applicants

and

Union of India, rep.by
Secretary to the Govt.,
Department of Space,
antariksh Bhavan,

New BEL Road,
Bangalore,

The Indian Space Research
Organisation, rep.by
Member (Personnel),
Department of Space,
Govt.of India,

Antariksh Bhavan,

New BEL Road,

Bangalore,

Respondents

(IR}

The Director, SHAR Centre,
Department of Space,
Govt.of India,
Sriharikota, Nellore Dist.

Vvvvvvvuvvavuvuvvvv

REPLY STATEMENT FILED BY THE RESPONDENTS 1 to 3

I, C.K.Kutty, $/0. Shri C.P.Narayanan aged 53 vyears

hereby solemnly affirm and state as follows:

I am the Head, Personnel & General Administration, SHAR

Centre, Department of Space, Sriharikota and as such, 1 am

well acquainted with all the facts of the case. 1 have read

the application filed by the applicant and noted the cont-

ents thereof.

all the Respondehts as 1 am authorised to do so. The mate-

rial averments made in the application are denied save those

that have been specifically admitted hereunder.

-0

do

I am filing this reply affidavit on behalf of
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2. Before adverting on the contentions raised in the 0.A, for a
bettér appreciation of the issues, a brief backgrouna of the
special powers conferred to the Departmént o% Space and the
recruitment and promotional norms followed in khe Department of

Space is furnished hereunder:

2.1) In order to promote rapid development of a%tivities connect-
ed with Spéce Science, Space Technology ahd Space ﬁpﬁ1ica;
tions, Govt.of India considered it necessa%y in 1972 to set
up the Department of Space (hereinafter cai]éd as D0S), free
from all non-essential restrictions and negd?éss1y inelastic
rules, Accordingly, by an amendment to tﬁe‘ Govt.of India
(Allocation of Business) Rules, 1971 issuéd vide Notifica-
tion No.CD-567/72 dated 18.7.72, (Markediaﬁd .produced as
Exhibit R-1) D0S was inter-alia given fulﬂ powers to form
its aown policies and procedurés to be adopﬁed in all matters
related to the personnel under the control of the Dept.of
Space, primarily to achieve the tasks assﬂgned to it. The

. D08 has also peen exempted from consultation with the UPSC
faor appointmeat and promotion of its personné1. Under the
special powers available to it, the DOS h&é formulated its
personne]l po1icie§ including on matters reT?ted to recruit-
menf and promqtion of its personnel, to su%t its specific
and unique requirements. The activities %ssﬁgned to DOS

and Indian Space Research Organisation (hefeinafter called

as ISR0O) are unique, combining both Research & Development
: e

: afasg®
DEPONENT

v

aresiET
ATTESTOR
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(R&D) and Developmental tasks., Obviously, thF Organisation

needed selection of Scientists and Technologists of high

calibre in these specified areas. Further,@to support the

58T activities in areas Yike Purchase, Finance, Stores and

Personnel Management,‘ compétent and commﬁtted team wWas

also needed. :
i

2.2) Normally in Government, the appointment of wpersonne] (Re~

cruitment and promotion) is made by the following agencies:-

Category of posts Agency

U.pP.s.C
|
Staff Selectiion Board

(a) Group AR B

(b) Group “C!' .

{c) Group “D" .. Concerned Department

Since selection and retention of such a team within the
|

\
constraints of time and proficiency was not 'Fg]t possible

through the normal channels referred to aboye which are more

conventional, time consuming and procedure oriented, the DOS

has been exempted from consultation with t%e upst for ap-

pointment and promotion of its pergonne1 and the

D.0O.S/F.5.R.0,, under the pouwers conferred by Govt,of India

(Allocation of Business) Rules 1971, fo?mu]ates its  own
of

Recruitment and Promotion policies, For the purpose

‘ !
Recruitment and Promotion, the personnel working in n.o.5 /

1.8.R.0., are classified as scientific & Technical (herei-

nafter called as $ & 1) and (b ddministrative.

A
\%
™ afvaned
DEPONENT

Ve AT

aresine
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trdse
2.3) While S&T employees are covered by F1é@ﬁb1e Complementing

Schenme (hereﬁna%ter called as F.C,S) for the purpose of

promotion, the promotions of Admn. St%ff are subject to]
|

availability of vacancies. Under the F{C‘S., the required |

number of posts in the lower grade are”uggraded to accom-

modate ' those found suitable for promot%oﬁ within the cate-
gory whereas admn.personnel cannot be p?omoted unless vacant
posts are available, The procedure ngr recruitment and
promotions of Admn.Staff are ?egu1atedfby the Orders con-

| .
tained in the 0.M No.HQ/ADMN/4.20(2) dated 1.12.75 (Marked &

|
Produced as Exhibit R-2) of I.8.R.0 ‘ﬁeadquarters, Banga-
tore, as amended from time to time.

1

2.4) The following are the different types of Administrative

posts available in D.0.5/1.5.R.0,

Designation Scale of pay y
I
1) O0ffice Clerk-A . Rs.950~1500
2) 0ffice Clerk-B Rs.1200-2040
3) Assistant TA' .- Rs.1400-2300
(Admn./Accts./Purchase/Stores) - (I
4) Assistant-B Rs.1400-2600
{Admn./Accts./Purchase/Stores) .
5) Assistant Officer .. Rs,2000-3200
(Admn./hccts./Purchase/Stores) i
6y 0fficer-1 Rs,2200-4000
(Admn./Accts./Purchase/Stores) :
7) 0fficer-1I Rs.3000~4500
(Admn./Accts./Purchase/Stores) '
8) Head Rs.3700-5000

(Admn./Accts./Purchase/Stores) :
7311 17.5.95, the method of fﬁ11ﬁng;up‘of all the aboveg.
posts except the posts of Gffice CYeJk~# was by promotion|
As seen from para 8.1 of 0.M dated 1ﬁ12.?5 (Exhibit R=2Z)|J

|

the posts of Admn.Asst.B/Accounts hsst.B/Purchas

S « M

Asst.B/Stores Asst.B were to be filled-up by promotion,_ﬁxar
) i

\\_’ AN s .
afwaredi

< (R T
ATTESTOR




2:5)

SEED) Administrative Staff in 1.8.R.0., are not confined
. |

r1he ‘ !
; |
though certain percentage of the posts of dssistants in the
Ministries/Departments of . Govt.of India are filled wup by
Direct Recruitment, it was decided in D;O.S/I.S.R.O in the ‘
intial stages of formatibh of the Department that posts of
Assistants i“B'/“A' in the areas of Adminis tration /Ac-
counts/Purchase/Stores were to be fiT]ed}up on promotien in ‘
order té provide pEomotionaT avenues to thg young Personnel

joined the. organisation at Office Clerik “AT/0ffice Clerk

“Btlevel. i ‘

There was a demand from Staff Side that the scale of pay at-
tached to the post of Assistant-8 (Administration

/Account$/Pﬁrchase/Stores) had to be upgraded from Rs.1400-
2600 to Rs.1640-2900. The demand of the Staff Side was

considered keeping in view the fo11owﬁn§ aspects: - ‘

i) To plan and execute highly co@p1ex and scheduled |

critical projects, administrative staff of a high quality,

matching the quality of Scﬁentists/ﬁngiﬁeers are essential.

to desk related jobs but are also assigned project refatad‘
works. ' | ‘
114) The Assistant-8 play a vital fo?e in the Adminis-
trative area and their next Tevel of prbmotion is Assﬁstant‘
Officers as explained supra, at whichj]eve1 they have to

shoulder varied and complex responsibilities.
‘ )

f'/
%’

~ |
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2.6) While considering the proposal to assign higher scale of pay

to the posts of Assistant-B (Administraﬁion/ﬁccountsipur— !
chase/Stores), the aspect of filling up the posts of

direct recruitment to fall in SIﬁne with other !
l

fssig- |

tant-B by
Ministries/Departments of Govt.of India was also considered

. o
keeping in wview the following advantages‘of recruiting the

personnel by direct recruitment:- ‘
| |

i) It is in consonan&e with the principle of democracy in
. L |
as much as all cequal  opportunity :

for public office at all levels of the po%ts.
|

qualified persons get an

i1) It widens the area of selection, and thereby the hest

talent in the Country may be found out.
! I
in to the service. By giving the |

$11) It brings new blood
younyg men and women an opportunity to en#er the services at
middle 1eve1; it keeps them contﬁnuous&y “adopted to new l
ideas énd outlook of Sécﬁety and pr&vent% them from becoming :
the exclusive preserve of the old and conservative people.
iv) It impels the employees to keep abéeast of new develop-~

ments in their several fields lest they 'should prove inferi-
| |

for higher posts. ’
| |

or incompetent

Who!

v, ) In the absence of direct recruitment, the persons

|

are promoted to higher positions are promoted at an age when
il

' \

they have Jost all initiative, quickness and vigour. Thﬁ

|
intake of vyoung persohnel through dﬁ@ect recruitment may

|
compensate - the above deficiency to some extent and improvg
| |

o~
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2,7) The matter regarding assigning higher hay%céle of Rs.,1640-.
2900 to Assistant-B was under discussion in various meetings
of the Deptl.Council of Joint Consultative Machinery and
Compulsory Arbitration in the DOS ( hergi%after called as™

J.C.M & C.A™). It was agreed that direct Lecruitment at the

Tevel of Asst.-B to the extent of one thir? of the vacancies

could be introduced sjmu1taneousiy assigning the pay scale

of Rs.1640-2900 to the post of #Asst.-B.

2.8) A proposal to‘assﬁgn the higher scale of p}y to the post of
Asst.-B and earmarking one third of the vacancies of Asst.-B
for filling up by direct recruitment wasisent to the Govt.
for accord of approval. After receiving ﬂhe.approvaT of the
Govt., orders were issued to the above e%fect vide O0Office
Memoranda No.2/13(10)/85-1 (Vol.iv) dated 17.5.95 (Marked

and produced as Exhibit-R3) of Dept. of Space and

HO:Admn:A.20 (2) dated 17.5.95 (Marked‘ and produced as

Exhibit R4) of ISRQ Headquarters, Bangalore. In terms of

0ffice Memorandum No.HQ:Admn:4.20(2) dated 22.4.96 (Marked

and produced as Exhibit RS), the recruitment for the post of
1

Asst."B‘ will be a common recruitment on 511 15RO basis and

will he done by'ISRO Headquarters. Accerdiﬁg]y, a Notifi-

catjon béaring No.HQ:Adnn:4.26(7)/96 dated 13.12.96 (Marked

and produced as exhibit R6) was issued c¢alling for the
applications for the posts of 4sst.-B to be filled up. In
connection with the selection of the personnel for the above

posts, written examinations were held on 28.12.1997.
! .
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2.9) Due to exigencies of public services, there had been re-

quests from various centres / units of ISRO to operate the
posts ofvﬁsst.~B earmarked for direct #ec}uitment on ﬁdhoc‘
basis. After examining the matter in détai1, it was decided\
vide communication No.HQ:Admn:A.ZO(Z) dated 13.9.95 (Marked

and produced as Exhibit R7) , the post of Asst.-B earmarked

for direct recruitment may be operated on Adhoc basis for a
period of & months and the periocd of op@ration has further

been extended ﬁpto 12.3.1998 vide communications dated

|
6.5.96, 11.9.96, 17.2.97 and 17.9.97 (Marked and produced

as Exhibits R8,R9,R10 and R1il) , in §iew of the above

dicision to fi11 up the posts of ﬁsS%.;B carmarked for
direct recruitment. The above decision &oloperate the posts
0of Asst.B on adhoc basis is only an interim afrangement till
the reguTar recruitment is made as expi?ﬁne& in para 2 .of
communication dated 6.5.96 ( Exhibﬁt*RS?. In pursuance of
the above decision, applicants No.l and;2 were promoted on
adhoc basié against the vacant post of Purchase Asst.-B
|

earmarked lfor direct recruitment, vide O0Office Order

No.SCF:PGA:Estt:~2:1.2 datad 17.7.1996 (:Marked and produced

as Exhibit R12). The applicant No.3 waé also promoted to

the pbst of #Admn.Asst.-A on adhoc basis against the post
fell vacant on account of operation of Admn.Asst.-B Uperated
on adhoc basis, by, internal promotion, which was ear-

narked for direct recruitment. The applicant No.4 was also
1

promoted to the post of 0ffice Clerk -8 which fell vacant on

1
sccount of eperation of the post of Asst.-B on adhoc basis

| afsward
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by internal promotions, vide Office. Orderj "No.SCF:PGA:

Estt:11:1.2 dated 15.1,1997 (Marked and produced as Exhibit

R-13). The above promotions were effected s@bject to the

following conditﬁéns:~
; | .
1, The adhoc promotions will not confer any q1aﬁm or right

1

for promotion to ‘any regular vacancy. ﬁ '
[

2. The servicé:rendered in officiating capacity would not
|
count for the purpose of seniority in that grade and eli-

gibility for regu1ar promotions T

3. They ®11i automatically stand reve}ted to their

original posts on expiry of the short term Qacancy or on

further orders.

i

3. Having stated the brief background of the céseiof the ap-.

plicants, the parawise reply on the various point? raised by tLhe

applicants is furnished seriatim as under:-

3.1 In vregard to the averments made in paras 1,2 & 3in the

application, it is most respectfully submitted thaﬁ they are

|
formal in character and need not be traversed.

3.2 Reply to para 4.a of the 0.4 _ } i

The details of ?ppoﬁntement / posts held b% the Applicants

in SHAR Centre, a wing of ISRO under DOS are furaished

belows - : 4
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S.No. Name o Details of Appointments
§/8hri Post Date '
1. M.Satyanarayana Office Clerk-A 24.4,73,
Singh .. Office Clerk-B 05.8.75
Pur,fAsst.-A . 30.3.88

*pur.hsst.-B{Adhoc) 2.7.96

2. Ch.8eetharanm 0ffice Clerk-4 24.2.87
*pPur. Assistant-p 02.7.96

(Adhoc) i
3. K.Nageswara Rao Helper-B ' 21.1.?%
- o - Lab.Asst.-A 05.1.78

0ffice Clerk-4A 24,5,82
Dffice Clerk-8 19.10:90

*Admn.bsst .- A 01.01.97
(Adhoc) o
4. G.Prasad . Office Clerk-4 7.12#83
*Office Clerk-B 15.01.:.97
(Adhoc) i
5, §.P.Udaya Kumar Attendant.~8 16.09.74

0ffice Clerk-f 20.09.,85

T
)

3.3 Reply to para 4.b of the O0.4:

The 1S8R0 was an autonomous body til] -31;3;1975. It was
converted dinto a Government organisation w.e.€.1.4.19?5 in view
of the increasing‘ magnitude of its activitjes and  financial
outlay oh .the projects entrusted to ISRO and  of the National
importance of these projects. In gxercise ofjehe powers delegat-
ed under Govt.qf India (Allocation of Bus%ness) Rules, 1971
(Exhibit R-1), the Dept.of Space has been f;rmu1ating its ownh
policies and procedures to be adopted in altmatters related to

,the personne1lqhder the contFo] of the Deptiof Space, inc]udﬁﬁg
the norms for recruitment and promotion of 511 the personnel in

DOS/ISR0O. As per the norms laid down by DOS?IS?O, certain levels

upto which particular category of emp]oyees;can be promoted were
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prescribed in respect of each category. As ex?]ained in para 2.4 ‘
SUpra, an emp19ye§ who Jjoins the organisationlas 0ffice Clerk-A |
can reach upto Head, Personnel and Genl.Administration/Purchase & i
Stores and Accounts & IFA on promotion against the posts ear- ]
marked for promotion after completion of requiﬁed humher of years ‘
of service prescribed for eacﬁ post as detailed below:- |

For promotion . Residency period | Quota earmarked ’

to the post of for seniority/ \
~~~~~~~~~~~~~~~~~~~~~~~~~~~~~~ ,omerit, |
1. 0ffice Clerk-B . 3 vears as 0ffice 75% Seniority ‘
Clerk-A i 25% merit I -
‘ 1
2. Assistant-p 3 years as O0ffice - 75% Seniority
Clerk-B 25% merit -
1 i
3. Assistant-B 3 years as Asst.-A 100% seniority
4., Asst.0fficer - 5 years as Asst.-& ' Promotion by ‘

or 3 yrs. as Asst.-B seniority &
“merit among the
| empanelied can- ‘
dates at the ra- '
tio of 1:2 (only
cAsst.-Bs will be ‘
S promoted against !
seniority quota |
and all other ‘
leligible empio-
yees against
"merit quota. |

w3 dmhesdmnay A

5, 0fficer-I : 3 years P 100% merit,
6. Officer-11 3 years 100% merit. | g
; v
| v
7. Heads of concerned 6 years 100% merit. E
Divisions | Q

In Administrative line, the following four areas were identi fied

as distinguishable areas:-

S |
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' DEPONENT |*
areaiss i
ATTESTOR ' ‘

Pl
-___' Rz
2l



o |

- s1lZ::
1. Personnel & General Administration (Herein after
called as "P&GA".
2. pccounts
3. Purchase
4, Stores

As explained in para 6 of ISRO Hqrs.0.M ‘dated 1.12.1975 '
(Exhibit R-2) Office Clerks-A and B are intercﬁanéeab1e within
the above Admn.areas whereas the personnel at the level of Assis- !
tant and above are non-interchangeable among the above
Admn.areas. Office Clerks-B have an option to w;ite Deptl.exami-
nations in all / any of the above Admn.areas for'consﬁdering for
interviéw for promotion as Asst.-A and once they are promoted as
Assistant-A (say Admn.Asst-A/Pur.Asst.-A/ StoresAsst.-A/
AcctétAsst.A), they cannot be allowed to switcﬁ over to other
Admn.areas. The posts of Assistant Officers and‘above form as Va
centralised cadre -and for Asst.0fficers grade and above, promo-
tion will be from among the eligible candidates in Centres /
Units of I8RO as a whole. The review for promotion for these
grades will be conducted by ISR0O Headquarters at Banga1oré on  a
centralised basis. For the posts of Office Clerk-B, Assistant-A
and Assistant-8, promotibn will be from among the eligible candi-
dates .avai1ab1e in a particultar Centre / Unifi of ISRO. The
Centres / Units of ISRO are located at various pﬁaces throughout
the - Country. As explained in para 2.3, tHe promotions of
administrative staff are vacancyroriented and fherefore stagha-
tion to some extent is bound to be there as 1on§ as the policy of t
vacancy oriented promotions is in existence. As explained above,

25% of the.poéts are earmarked for promotion under merit quota

and real meritorious personnel can have fast growth if they make
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use of the facility. The Apex Court, in Director, Lift Irrigation
Corporation Limited, Vs. T.K.Mohanthy, 1991 A.I.R, SCW, on page
397, held that there is no Fundamental Right to promotion but an ;
employee has only right to be considered for ﬁromotﬁon when it
arises, 1in accordance the relevant Rules. The Apex Court also
held in similar cases that creating promotional avenues 1is the
previlege of expert committees like Pay Commission. In order to
have a remedy for stagnation, the V Central Pay Commission has
suggested an "Assured Carreer Progression” scheme (ACP), under
which two guaranteed financial upgradations wqu1d be given to
Group-B, C & D officials after eight(8) and sixteen(16), ten(10) |
and twenty(20), and th1ve (12) and twenty four (24) respective=-
ly. The orders of Government of India'on the above recommenda;
tions of the V Central Pay Commission are still awaited and as
and when such scheme has been introduced by the Govt.of India,
the problem of stagnation can be reduced to some extent. Fur--
ther, the problem of stagnation in administrative personnel s
not peculiar to the employees of ISRO and the policy of vacancy
oriented promotions for Administrative Staff is in existence in
all most all the Ministries / Departments of Government of India.
Any deviation to the above general policy prevailing through out
Govt.of India will have far reaching consequences and unbéarab1e
1iapi1ity to the public excheque?. As explained in para 2.4 to
2.8 supra, the vrecruitment of personnel in the wmiddle level
.i.e., at the level of Assistant is not pecuqiarfto the Dept.of
Space and the above practice is in vogue in all most all the

Ministries/Departments of Govt. of India since long. Hence,‘_th
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contention of_the applicants that the present impugned decision
of the Government to fill up one-third of the vécancies of Assis-
tant-8 by direct recruﬁtment, is in an arbitréry manner is hot
tenable in view of the fact that as explained in para 2.5 to 2.8

éupra, the above decision was taken after the issue was dis-
cussed in the Departmental Council Meetings under Joint Consulta-

tive Machinery and Compulsory Arbitration.

3.4 Reply to para 4(c) of the 0.A:

As explained in para 2.5 supra, it js a fact that there was a
demand from Staff Side that the scafe of pay attached to the post
of Assistant-B had to be up-graded from Rs.i400—2600 (Pre-re-
vised) td Rs.1640-2900 (Pre-revised). The circumstances under
which it was decided to fill-up one third of ﬂhe vacant posts of
Assistant-B by direct recruitment were exp1aiqed in paras 2.5 to
2.8 supra. In Central Secretariat Service, 50% of the substantive
vacancies in Assistant grade are filled through direct ‘recruit-

ment and the remaining 50% are filled By promotees, In

Centres/Units of DOS/ISRO, only one third of the vacant posts of

Assistant-B are ear-marked for direct recruitment. The conten-

S

tion of the applicants that as against the p}esent cadre of 27
Assistant-8, 9 posts are ear-marked for direc;‘recruitment'ﬁs far
from truth. There are only 23 posts of A§sistant-8 in  SHAR
. Centre and at present only 4 vacancies of Asﬁﬁstant—B are ear-
marked for direct recruitment in SHAR Centre, Sriharikota. The
criteria for ear-marking posts for direct recruitment is not
based on the total strenth of the cadre for the simple treason

that unless the posts are vacated, the question of fi1ling up,_%r

L\;ﬁ/
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ear-marking for direct recruitment does not arise., In every cycle
of 3 wvacancies, one vacancy has to be ear-marked for direct
recruitment and the remaining 2 for p%omotees. Further, the
internal candidatés are also allowed to compete with direct
recruits by re1axiﬁg the norms i.e., age upto 4% years and remov-
ing stipulation Qf required percentage of ma?ks, vide O0ffice
Memorandum NO.HQ:ADMN:A.ZO(ZJ dated 22.4.96 (Exhibit R-5). Since
internal candidates are also al]owed to compete with direct
recruits, they can also show their worth and ge% selected for the
posts of Assistant-8.

3.5 Reply to para 4.d of the 0. A:

4s explained in para 2.6 supra, it is very mach. essential to
recruit personnel from intermediary stage a1sofinlorder to main-
tain efficiency in Administration. The decision in ear-marking
one third of the vacancies for fi?Wing‘up by direct recruitment ‘
is in public interest., Further, it is the prerogative of the
Government to decide in what manner the posts jn Government have
to be filled up: It is not out of place to} mention that in
Government of India, the posts at the level Jf fssistant-B as
well as the posts in supervisory level are :f%11ed by direct
recruitment. The concept of direct rec;uitmentiat fssistant level
and other posts at supervisory level was introduced long hack.
With the past experience, it is well establﬁshgd that Government
of India has been functioning very satisfacto#i?y with the com-
bined services of direct rectuitees as well as promotees,.

Hitherto, the employees who joined as Office Clerk-# with $.5.L.C

qualification have been occupying the higher .posts iﬂc1udin% i

. aferaredt
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Supervisory posts on promotion basis. To plan and execute highly
complex and schedule critical projects, Administrative staff of a
high quality are essential.It is the experience of the Department
that some of the employees who occupies the :higher posts on
account of their promotion on seniority basis are not able to
cope~-up with the nature and quality of work that warrants in a
high-tech Department 1ike DOS/ISRO. Further, the efficient
performance of personnel in Administrative Cadre is vital for the
successful accomplishments of the'technica1 tasks of the Depart-
ment of Space. Hence, ISRO continuously attempts to ensure the
quality of 1ts manpower, botH Scientific/Technical and Adminis-
trative, to meet the challenging needs of the orgAnisation.
Further, the Assisants-B play a vital role in ﬁhe administrative
area at the time of giving logistic support iﬁ connhection with
the successful Tlaunch of the launch vehicles. The contention
that no specialised qualifications are prescribed is not correct

in view of the following norms prescribed for the post of Assis-

tant-8:-

1. Ednl.Qualifications - Graduation in any
discipline :
with 55% marks. Post-graduate
will be preferred.

2. Method of selection - Written test followed by
interview.

3. Age ' : .. - 21 - 28 years.

As explained supra, the entry qualification for the post of
0ffice Clerk-A 1is $.5.L.C whereas, the minimum qualification
required for Assistant-B is Graduation with 55% marks. If the

efficiency in administration is not ensured, the personnel at

|
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o |
higher Jevels with lesser standards are Tiability to the public i
| ' |
exechequer, ' : -
o i |
|
|

i

3.6 RepTy to para 4.e of the 0.4: - j E

The contention that whiie provision of d1rect recru1tm@nt is i

7 |

itself contested as has been illogical and w1thout any nexus to
! E

the object sought to be achieved, the earmark1ng‘of the vacancies ' F

to the direct recruitment is causing further hardsh1p is far fronm
. 4 .

. T
truth 4in  view of the detailed reasons givenq i foregoing

F!

paragraphs for earmarking . one third of the posts for direct

recruitment and on account of the fact that organ1sat1ona1 needs ‘

1
i

are prime concern:rather than the individual gngerest. It‘ i3 é
contended that the ﬁotification for fi]ding up 3§p$sts'of Assis- i ;
tant-B in SHAR Centre is contrary to the orders ?f;the Government %
contained in 0.M dated 17.5.95% and consequenti%1;orders issued i

; :i .; . o
_ by the Government ‘and ISR0O.- The procedure forif1111ng up for N “

the posts of Assistant-B has been 0ut11ned in 0. M

No.HQ:ADMN:4.20(2) ‘dated 17.5.95 (Exhibit R- ?) The Office

i

|
Memorandum No.HG: ADMN 8,.20(2) dated 5.1.96 (Marked & Poduced as ‘ !

| .

i

|

|

Exhibit R-14) st1pu1ates that the posts of Ass1s&nt B vacant as

on 1?.5.95 would be f1?1ed up by promotion of !1nterna1 Assis~

tants-4 and the posts falling vacant fronm 17.5.§5jf111ed up by
direct recruitment as per the procedures contaiﬁed in 0.M dated

17.5.95 (Exhibit-R4). In accordance with para-@ of the ‘Office

i

e o -

Memorandum dated 1?,5 95 (Exhibit R-4), the firét §p0$t falling

i

vacant has to be earmarked for direct recru1tment Hence, the
following posts in d1fferent areas fell vacant aﬁter 17. 5 95 have b
been earmarked for direct recruitment sﬁhce they; happened to be 1
| AN
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the first post in each area:-

1. Purchase Assistant-B fell wvacant on 22.6.95 on
account of promotion of Shri E.T.Rama Rao as Assistant
Pyrchase Q0fFicer. : :

]

2. hdministrative Assistant-B fell vacant on 14.2.96 on
account of promotion of Shri V.Srikumar, as Assistant
ddmn.0fficer. L

3. Accounts  Assistant-B  fell wvacant . on: 10.,12.96 oh
account . of promotion of Shri T.K.C Sampath Kumar, as
Assistant Accounts Officer. .

, !

4. Stores  Assistant-8 fell wvacant : on 5.8.97 on
account  of demise of Shri %.Kameswara Rac.

Hence, the cbntention of the app1icantsithét notification
for filling 3 pOStS of Assistant-B in SHAR Centre is contrary to
the orders of the Government contained in 0. M»dated 17.5.95 and
consequential orders issued by the Governemnt-@nd 15RO is  hot

tenable. | | T

3.7 Reply to _para 4.f of the 0.h: %
| It is a fact that in pursuance of the decgsﬁen of the De-
partment to earmark one third of the posts ofi Assistant—B for

| fi11ing up by dwrect recruitment through open compet?t1on on  aill

India basis vide 0 M dated 17.5.95 (Exhibit R- ﬁ), a nhotification

No.HQ:ADMN:4.26(7)/96 dated 13.12.96 (Exhibit:R~6) was issued
inviting applications for filling up 18 posts o%,ﬁssﬁstant”B. &s
exp1aﬁned in para 2.8, the recruitment for the ﬁogt of Assistant-
‘B Wwill be a common recruitment on all ISRO basi% and will be done

by ISR0 Headquarters at'Banga1ore. The numben of wacancies
i

‘ 7
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mentioned in the notification referred to aboveiis‘the number of
vacancies earmarkéd for direct recruitment by all I8RO
Centres/Units Tlocated throughout ISRO. The det#ﬁTé of wvacancies
of Assistant-B in $HAR Centre headed by Réspondeﬁt‘No.3 after the
issue of 0.M dated 17.5.95 (Exhibit R-4) providing provision of

one third vacancies for direct recruitment are given helow:~

A .

Name of the post - Date of occurence Method- of

' of the vacancy Filling
1. Purchase Asst.B 22,06.85 Dﬁrec% Recruitment
2. Admn. Asst, 8 14.02.986 Direct Recruitment
3. Purchase Asst.B 28,06.96 Promotiaon
4. Accounts Asst.B 10.12.96 Direct Recruitment
5. Adnmn.Asst, B 31.12.96 Promotion
6 Stores Asst. B 05.08.97 Direct Recruitment
7 ‘

Accounts Asst.B 20.06.97 Promotiqn

i |
Administration,’ Accounts, Purchase and Stores are distin-
guishable areas in Administrative line. In oﬁde} to provide
direct recruits in all the areas in equal préportion, it is
necessary to devise a method by which injecting.di?ect Fecruits
in all the above areas in equal proportion can b; ensured. Hence,
the first post fallen vacant, in each of the 4 areas in Adminis-
trative Tine, after 15.5.96 are earmarked for dilrect recruitment
as shown above, Hence; the contention of the rappTicants that
though 6n1y 5 vacancies arose after 17.5.95, 3 aﬁk earmarked for
direct recruitment in clear vioiatﬁon of the cyc]é is bhaselass in
view of the fact that earmarking of the posts forédirect recruit-

ment is  strictly in terms of 0.M dated 17.5.95 C(Exhibit R-4).

Further,it is submitted that since the first ﬁostiﬁn each areads—
|
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earmarked for direct recruitment, the next 2 vacancies 1in each
area will be automatically earmarked for promotion and the ratio
brescribed in 0. dated 17.5.95 (Exhibit R-4) fulfilled. Just to
safequard the interest éither of the applicants or any other
employees, the public interest can not be disregarded in as much
as by applying 1:2 ratio on all the vacancies put together,
public interest suffers since direct recruits can not be deployed

in equal proportion in all the areas.

3.8 Reply to para 4(g), 4 (i), 5(b), 5(c) & 5(g9) of the 0.A:

The contention of the applicants that the decisﬁon to intro-
duce 1/3rd direct recruitment to the post of @ Assistant-B was
taken without consulting the Staff Side of the q.C.M & C.A is far
from truth. As informed earlier, the matter was discussed at the
meetings of the Departmental Council of J.C.H ﬁe1d on 25.9.1992

(17th Meeting) (Marked & Produced as Exhibit R-15) , 4,06.93(2nd

session-18th meeting) (Marked & Produced as Exhibit R-16)

10.2.94 (19th.meeting ) ( Marked and produced as Exhibit R-17)

and 16.2.1995 (Marked & Produced as Exhibit R-18) (lst session

of the 21st Meeting) before issuing the 0O.M No.2/13(10)/85-
I(Vol.1V) dated 17.5.1995 (Exhibit R-3) implementing 1/3rd direct
recruitment to the post of Assistant “8' in ISRO.

During the discussions in the 17th Meeting of Departmental
Council of J.C.M held on 25.9.1992, it was informed to the Staff
Side that thg attempts made by the Department for gettihg the
scale of pay of Rs.1640—2900/~ to Assistant “B' in IS8R0 were not
successful. Then, the Staff Side mentioned that the matter was

pending for along time and the Department not being‘ab1e tq__gg}
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the approval of fhe Government, they requestedr to refer the
matter for arbitration. It was agreed at that i%ﬁe terrefer the
matter to arbitration after obtaining the appra%a1 of the Compet-
ent Authority. ' ‘ {.

But, during the discussions at the Iét ﬁe#s%on of the 18th

meeting of the Departmental Council held on 1%.&.93, the Staff

Side informed that they had come to a conclusion after discussion

FMONg thémse1ves that they would not go for arbitration in  this
: |

regard and were agreeable for lateral entry ai Assistants Jevel

|
so that the Department could take up the matter for necessary

‘ j )
approval for gﬁving the scale of Rs.1640-2900/~ to I8RO Assis-
|

tants,

© During the dﬁscussions at the 19th meeting of J.C.M held on
10.2.94, the Chairman of the Departmental Couﬂci1 informed that
only recently the scale of pay Rs.16¢0w2900/~ Was approvea by
the Finance for £he DOS Secretariat Assﬁstanﬁs and the issue of
extending the same scale for ISRO Assistants *B; is being taken
up again with Finance. In this connection, Chairman pointed out
that Finance insisted even in case of DOS Se?retariat not anly
direct recruitment of Assisfahts but also on ithe standard of
examination for direct recruitment at the ;ahe Tevel of the
direct recruitment of Assistants in Central Skcfetariat Service,

The Staff Side confirmed their acceptance fqr 33 1/3% of direct

recruitment at the level of Assistant "B° to enable the Depart-

ment to take up the case again with Finance.;
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Puring the I Session of the 21st meeting of the Departmental
Council of J.C.M held on 16.2.95, Chairman of‘the~ Departrmental
Council informed that the proposa] of the Department for assign-
ing the pay scale of Rs. 1640~2900/~ to A3ﬁ1stant “RT in ISRO hés
bean in the final stages of the approvals and the matter is being

constantly pursued by the Department. At this stage, the Staff

side mentioned that, aginst the direct recruitment queta to be

£i1led at the level of the Assistant “B* the ieﬁgﬁh]e internal

candidates may first be considered before resorting to advertise-

ment. The Staff Side was clearly informed that the requirement
of direct recruitment is a pre-condition for assigning the pay
scale of Rs.1640-2900/- to such posts and an# change in such
approach will resuit fn rejection of our propoéal by‘the Govern-
ment. It was also clarified that all eligible internal candi-
dates in DOS/ISRO can also apply and compete with the outsiders

as and when such posts are advertised.

It may thus be seen that the O.M No,2/i3(105/85—1(Ve1.IV)
dated 17.5.95 (Exhibit R-3) implementing 1/3rd direct recruit-
ment to the pﬂét of Assistant “B' in ISRO was issued only in
consultation with the Staff Side of the Departmental Council of
1.C.M. The contention of the applicants that Fhe decision of the
Respondents s Qnilatera1, arbitrary, discr%mﬁnatory and was
taken without consu1tﬁng the Staff side of the J.C.M, is bhase-

less,

3.9 Reply to para A4(h) of 0.A:

It is confirmed that the lLeader of the J}C.M (Staff Side)

along with another persan filed an 0.4 Dy.No.3426/97 before—the
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- Hon’b1e Central Administrative Tribunal, Ernaku]am Bench and the i
-| . ‘ !
? same was not registered by the Hon‘b1e Trwbuna1 on the ground of

non- mawnta1nab111ty vide its order dated 2.5,97; ‘Aggrieved by

the orders of the:Hon'ble CAT, £rpakulam Bench, the Leader, J.C.H

ctaff Side and - the other filed an 0.P No.9580/1997-5 before

Hon'ble High Cohrt of Kerala. In its orderﬁdaied 6.6.97, the

H

Hon'b1e High Court of Kerala granted interim, stay for two weeké
and again in its order dated 20.6.1997 grantec stay for‘oné more
.week. The case wa¢ finally heard on 4.7.97 wten the Hon'hle High
Court of Kerala set aside the Hon'b1e CAT, Errﬁgu1am order dated
2.5.97 .and d1rected the disposal of the 0. A Dy No 3426!9? by the
Hon'ble CAT, Frnakulam Bench. Accordwng]y,w the CAT,Ernakulanm
Bench registered the 0.A Dy.No.as 0.4 No. 1L?9/9? and finally
disnissed the case vide its order dated 12.11!9?. In its order,

L
I
!
\

the Hon'ble CAT, Ernaku1am Bench had observed

as ynder s~

.i ) ) [
"para 40 - we donot find any mater1a1 toiconvwnce ourselves

that the reépondent Department has actuallly failed to compty

! | with the prov1s1cns of the policy regardwng the operation of
J.C.M  or that the impact commun1cat1on$ a&verse1y ,affected
in legal rwght of the second applicant ﬂn h manner which s

not valid ------

. (-
Copies of -the Hon'ble CAT, FEarnakullam judgement dated
: 1m0

2.5.97, the interim orders dated 6.6.97 and 20.6.97 and the‘%ﬁna1

orders dated 4 F 97 of the Hon'ble High Court of Kerala and the

final orders dated 12.11.97 of the Hon'ble %ﬁT EFrnakulam Bench

} are enclosed {Marked % produced as Exhibit R= 19 to 237,
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In this connection, the Respondents would submit that an 0.A
No.158/97 was filed by the ISAC/ISRO Staff Association, Bangalore

hefore the Hon'b1e CAT, Bangalore Bench, prayfng for a similar

relief. A copy of the 0.4 is enclosed (Markéd & Produced _as

cuhibit R-24).  In the final hearing on 20.2.98, the Hon'ble

Tribunal at Bangalore, based on the decisjon. of Hon'ble CAT,
Ernakulan Bench, (in the O.A No.1179/97) upholding the action of
the RespondentS‘in rejecting that the application, rejected the
application No.158/87 filed by the ISAC Staff Association. A
ﬁopy of the CAT, Bangalore Bench, order date# .20.2.98 dn 0.A

N0.158f9? is enclosed (Marked & Produced as Exhﬁbﬁt R-2573.

4.1 Reply to para 5(a) of the O.A:

In view of‘fhe above detailed submiS$iohs, the decision of
the Department to reserve one third of the posts of Assistant-B
to be filled up by the method of direct recr@ﬁtment is neither

|
arbitrary, nor discriminatory and nor unconstﬁtutﬁona1.

4.7 Reply to para 5(d) of the 0.A:

It 495 submitted that the Department had to put in a lot of
efforts to obta1n the approvals of the appropr1atev authoritﬁes,
against all odds, to get the scale of pay of' Rs,1640~2900/- to
the post of Assistant “fat of ISRO. The approval for introduction
of the scale of pay of Rs.1640~2900/w in IS&O for the post of
hssistant “B' was accorded with the condition that 1/3rd of the
posts are to be f1119d by direct recruitment as is being done in

the case of the post of Assistant in the DOS Secretarwat
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4.3 Reply to para 5(e) of O0.A:

The decision to introduce direct recruitment at the level of
Assisant “B' in ISRO was to meét the pre-condition set for im-
plemenation of the pay scale of Rs.1640~2900?— to the post of
Assistant ~B' in ISRO. It was done only toi meet their long
pending demand for the scale of pay of Rs.1640-2800/- and the
same could not have been met unless the condition of direct
recruitment was honoured by this Departmént. Hence, the decisian
of the direct recruitment at the lTevel of Assistant “B' was taken
in the interest of the employees after having discﬁssﬁons with
them in the J.C.M forum, . ! |

4.4 Reply to para 5(f) of O.A: o

It is respectfully submitted that the posts of Admn.Asst."B',
Accounts Asst.™8Y, Purchase hsst, B' and Stores Asst."B' are
separate category of posts for which separate promotion rosters

"(SC/ST) are maintained for filling the vacancy ;as and when the
vacancy occurs in the above category of posts. The following
vacancies have occured.in SHAR Centre afterqthe issue of O.M
dated 17.5.95 prévﬁdﬁng provisions of 1/3rd v%cancﬁes for direct
recruitment. | o
Name of thé Post Date.-of occurance method of filling

of the vacancy
1.Purchase Asst. B’ 22.6,85 Direct recruitment

2.Purchase Asst.;B‘ 28.6.96 Pﬁomotion

R
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1,Admn.ﬁsst.“B' | 14.2.96 Direct recruitment
2. Admn.Asst, B! 31.12.96 Phohotﬁdn

U ST
""""""""""""""""" i
1.hccts.Asst. B! 5 10.12.96 Direct récru%tment
2.Accts.Asst,. B! j 20.6.97 Pramotﬁo% .
1. Stores Asst. BT £.8.97 Direct recruitment

bs submitted din para 3.4 above, in order to'!provide direct
recruits in all the areas in equal proportion, it ~is necessary

that the first post fallen vacant in each of theffour areas 1in
’ |

Administrative line viz., ddministration, ﬁccouﬂtsg Purchase &

Stores after 17.5.95 are earmarked for direct recruitment as
\ ,

-

shdwn above. The conientﬁon of the applicants thit though oniy 5
vacancies arose after 17.5.95%, 3 posts are éarm%rked for direct
recruitment in clear violation of the cycle fsjdehied and the
earmarking of the vacancies for direct recruitmeﬁt is strictly 'in
terms of O0.M dated 17.5.95 (Exhibit R-4). Thé n?xt two vacancies

in each area will be automatica11y earmarked for prometion as per

0.M dated 17.5.95. It is once again submitted that Jjust to

safeguard the interest either of the app1icant? or any other
employees, the public interest can not be dﬁsregérded in as much

as by applying 1:2 ratio on all the wvacancies put together,
|

public interest suffers since direct recruits cab not be deployed

in equal proportion in all the areas, Further; ;each post of

Admn.dsst,. B'; Accéunts hAsst. B', Purchase Asstg‘B‘ and Stores

Asst. B' is a distncit category. T : ‘ .
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5, In regard to avertments nade in para 6 and 7 of the 0.A it

submitted that they are formal in character and need not‘ he [

traversed.

6. Reply to paras 8 & 9 of 0.A: ,

Regarding reliefs sought in the 0.A., the re§pondents submit

that as explained in the foregoing paragraphs, the Department has

implemented the direct recruitment at the level of Assistant "B

in  ISRO with the full knowledge of the staff Side of J.C.M and

took a policy decision to bring meritorious andldeﬁerving candi-

dates from the open market to the administrative stream of the
i ]

Organisation, which is a prestigious institution of national

importance only to the extent of 1/3rd of the ' vacancies which {

have fallen vacant after 17.5.95, the date on which the DOS Q.M
No.2/13(10)/85-1(Vol.iv) dated 17,5.95 (Exhibit R-3) was issued. |
The respondens are within their powers to take:poiicy decisions

in larger interest of the public and the petﬁtioners have no

PR T —

Tegal or cons£%tutiona1 rights to insist for continuance of™ old f”
policy™ to fillup the posts of MAsst.-B through Departmental
promotion alone. It is alse submitted that ﬁn the mattér of |
policy decision of the executive, the extraord%nary jurisdiction |
of this Hon'ble Tribunal under Article 226 of the Constitution |
is not liable to be invoked. The .decision taken bz the vrespond-

ents ﬁﬁ the present case 15 bonafide and it is not liable to be

interefered with by this Hon'ble Tribunal.’ L

7. . In regard to averments made in para 10 and 11 of the 0.8 it |

is submitted that they are formal in character and need not be

L

TR

traversed,

-

g T - DECFHER"

-
@Y:\a—a’ e T

AT TRTY



That this Respondent may be permitted to file supplementary

if found necessary, at a later stage based on

| ' ’

8.

or amended counter,

the rejoinder, if any, filed by the applicant.

a. In view of the foregoing facts, the Respandehts humbly pray

that this Hon'ble Tribunal may be pleased to dismiss the 0.4 on ’

merits with costs,

! N
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Solemnly affirmed before mercm this Head. Persoanel & General Ad
| : mn,
'/ :
/S}Kjay of April 1998 the sﬁA‘;tC:::TR
| E

caontents of this Affidavit having ;

read out to the ' deponent and he .
‘ P ’

signed his name in my presence. '

Before me

! .
ATTESTOR '

¥ V KRISHNA RA®

1gst. Administrative officer ’
«w & D Sec., P& GA Diva,

Govwt, of India, Dept of Space ’
[ SRO ; SHAR CENTRE ‘
Sriharikota-524 124 (A.P)) ' ’
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2.4 I a candidate with quall.  tic. asison ¥DoTience figher “f
than those prescribed in the norms aad mentioned in the edvertiseneng i
called for angd interviewed, he ghall be offe:rsgd only the advertised

grade and not a higher grade. 1t would be appropriate for the interviey
committee to recommerd increments in the adverbised grade as considered
gppropriate, of wihich ‘the nermal working rule chould be a Laxcimum of

five increments.

2. Whore the'canﬂidgte.applies for .a post for which he satisfies

all the requirements, he will ngt be recruited &gainst a lower post.
If hc is not foung sulteble for the advertiscd post, the candidature shoulgd
be rejocted. - ' .

2.6 . Where the candidate hds’ qualifications -and/or experience ,
higher than thbse proscribea anc advertiscd and where he is recruited, -
his next review will be oniy after the prescribed number: of years and
not earlier, Coe

3. Promotions will be governed in accordance with the principles .
‘and procedures set out in this Ordar.. Those Who satisfy the ainimun ser.

e
Vice:prescribed shall alone be consider:cd for promotion.
oo 4s far as administrative staff are concerned, posts camot ‘
be creoated only to provide for promotions excert to the extent mentioned
in Para 7 balcw, : :
5. Categorisation of Administrative Staff:
) 5.1 Different‘appkllati@ng such as'Scientific, Technical, Admi. :
- J mistration Auxillary, eiG., are currently used to denote different cate- .
‘gorice of staff. There have been no clear cut definitions for thess
. Categorisationg resulting in their incorrect applications, In order to
~ remove all ambiguities arising therefrom the stoff of LSEC in future
will be categorised either as (i) Scientific and Technical, or (ii) /g-
ministrativé,.only and not othervise. '
5.2 The categories 1isteqd in Annexure-1 will be designatcd as
Administrative, .
5.3 . The following shall be treated as Scientific ang Technical:
' I;ib;'«az'-jr'*ia_.«s'sis*qaﬁts 'A' ang 1B
Librarian 'A41') 1Bt ang 1o in the Librar:-
; - Documentation Officers A -
” + Translators' ™. g - SRS
Ficld Assistént 4!, 'B!.ang 1C'. - ' )
Lssistant Agricultural ‘S pErvisor and- .
Agricultural Sipervisors !4t and 'ET ir the Maintenamce Growps.
-o:‘ac‘a..- 3
L] :. - - -
en & - . -
\ —— . - -
\ il - - -
\ g e
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GOVERNMENT OF THDIA EXHBIT B )‘

INDIAN SPACE RESEARCH ORGANISATION

ISRO Headquarters

F Block, Cauvery Bhavan
District Office Roed -
Bangalore 560 009:

No . HQ: ADMN:/,.20(2) December 1, 1975:

OFFICE MEMORANDUM

Sub: Career Opportunities for Administrative Staff
in ISRO--Retionalisation of procedures,

1. The principles and procedures followed by the . ISRO ©
Centres on matters relating to norms, recruitment, review, pro-
motion, designation and classification of posts, etc., have not
yet been fully codified. Some of these aspects have been gone
into and it has been decided to stendardise these into a uniform
pattern for adoption by ail ISRO Centres, Certain matters
relating to administrative staff have now been decided and the
following orders are issued. Separate orders will be issued
relating to Scientific and Technical Staff.

2, )
of recruitment.
poses of internal promotion.

The norms, as prescribed, are applicsble at the stage

2.1 The statement of qualifications and experience pre-
scribed in the norms should be treated as minimum requirements
and should be accordingly advertised. It should be noted that
educational qualifications and experience are two separate items
of requirements. The prescribed experience should have been ob-
tained after acquiring the prescribed educational qualification.

2.2
mirimim qualificdtion and/or experience as prescribed, he shall

not be called for the interview.

2.3. If 2 candidate with qualifications and/or experience

" higher than those prescribed as minigum applies, he may be
called for the interview if his educational qualifications emnd/

or experience are not less then the minimum prescribed and are
considered appropriate. The higher qualification/experience
shall not give the candidate any edge over other candidates
adequately qualified as per the advertisement. '

C‘_...l.. 2

The norms shall not be directly applied for pur-

If a candidate who has spplied dces not possess the (\.
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6.4 In every one of these cases there will be a written test, as
prescribed, before pérmitting movement. Further, past service in the
previous pogt wilt not count for purpcses of subsequent review,
prometion, &tt., in the new area of work end will count only for

general service purposes such as Provident Fund, Pension, Leave elc.

6.5 The test for horizontal novement of persommel from one area

to maother ab a given grade and the test to be conducted for promotion
into & particular grade will be the same for any give grace.

T Review and Promotions:

7ol A glear distinction between SUpervisory and non-supervisory

levels will be drawn for the purpose of review and promotion of admi-
istrative staff. 4s an oxample, staff including Office Clerk VAL,
0ffice Clerk 'B', Assistants VAV and B! will be treated as noN—SUper-
visory. Staff in all categories °n the neale of pay of Es.350=-575
pre-revisce (Rovised Rs.550-900) wil: be considered as the first supei-
visory level and grades higher than this will ell be supervisory

-t
levals.

]

7.2 i1 Aministrative Staff will be reviowed zt the end of
three years service in & grade. ~1f a person ig considered fit for
promotion end if there is no vacuney in the nigher grade, he may bé
given advince increments not excoeding Two. it the end of one more
vear, i.e., at the end of four yoars in the same grade, hée i will
be roviewed once agzin, and if he is considered Tit again form pro-
motion snd there i no vacansy in the higher post, he may be given
not more than onc advanco increnat. Advance increments, at the end
of the third and fourth yesrs &5 sbove, will be given only to those
pa&mswm)Mefmmdfﬁ;ﬁw;mmwﬁmlmﬂcmmﬁtbepmmﬁaiﬁw
want of vacancies. Advence increments shall not be given to those
who zre not found fit for nromotion. At the end of the fifth year,
the person will be reviewed once again, ang if at this time the person
is found fit for promoticn but there is no vacancy to promote him,

a post can be created in the higher grade to justify his promotion
subject to conditions expluined in para 7.3 below. If a particular
individual shows satisfactory porformance at, three consecubtive
reviews and if there is no noat aveilable to promote nim, the post
can be nevertheless be created within (a) NON=SUNervisory level,

and {b) SUpErvisory level, each level being treated as 2 separate
vlock. This will provide the outlet avenue 50O thaot stzgnation beyond
five years will not occur in respect of a promising individual.
Howaver, in respect of cabegories shown in Zomexure-131 where the
minimom service for consideration for promotion to next grade
(Golumn 4) is shipulated as 5 yeers, the review for grant of advance
increments or pi.otion as wall es providing the out outlet avenues
by automatic creation of posts in the highsr grade will be a. “he
end of the fifth, sixtn wnd seventh years, the other conditions
being the semd a8 those applicable o staff where the minimum servicc
“for roview 1s 3 years service An a grade., ‘flor this purpose, the
groups within which automatic creation of the higher soat con be
justificd at The end of five/seven yeors as expluined above, &re

as underi-
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5.4, . GCare should be takén to give the cor¥rect ‘designatiens--to posts.
¢ “.}and -confusing designations 'shéuld be avoided; as for examplc, 'Boab.
Driver-cup-Machanic!. Bithar-it should be 'Boat.Driver?, in which __._
. . —cace it is to be treated as Administretive, or 'Boat Mechanie!, when
BoE it will be Scientific end Technical. Similarly, Vehicle Operators
. not deing meintenence work will be treated as fdministrative Staff.

v 55 Use of unauthorised and unapproved designaticns is strictly
prohibited and designations not availeble in the norms shall not be
A ,/A used., If sny additional designation is considered nccessary, it shall
\ ' be adopted only -after obtaining the prior approval of ISRO Council.
The addition of eppellatiaonms Aike Chief, Senior,.ste., will not &lso be
in oréer and would require prior approvzl of ISRO Council except in.cases
already in use.

| 5.6 .The designation 'Helper' shall be used only to such staff working

j‘,in.Wbrkshops.or Laboratories. Staff werking in administrative divisions
ot L

or engaged in office assistance in technical divisions at that lovel

- ! - .
£ i shall be called !Attendents'. The usc of dcsignations.'Non-Technlcal
. i Helper' or ‘'Techrnical Helper' shali cease.
” 6. Interchangeability:
6.1 Certain posts in administrative categories are ‘treated on being
at par and posting may be moads from one to tnc other without 2 test or
zssesgment, These posts arc treated as intorchangechble. No comsent is

e reguired from the cmployve concernzd for such posting. The posts which
ere troated as interchangecble and those which are not interchengeable
are listed in Amexurs-Il. '

G
N
V&

: 6.2 - Work in General Administraticn, fccounts, Data Processing,
. Purchese, Stores, Public Rolations and Scourity being specialised items|) © (@ ]
of work, staff will not bo considercud interchangesable at levcls higher N '
. than the lovel of Officc Clerk 'A. - . P (<§‘> o
" - : ' - '\f‘urn
- ' e
6.3 Tn the case of non-interchangsable posts, posting from one to

snothor .cannot be done without the ciployzc passing satisfactorily the

{;; t préscribed test and interview. Such horizontal movement among TON=
interchangeable groups is nermissible only if the employee seeking such
/ \ movement has completed 2 minirum period of one year service in the post
<\ uahich he is holding at that timc. The employee should also £itisfy all
the cducaticnal qualifications rcquirements atteched to the post to which
movement is sought, but there will be no insistence on the prescribed
\experiencc. Such movcments are- permissible in the following cases o
" f\the basis of satisfactorily going through a prescribed test and/orr
"= . linterview. R : B
1 From o . - To
i) Tolephone/Tclex Operator 'i'  Office Clerk '4!
- - ii) “elophone/Telex Operator 'B!  Office Clerk 2!
iiig-Junior Stenographer Office CGlovk 'B! :
£ . iv) Stenographer igsigtant 14! : igy
.« ' v) Personal hssistent hssistars B!

vi) P.i. to Dircector AsSistent Administretiwe Offiecr

{ . ser-auper
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d) Asst. Purchase Officer
Purchase Officer I
Purchase Officer 11

e) Asst. Stores Officer
Stores Officer I
Stores Officer IT

- f) Asst. Public Relations Officer
' Public Relation Officer I
. Public Relation Officer II

g) Asst, Security Officer
Security Officer I
Security Officer II

© Group VII
Asst. Canteen Manager

Eat Rs.350-575 leve:l
. Lat Rs.400-950 level

Group VIII

Sub-0fficer
Station Officer
Fire Officer I,

A\ - Note:-The existing designations of Public Relations Officer

in the pre-revised grade of Rs.400-950 {Revised Rs.700-13
end in the pre-revised grade of Rs.700-1250 (Revised Rs.11

o
. -

, 1600) are re-designated as Public Relations Officer I anc
b, ' Vo \ Putlic Relations Officer II respectively. -Similarly, the
1 existing designations of Security Officer in.the pre-
\ revised grade of £s.400-950 (Revised Is,700-1300) and in th
pre-revised grade of 15.700-1250 (Revised ks.1100-1600)
\ are re-designated as Security Officer I and Security
" Officer II respectively. A new post of Fire Officer I
is being created. L
\;J"Jn 7.3 Creation of posts for promoting persons in the circumstances
a\?"‘x' explained in para 7.2 above, will be available within the supervésory a
, \3}1‘3_}__ non-supervisory levels independently. There will nob be an automatic
e @} creation. of post from the non-supervisory to supervisory level, merely
u \&1 \ to accommodate the promotion of an individual. OCreation of 2 post in
- O the first supervisory level will have to be justified on the basis of
' \('\ / the organisation requirements. Posts in supervisory categories at leve.
; > J higher than A.700~1250 pre-revised (Revised Rs.1100-1600) will not be
. croated merely for the purpose of providing avemues for promotion. Eve:

o within this 1imit, i.e., upto pre-revised grade §.700-1250 (Revised
2 \ P, 1100-1600) no supervisory post shall be created to provide for promot:

es stipulated in para 7.2, if it has the offect of having: two officers
of the same grade in the same_area of work in that" Centre/Unit-with

A no officer at a higher level to supervise the work in this area,
! ! (\ ~ . . A ) e ;Q.;_i_.'c,o 7 . -
VI i |
- & — - — ——— e -
{ - .
r LA - e =
' ] .
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Hi

Non-Supervisory: , . - \
Uroup 1 , _ _ o (%= ,
n Conornl AR Teic 445 LY Ao - /,
a) Goneral Administration by Adceunis

Office Clerk 'at  ° +Offics Clerk 'A!

Office Clork 'Bf ) ffico Clerk 'BY:

hAdmn., Assistant ' J fecounts Assistant 14!

Ldrm. Assistent 'BY . ficcounts fissistant 'B?
c) Data Precessing . - : 4} Purchase

Deta Processing fsst. I Uffice Clerlk 'A!

Data Procesesing hsst, II Office Clerk 'Bf

‘Purchese dzst. 'A!
Purchese :isst., 'B!

e) Storos . | C £) Public Relations
Office-Clerk il ' Offize Clark 'i!
Office Clerk 'Bf ' Cffice Clore 'B!
Stores dsst. ‘A . ' Public Delciions dsst.'a!
Stor.s fsst. Bt Pubiie Relotions asst. 'B/' /
Se od <4y (o
—— 19 et !
Typist '
Jr. Stenographor :
Stenographer : .

: | Personal fissistant
Group III

Firéman
: Ieading Fircran
Sroup IV : ' . -
' . .Telephone/Tzlex Cperator it
Telephone/Telex Opexator tIt
_ Sr.Telephone/Tclex Uporater
Group V T
: " a) Heavy Vehicle Drivex b) Iigh ‘ehicle Miver . .
Sr.Heavy Vchicie Driver - - Degpotieh Bider | .
. T Sro Lid gh shicia, Oriver
b) Forl: 'Lift Operator 'A! a) Crane Oocrator iatl :
Fork Lift: Operator DL ' Cran.: On erater 'BY "
~.8r. Fork Lift %crator .. Sr..Crane Cacrauo_ -
S}ggc.rnsor _ .
Group VI e ' )
«_a)" Mst, Admn. Officen . . - e
. * hdtm. Officer I S e -
y , s = xd!"'l. Oiﬁ.(,cr i ©ot Tt
e L e - P -y
; A ) -.fxsst. Accounts Offizor L
D s dccounts Officer I v '
« .+ fcecounts Officer TT .
C?’ -oi‘f.‘ v . Euu'.:.a.l: T et !
el Date Proceesing Offiar - -
Data Processing Cfvicur IX
Cdeane B
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Po‘:st_, Pre-revised Revised Avenmu
grade grade
Light Vehicls Driver §
Dt,spatch Rider b . . ,
Fors Lot Oporator '4! ' 110-131 260-350  Open
Crane Opcrator A g
Cook
Heighs Bridge Operator 'Bf 110-131 260-350  Promot
open r.
4
Fireman Y / 110-139 ° 260~350 Open r
Office Clurk 'A'/Typist g | .
Telephona/Telex Operator 110-180 260-400  Open =
/ - Head Security Guard 110-180 . 260~400  Promot
Sr. Light Vohicle Driv ] :
Fork Lift Opcrator 'B' §
Crene Oporator 'R ¢ 8 130-175 320-400  Promot
Heed Cook
T \ Heovy Vehiclae Driver - e 130-175 320~400  Promot.
: . open n
'd
A Driver-cun-Operator / Promot:
(Fire Service) Ve 130-180 320-400 ey
1 Lzading Firenan OP“TA m.
Jr. Stenographer § : Promot:
Office Clerk 'B! .- )] 150-325 380-640 open m-
Telephbne/ Telox Operator 'Bf 150325 380-640  Promoti
' Sr. Heavy Veohicle Driver §
Sr. Fork Lift Operator 8 170-290 380-560 . Promoti
Sr Crane Opez ator o
'1 ! Adrm. Assrt:.rt At '/ §
P Accounts éissistant 'A 0
: Data Processing hast. I g
l Purchase fisst., 'A'A {,: B - Promoti
Ly Stores Assistant fﬂ' g 210-425 425700
Public Relations Lsst. /'A | : pen me
Security f.a¢13tali't A q
- Stonographdr T
— - - Sub-Officer - SRR )
[ o . / . o g '
Canteen Supervisor 210-425 . 425-700  Open mea
7 . LR AN 9

IS
l"
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7.4 Wien posts in higher grades are crea
‘that stated in pera 7.2 Above, the same will

\" from amg all eligible sindidaces
and found fit, but not
such candidatoes,
for promotion will be assessed,
markel recruitment will be serted

7.5 Those who are not
revicwed again after one

who might
promoted for want of

to.

/|

8. cvateral Entrics:

8.1  The following shall be the basis norm

the eligibility of others qualified

—
34

1

3?1) |

¢t for reasons other than

be filled in by selection
have beun reviewed earlier
vacancies. If there are no
ag per these rules

If no persons are still available, open

found it for promotion on review, will be
year from the date of the earlier review.

ally for filling up of posts

at the various levels. This
outlined in paras 8.1 to 8.5

g

. ~Castenmer Operetor

Post

Lttendant Al
Sueeper 'A!
Cleancr 'Af
Canteen Boy 'A!
Gardener 'A!
Sveurity Guard 'Af

Attendant 'B!
. Sweeper 'B!
 Clemer 'B!

Cantecen Boy B!
Gardcner 13!
suecurity Guard

Bearer '4!

Weight Bridge Operator 'A

Attendant 10!
Sweeper 'Ct
Canteen Boy 'C!

', ‘Gardener 'C!
-, -Security Cuard 'C!

".Gostener Operator 'Bi--

Bearer B!
Cleancr 'C!

|
|

will be subjoct to the general considerations
below.,

Pre-revised Revised

\ grade.  graje  Avemue
‘ | i I A
v )
70-95 200~-250 Open market
: roap . Promotion or
7 85-110 210-270 O macket
' #5220 210-270  Open market

() S o K db"d”ﬂfc‘[%')

- 260--250 -Promotion

P , R EECHE  HE e e e
~)
]
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8% Where g post is earmarked ‘Tor being filled by promotion or
Open market, then fromotion siould first be considered from among the
qualified internal candidates of the Centre and open market recruitment
should be Besorted to only after it has been establisheq that all or
some of the posts cannot be filleqd by such promotions,

8.8 . ihere 4 post is to be filled by promotion, an atterpt will be
nage to i1l the Samc from the eligible candidates of the Centre,
failing which the vacancy should bz notified to all DOS/ISRO Units ang
a1l gualifieg canilidates will considerad. If both those approaches
fail, open market recruitment will be resorted to,

8.:_g For administretive posts in Rs.700-1250 bre-revised (Reviseq
Rs.‘l"#OO—‘léOO) grades mng above, hovwevor, promotion will be from among
the cligible candidates of DOS/ISRO as a whole. Thus, all vacancies
in Rs.700-1250 Pre-revised scale (Revised B3.1100~1600) and above must
be notified to aly DOS/ISRO Units ang the sclection will be done by a
common committce of DOS/TSRO.

8.6 Notwithstmding @y of the above, the organisation reserves
the right, at alj timos, to reeruit candidates at any level by open mar-
ket reervitmont, .

2. Internal Pronctions :
=avermal Prouctions: i

9.1 Internal prorotions of administrative stape will be governed
by th. procedures centained in Annemn‘e-III, read with paragraph 7

above.  The mnimmn service after which a person magy be considered for
bromotion to the ngst higher grade ang the naturc of the test to be
conducted have been indicated in colums 4, 5 ang 6 of the Amexure-III .
Invariably, scrutiny of the confidcntial'reports and personal interview
are vusential. Written tests will be nec¢essary in certaip cases, as
indicsed. In uyen cascs, the test will be 4n English, General Knowledge
and i area paper. In addition, where a person is to move from the
OO-Sunervisory grade of Rs.250-450 pre-revised (Reviged f5.470-750) to
the {irst Supervisery grads of Es.350—575 Pro-revised (Revised 53.550—900) 3
thers ahall be a Special area Papsr in Gonera) Administration, or Accounts
or Furchase op Stores or Public Relations ns the case m&y be, For
premotion of (1) Jp. Stenographers ag Stenographers and (ii) Personal
Assistonts as P,A, 1o Director, thers 4 chunge in stenographic skil] is
involved, & tost will be conducted to 238e85 stenographic ability. In
Tespeet of Canteen Staff, where the person 13 to move from Centean
Suparvisor  in £$.210-425 pro-revised grade (Rovised RS. 425-700) to

Asst. Cateen Manager in i5.350-575 pro-revised grade {Reviseg R84550-900)
the test will be in (1) Bglish, (ii) General Knowledge, (iii) General
Area Poper and (iv) Specific Arca paper (Accoun_ting, Purchase ang
Catering). :

ceesees 11

",
s
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Post - Pre-revised Revized Avenue .
grade grac
Sr. Teléphone/Telex Operator 210~425 425-700 Promotion

fdmn, fissistant 'B!
Accounts fAssistant 'BY
Data Processing iAsst. II
Purchase Jissistant 'B!
Stores Assistant 'B!
Pub. Relations- fsst. 'B?
Security icsistant 'B!
Personal Agsigtant

—

250-450 470-750  Promotion

L

hgst. Admn. Officer

Asst. iccounts Officer

Asst. Data Prccessing Officer
Asst. Purchase Officer.

isst. Stores Officzr

iisst. Pub. Relations Officer
Asst. Security Officer
Agst, Conteen Manager

P.i. to Director

\;‘\"l-"

: 1
350-575 550-900 Promg%ion

Promotion or

Station Officer v 350-680 650-950 open market
Admn. Officor-I )

hecounts Officor-I )

Data Proccssing Officer-I g V,,///

Purchase Officer-I : P £
Stores Officer-I K § 400-950 700-1300 - 1omo 10; or
Pub. Relations Officer-I g ‘ open market
Security Officer-I §

.Canteen Manager §

Fire Officar-I ‘,/’” — 700-1300 - Promotion or

open market

hdmn, Officer-IT

leccounts Officer .
Data Processing Officer-II
Purchase QOifficer-II

Stores Officer-IT

Pub. Relations Officer-II

Security Officcr-IT

700-1250  1100-1600 Promotion

1 -

i

8.3)  In individual can be considered for the next promdtion only \‘ : ,
after he has'completed thres years of’ satisfactory service in the .7 V,cU—4
grade. The prescribed number of years 6f service mentioned above is T
the minimum requirement for consideration for promotion and in no TS W

circumstances can this b~ relaxed by a periocd of more thauiﬁh:ep'month‘ J"iﬁ}ﬁ
on~the date on which the organisation wants to Fill up the post. st T /

T
2

4

- -

eesaena. . 10 -

g
e
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9.2 The written tests to be conducted for promotion into a 'L/'"
barticular gradc and the tests prescribad for horizontal movement oft
personnel from one area to another will be the same for any given
grado. .

_ /s
9.3 + Pyrsonal Assistants will also be eligible for considera- v
tion for' promotion to the post of Assistmt Administrativ€ Officer on

nasging tho prescribed test/Intervicw,

10. A1 meuwbers of the staff at the level of Office Clerk 'at
Office Clork 'B', Assistant 'A' and Assistant 'BY, will be required to} .’
do tyring work if and when necessary. Junior Stenographers, Steno- ‘
graphors, Porsonal Assistants and P.As. to Dircctor will be required

to carry out both stenographic and typing work as required in the :
exigoneies of work.

1. The above ordsrs will be in force from the date of issue
of this O0ffice Momorandusm.

sa/-
(T.N. Seshan) .
Merber Seceretory (Finance)
ISRO Council.,

Incls: fmncsure I EPago No.12 & 13)
: Anmnexure II (Page No.14 to 17)
Innexure IIT (Page No.18 to 25)

To ' -~
AL Cé:nc.crned:

"True Copy
Attested by:

-~

-

m\z/sézpa/6176:

S. V KRISHNA RAD

Assl. Administrative offices
L&D Ser., PEGA Diva,
Govt. of india, Depl »f Space
[SRO : SHAR CENTRE
Stlharikota-524 124 (A.P}
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Y . revised gradeg) n - Process-, and Rela. » and ks Ia_brary Mod:_cal “Fransport Centesh F‘.‘Lra “SRR el Tech- —_—
LU (1) (2) ) ing Stores. _tigns —taws = Ze e — . Operation .ZVH0W T = Security rucal
e 2 ) ——— () (5 6) "7y (e - x !
_________ DA T O _ “(9) (10) (11) (12) (130 :( 1)
- Ao 3 1%} - (15) (16)
'(70-1-385—23—2—95 . ibtendmt bt s T _T e O SPRN A Tl Y e -
2% wé . - b Y A "._ttmd it Gtt-eud.rm 5 L . "
£8-4-250) ' ral A Al .fttf'}lg‘mt Sw?gfr Clagm':r Cantoen’ —  Cardener 'Siturity Attendant
2. 95-2-95-EB.3 110 ‘ h : o 'A1/Sweo- * (uiard rat
Lbtdant  Attendmnt £ veeper i poy MLt ;e
210- : attendant Lttendant At e . ; )
250-58-5_270) Bilstet. o rgr. - rg f'angmt *’*ttfggi&nt 'i'“.,“ Attandant, Sw. er  Closmer ~ Cantoens == Osfisdar  Soturity Attondant
| or Fora- h ) '8 B B noy ’B'é' 'BY/Swd- uard 'S' B/Woigh
. v ’ nrer oper BBV Brid
3. (260-6.3%_53_8_ ! 't Oporet
350) . Attdens -Atbem:l. Sweeper | 'T Operato
mt fttendmt. ittendant Atds e
- 10t Mgt undani; e e titr
; t.r{:: aﬁ'peroh el 1o 1ord Ic ibtendant - Cleaner Cantoen | : .
fnar} . o Y Boy 'Ct / - Gardener Securdty Attendant
4 10y Boaror O e ORICT
) 2 - - Swoepar 1G! Swecpor :
326-33_8..350) - - — 1 . + 101 -
-— — Light Cook - - — o -
. Tehicle gc Jen '
Briver/ ool
Dospaten " Fork Life
. 110-}13%4,.139 Rider . gg:;‘;”"/
326-1@—8_3 14} - - _— i T
50) == el =- . - - - Pronsn  y-. T - Optr..m'i\'
6. 110~5-150-En.5 180
Offic Office _— orey . , : s . . ! . i
8—366.13:3_3_% Clerlt £ Clorlk 4 Clern 41 glﬂhew gf{‘-t}c’ﬁ! gxgce. Office Office y  Office Office  “Huad Office
390-10- Tpis  Typist Nypiot erk ork Jerk & Olerk £ Clork 4, Glork 4 Glerk 4 Socurity Clerk L
J ‘ 5 Typist - Typis Typist  Typist Typist | Typist Typist Guard  Typist
-7 ‘(130-5-175 :
320-6_326_3..390_10_400) _— — -— . . — — Hoavy Hood cook -— — 1 '..:__ Fork lift
, gil;:l/c ' Operation B
f Sr.Light l Srane
Verdosn Operator B
C Driver .
8. 130-5-175_5_180
—{ - I : :
1 {320-6- 6-326-8-290_10-400) -~ - L= -~ - - - Driver: .. P -
-
9. 150102 . Opur'mor/
12-440-5&%.:15‘12-325 Jr.Stae/ Jr. Steno/ — Ir.Steno/ Jr. Steno. Telde - ' : Fi "‘d':'l'ng -
Ezj_zo_éw) E'—"@hﬂ' grnphsr Er{phsr grapher ho -5 Jr Stcno \)fflc\.. ) Jr Steno- Offie i I - - B
Ifice Office Office  Offico .| Opad! eohar/t Clork 5 e TR0 pees TEStew (il e
Clerk B Clerk B/ Clere s o +, Op . e ork 5 ﬁrq’?hﬂr/ Clerk & B wp 3y TR g Crmaa ]
o= Asat, b terk B tor g/, (3. Défice Offico =Y orygag CiNe
Cashier ('I;?e%r : dork Gark B ' Blode C’.'-f ::h
-10. 170-10_29¢ o B
! (38012500 - - - - { - ir . : -
N - z - - i - - * e o batnt Foyz
15‘560) } l‘ —l:-l H - -+ ;(.']l:;.:;y ! t i ¢ T I -
- : Drivar J.‘.lh .
oTeLr
_ - Sellren
. i{ : Coorates
- “ K -
_ ol =
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1. 2 3 - 5 6 7 A i e =

: Sccurity Adm.Asst.
M. 210-10-290~15- 320~ Adrm lLocounts Data Pro- Purchasa Public

Asst, A 'A"/Steno-
T 15-425 . Asst.Th! fast.'A!  cessing Asst,'A'/ Relo- graphor
425-15-500-FEB-15- Steno-  Steno- hsst, I~  Stores tions
. 560-20-700) grapher  grapher isst . VAT/ dsst. A
Q- Stono-
Q . ' grapher
12. 210-10-290~15-425 - - —_ _— -
{AH52152600 FR 5.
560-20-700)
' B Secu- Personal

13. 250-15-FB=25. 450 Porsonal Jccounts Datn Pro- Purchase Public . rity Asstd Adm
{470-15-530_ E3"20- dast./Adm /sst.'D'  cossing 45st.'B'/ Rela- Asst.'B' | Asst.D
650-1-25.750) - Asst.D, © hAsst.JI  Stores  ticng

hsst.'B'  hsst.B
- . ’ :" - Asst . Asst. — — fisst, Asst.

e 350-20-450-25-475- Asst. Lsst. Asst.Data Asst.Pur- Asst. Pu- Y | - Ad.m' . Cwmteen . - Secu- Mrm.
36-25-575 fidem iccounts - Process-  chase blic Re- . 1 1 officor Manager ’ . T Officer
(550—25-750~E3—30- Officar/ Officer ing Officr. Officer/ lations o U Of_f.i.f:%‘\
200) . . P.d, to. . . ... hegst. Sto-.Officar o ".1 L TTT—

Director ras Offi- o -
) - cer ot
| : : ‘ Vo - - Station - - -
15+ 350-25-500-30-590- . . -4 i Officer
E-30-680 . o ~ _ '
(650-30-740-35-880- - - - - T T
E3-40-960) .
. - : —_—

6. 4£0-B00-50-950 Adrm., Aceounts  Datn Pro- Purchasa Publie i ; - - - gmm?’ ' gﬁ? - f-:e_’zl;- T
700-40-900-E3-40-  Ofificor-I Officer-f cezzing  Officer-I/Relotions -- , omoger T Off4-
1100-50-1300) Officor-I Stores  Officer b Gor- cor I

LT . - - Officer-1 T i
. oy . _— -— Socurity -
17 700~40-1100-50-1250  Admn. Atecounta Data Pro- Purchase Publie . [ E =T = - Officer-1L
(1100-50-1600) Officer-II/ Offi-  céssing  Officor- Rela- i :
. ST Porsomnol  cor-II  Officor- II/Storos tions — 1
) . Officer I - Officer-11 Qffi- o -
, cer II. -~ b . }

. ‘. l
_________________________________________ e T T L kR
“te: 1. There will be ne special treatzoat for Cuhiars sxcupt witn re.ord t. *

2llaumee as preseribed wnder rules. i i .
2.The following posts ar. not provided in the norms, but ara included hor:. T L T
Horns for thasc will be preseribed scparately. . . ’ : —_—
(1) Public Relations Officer-II (2)Personal. Officer (3) Sr.Fork Iift Ono- T v
tcr @K iv)Fire Officor-I. - .



Gl

(F\lgh( 25 in
bf-:.Ck,, .;u
rovised grade)

110-180
(260-400)

130-175
© (320-400)

130-180
(320-400)

150~ 325
(380-640)

denote

=== 15 d==

Post

Telex Operztor !'A! §
Tolephone Operstor!' il §

Head Security Guard

Heavy Vehicle Driver |
Sr Light Vehicle Drlvﬁ
ork Lift Operator 'B! §
Orane Operator 'B! g
Head Cook

Leading Fireman g
Driver-cuwoporator

Jr. Stenographer

Telex Oporator 'Bf

Telephone Operator!

Genersl fdmn,,
Purchase, Stores,

]
B! {
Office Clerk !Bt +4n g

Public Relations g

. Office‘Clerkr'B',in 6
Chccounts . 4
hsst, Cashier - - -

Whethor
inter-
changenoble
or not

——r e — 2 s ——

Non-intor-
chmngehle

Hen~inter-
changeable

Nonm-intor-
change

Non-inter-
changcablie

Hon-intor-
changsable

Hon-inter-
chongeable

Nop-inbor-
changrable

Inter-
changeable

able .

arnarks

e e e s

Telex opaorator 'Al

is interchnamgesble
with Typist.However,
Telex Operators are
not interchangeable
with Office Clerks 'A'.
A1 Office Cierks A
will do typing work if
required.

The term Steno-Typist
has been rcdesignated
as Jr.S5tenographer,
The applicable desig-
nation will be 'Jr.
Stonographer!.

it this level thore is

"Relations,

'("D

no interchangeability
as between various
Seeticns, Such as Gene-
ral fdministration,
fccounts, Purchase,
Stores & Public

taff of
this grade working in
Teoknical Divisions
will be treated as
nart of Genecral
administration,

No special treatment
is proposed for Astt.
Cashiers. Ther will be -
treatcd on par wita ‘
with Office Clcrk 'BY
dmpu%rwmmu;q_T
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Grade
(Figres
brackes

in-
deznote

70-95:
(200-250)

85-110
(210-270)

110-131
(260-350)

110-139
(260-350)

110180
(260-400)

f—c=1.] 14 e

POSTS WHICH /RE INTERCHANGEABLE

AINEXURE IT to 15RO HY
0, M. Fe . 39: ADMT : 4,.20(2)
dated 1st Decembor, 1975:

and_ ON- TNTERCHANG 5B

Post

ibtendant 1A!
Swesper Al
Cleaner 'A!
Gardenor VAY
Canteen Boy 'l
Szeurity Guard tat

Sttendant 1B
Swoeper 1)
Cleancr 18!
Gardencr 'B!
Centoen Boy '

~Security Cuard 'B!

Gestencr Operater 'A!
Boarer 'L4!
Wedgh Bridge Operator A

Avtondant '0!

Swecper 'G1

Cloan gr 101

Gardener 10!

Cantoeen Boy 'C!
Security Guarg 'C!
Goatoner Opsrator 'BY
Besrer !BY

Weigh Bridge Operator B
Fork Iift Operator 'it
Crene Operator 'Af
LightVehicle Driver
Despatch Rider

Cook

Fireman
Typist -

Office Clerk ' At

{
{
b
{
{
{
J
)
J
é
{
i

|
|
|
|
|

|
WA T

- changeable

[

Whother
inter-
changoeable
or not,

e T yemp——

Hon-intar-
chemgoablo

Hon-inteor-
changaable

Non-inter-
chanzeable

Non-inter-
changeable
Inter- Intgrchpqguublp 27 30
s zmong administr.-
twon accounts, pur-
qhase,[storbu, public
relations. Staff work-
.ing in technical divi-
sions will bc trcatNd

ﬂ—!-;- et TR . R
g

o -.t '\,e', P .;_._.A.‘.._L ol

ey

_'..L_v_:»'\.:[ TR RS I

------------




e

Grade

(Figurss in
brackets denote
revissd pgrade)

400-950
(700-130p)

(700-1300)

700-1250
(3100-1600)

=== 17 ——
Whethor
intor-
Post changeable
—— or mot
Aden, Off‘ccr I §
sccoumts Officor T |
Deta r“00)551ng ¢
" Officer T ¢
Purchase Officer I | Non-inter-
Stores Officer I g changesble
Public Relations
Officer I {

Centeon Monager §
Security Officer I |

Fire Officer I Non-intor-
Changcable

Adrm .Officer IT ]
Accounts Officer IT §
Data Processing 3

_ Officer II Non—lntcr~
Purchzse Officor IT § changesble
Stores Officer IT
Public Relations

Officer IT 8

Security Officer I

**ﬁ-*i{-’**ﬂ

Remarks
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o\ |
Grade Whother '
(Mgures in Post ~ inter- Renarks
bracitts denote chmpaeanla
revised grado) L or mot.
170-290 Sr.Heavy Vehicle Driver g Hen-inter-
(380-560) Sr.Fork Lift Opcrator chmgeabls
S5r. Crane Opurntor §
210-425 - iden.issistant Al 3 it this leve z2lso there
(425—700) Adccounts sacistent 'l 15 no interchangeability
" Data Processing Astd. I g Nom-intop. 05 botueen the various
Purchase fzsistant 'A4' ot~ Sections, such as Gene-
Stores fssistant 14! j chmgaable [y Ld:indistration,

T

Public Relations asst .. iccounts, Public Rela-
Conteen Swpervisor § ticns, Purchase and
Sceurity assigtart 'A! g Stores. Staff of this

Stonographar grode working in Tech-
nical Divisions will be
trented a@s part of
Goneral fdministration.

Sub-0fficer Non-inter

: chingeable
250-450 fdrn, fissistant 'RB!

(470-750) Lecounts igsistant !B §
Data Processing hssis- :

tant IT d .
E Mjon-intar-
i changesble

Purchase iLgsistant 'B!
Stores fLssistant 'B!
»  Public Relations fssis-
tant 'B! )
Socurity fessistant !B g
Personal fissistant '

350-575 Asst, Adrm,Officer
(550-900) Asst.Aicccunts Officer
43st.Data Processing

O RO e

Officer
_ Asst.Purchase Officer Non-inter-
g a Asst. Stores Officer changeable.
; ~ Asst.Public Relations : '
: Officer -

" Asst.Canteen Mamager
~dsst.Security Officer
" PA to Director

I R M T O

350-680 Statien Officer Non-intor-

(_6'59-96Q) o : changoable

s -"Ull‘-.b-c-. 17




@ L L we

7. T00-40~1100-50-1250 - idin. .

(1100-50-1600) . _ & ¥t 7i0fpicer-ID T Tt
!’otc: .

The procedurc outlinud above (pag«. No. 18) wlll apply
to the following arcas: _ _ .

lecounts

Data Processing

FPurchase

Stores. .
Public Relatlons

voony =

O

#Goneral 1¢ba—Pﬁp kel cmn.,r anatltﬁtlon cf

General - Administration & Personnel” Manngenent . L . fo]lomng,

s 1O @i ORET od I e AT O PESUGENGRE TS F

ot
e bl
3:i_-rq o x,t" B
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IR}
ia

India, Office’ P)rcﬁf:’édiﬁ:"u?‘ wor]cmg oﬁ.Govem b,

Special Arca (apc,r w:n.lq..fbe‘, in . one of thé Sty "_?_m

as \apgroprigte B SRR -'t =
1) CGeneral idninistration & Persomnel l’bn"i’*(. ent
2) Accounts .
"3).,Data processing '
~4) ‘Purchase
,f)'_)}fﬂlblic Relations
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=== 18 === ANNEXURE-TIT to ISRO HQ OM ifo.HC:
) PROCEDURES FOR _INTERNAL PROMOTIONS OF ADMINISTRATIVE STATF: ADMN:4.20(2) dated 1st Decesber, ;e |

I: ,ADMINISTRATIVE STAIF

T T P sssssEs=sssnoan= = = ...-—-..__._.__-_...._._....__--—-....-__-__.-—--————_———-——-—-———---—-—..—-——-————-———-—-:- TRt

S1.) Scale -- Pre-ravised Minimur service for

o. (Revised withi- , r?ziig;l consideration for Nature of
brackets) : promoticn to next promotional Broad contents of written. REMIRE S
iy grede (No.of years) tests test
(), (2) (3) (4) (5) (6) (7) ‘
s ..,'.f'i‘IO-?’,’i—-‘l 50~EB~5-180 . Office ~ Bnglish,Goneral Knowlodge, : -
(260 6—290—-EB—6—-326-—8-_ Clork £ 3 CR + T +1I fares Peper ¢.g.,in Person- |
36‘6-EB-8—390 10—400) Ty ork 4 : nei Menegenent or dccounts
. : OR Purchase OR Stores OR
. Public Relations.
-1sb;1o-z5o-m-15 325 | Offico 3. CR + T +1 ~do- (Higher level)
(380-12-440-~ I:B-15-560- Clerk B
: m_zo.ém) o .
3. 210—10—290-—15 320— L Adrm., : , -
—— 15"‘425 ‘4 . . L leSt- A 3 . CR + I
i . (425-15- 50@133.15-560 T —
20-700) . S
4a 250215~ 325—13?3—25 450- RN Admn, : 3 : CR+ T+ I CGeneral Knowledge, General Personal issis.
{470~15- 530—EB-20-650-.,- E Asst; B : Area Paper; Special Area tonts with 3 vrs
25-750 T Papers as Personal
fhgsistant will
also be cligible
for consider: ation, ,
. ; _ for promction to
.o R the post of i.4.0,
¥ 5. 350-20-450-25-475- hsst, tdm .
$G-25-575 | Officer , | F_\
(550-25-750- EB-30-900) 3 CR + I , -\ \f:,
6. 2.00-40-800-50-950 e
’700-4.0-900-—EB—40 Oi‘f-‘ic.:c.r T T
d-so-Boo) 3 CR + I l

.\__ \i 1.



".* -'\ === |} ===
& III(A); CANTEEN SUBERVISORY STAFF:
(1) (2) (3) (4) (5) (6) 7
for Non fr Gra- for Dip.
gradue- duates in Cater-
tes ing
i 210-10-290-15-320- | Canteen ,
“3 5~425 | Supervisor
¥1. (425-15-500=3-15~ | |
560- 20"700) 6 3 - CR + T + I ®nglish,General Know-
lcdgc, General frea
xap\.r Specific ir:a
i ape,r(nccountmg, Purchase,
_ 1 Catcping)
.),.,.350—20 2450~ 25-475-SG- l fisst,Canteen .
t obcgys Managoer
P (550-25-750-.33-30-900} I | 3 3 3 CR + I
*. 40—800— 50-950 Canteen
700-40—900—51[3—40- Manager
1100_50-1 300)
'ﬁ(u)_ CANTEEN WORKTNG STLTT:
1), ORI (3) (4) (5) (6) (7).
_____ [...._...._._-.——-.—--——--.—---——-—...--—-——-——-———-‘---——--.—---—‘—-.-.......J_.__.._
.¢1‘10-3-131 oo - Cook CR + I
'(260_6-326-39._8 350) ook 3 *
. ,30_5-.175 ‘ ticad Cook 3
( 320-6_326-&390-1o~400)

—.——___.—.....—.._—__-—._.-_;..._._....-.——_-—-.——.-.-.....—-...-.-—c-——--.n-n_-...-..—_-__-_———h——
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S !
S
I, _E'IENOGRAPHIC STAFF:

CR+7T74+1

’% 0-5 -150~FB-5-180
T3{l260_ 6-290-EB-6- 326
1 366-m-8-39o-10—4oo)
1
15040450-}33:15 325
+ (300£12-440-FEB-15~
.530-20 640)

/Y

3. ‘21040-?9045 320-FB-

15-/+25

§{425:15-500-1B-15-

5‘6’0—20—700)

At

%7 1250-15- 325-FB-25- 450
6(470-15-530-EB-20-
650-EB-25-750)

&
vf

I

5+ 350-20-450-25-475-5C-
25-575
{550-25~750~E3~30-900)

”__-—__-.—.—-—-——--—-....—.—_......_-—-—-.——..-—.___q--——......-..u—__—_——-—-_._-..___--._h_

Jr,Stenographer

Stenographer

Personal fgsistant

P.A,

to Direcetor

LY

CR+T+1I

CR + I

CR + T

e

+ I

[ .

English, General Know- “!

ledge,

Stenography test |

English, Gencral ¥Knou-

ledgpe,

Stenography test

English, General-¥now-~

lcdge,

Stenograply test.

* 09 e 21

— e e cn e

Porsonai Assist-

amts ars also .
eligible for. .
consideiration for -

- 4

pronotlon to the,

'po.;t of .c.. n.O
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.



Vi: FIRE SERVICE ST.FF:

T Mmoo e e sm m o e o e e s

R T = T

-...-—_—._.-._...._..__—....-.___..._—-_-.——._.._._-......_

1. 110~3-131-4-139
(260-6-320~E3-8-350)

2. 130-5-175-5-180
( 320-6~8-390-10-400)

3 210-10-290-15-425
(425-15-500=EB- 15~
560-20~700)

by . 30~25-500-30-590-
IB-30-680
(650-30-7 4,0~ 35880 ED-
40-960)

9.  (700-40-900-FE3-40-1100-
. 1100-50-1300)

Leading Fireman

Sub-Officer

Station Officor

Wire Officor-T

..-..._—--.-._-..-—.-.--—_—._—-——H—.—_.-....--.-...».

_...--—--—-—-.——-..._-_.-—.-.—._.-_-..-

N

CR + P 4+ I

- CR + I

Gsneral Knowledge, Gen.» i b ke
drea Paper. Specifiec froa ot ARERERN
Paper on Chemistry of

Fire, Theory of Extingrishers
gte.

- me s et oy e
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| ne .-—-.-.-.-——..._——-._———._——_._——_-....—...._—.-..m—q._-—--_—...__-.._._ - - -—
— — . -

e T

SheRmis o5 ! ittendant A
$52806 /234 FB- Sweeper i

Clcancr A

Gurdener A

Canteen Doy A 3 CR
310 ILttendant B
1'253-5--270)l Sweeper B
P Cleaner B

Gardener B

Cantecen Boy B
Gestoetner Operator A
Bearer A

Weight Bridege Operator 5i i+ 1

131 fLitten tant C

: 326-EB~-8-350) Sweeper C

. Cleancr €

e Gardensr C

' Cantecen Boy C
Gestetner Oporator B
Bearer B
Weight Bridge Operator B

...__-_-...._—-...........—.——..-.....—-.——-.-.-....—.——._-—-.-.o---....._—_-._— - - -— P
- - s —_ - e e e -
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= . ot

) ; » B
o+ o : :
‘L;, . TRANSPORTy.OPERATION STAFF:
AT R e ‘ i
S R TR i
R R A (3) (4 (5) (6) (7)
L. - . i
S0 3131 Ligh Vehicle Driver
-R60-6-326-EB-3-350) Despatch Rider
Fork Lift Operator i
. L | ]T | Crane Opcrator A :‘ 5 Cht + T + 1
430-5-175 - Sr.Light Vehicle Driver
%3_20~6-,3?76;-8-:390~ | Fork Lift Opoerator B
400} Crinc Operator B 5 CR+7 4+ I
"70-10~290 - Sr.Fork Lift Operctor
" 220~121.500- ED-15~560 . Sr.Cranc Operator - -
‘ i
)30-5~175 ! Heavy Vehicle Driver > N
\1320=6326-8-390-10-400) | 5 CR+ 7T +1
Mottoeag0 ~ o 0 v ] Sr.Hoavy Vehicle Driver
380=12-500~EB-154560) , |
True HOTE: CR = Confidentinl Rolls
_ Aftested by; T = Written Test
f 1 ! P I = IntOI‘Vi(-.‘w
Lo I e
L . 5.V KBISHKA Rao
Asst. Adminisicotive officar
) L& DSec, PSGA Divp,
' Govt, of India. Deot of Scoce
f/ ) L SRO : S11AR CENTRE '
Selhartkota-524 124 (A.P),
- 7
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_\.._—.—-q-n_——————-.mmm-——...-..-.-.._..._—.-—.-.-..-._..-.-_._ _—
— -— e mm ma = =
— e e e re e v

- L B (4) (5) (6) (7)
AP T10 Telephone
g (& 1 ekl ' Operator A '
g A .w" 390-10-400) 3 CR + 7T+ 1 English, General Know-
. - .J .:.nxt; l" - 1edgeo
. Ll .t
o 'b:"." E Telgphone
: "1_2-_-";4413-—%—15—-560— Oserator B
-20- 40 : * 3 CR+ T+ 1 ~do~ (highor level)
: [ '
Q= 15-320- B~ ) Sr,Telephone
) bl '+ Gperator ™

|
1
i “

Telex Operator 4

381390-10-400) 3 CR+T+1I English, Gencral Know-
4 i .
N ledge, Typing.

Telex Operator B

’ 3 CR + T + I ~do- (higher level)
= 15~320~EB- Sr.Telex Operator
60
L] s e * 25



4, After taking into account t! vai ous aspacts
of the issue, the matter has been examined in the @-
partment _in detail {in consultation with Department of
Personnel and Training and Ministry of Finance and the
President ie pleased to assign the pay scale of Re.1840-
60-2600-EB-75--2900 to the post of Assistant 'B’' in ISRO
Centres/Units simultaneously introducing direct recruit-.
ment through open competition at such level. The
extent of such direct recruitment would, however, be

limited to-1/3rd of the vacancies, so that the existing

employees in the organisation would still have adequate
promotional opportunities along with the benefit of =a
higher pay scale. Detailed guidelines on filling up of

=, the posts at the level of Assistant 'B' 1in ISRO

Centres/Units will be issued separately by ISRO Hq.

5. A1l the employees presently working -waé"
Assistants 'B' in ISRQ Centres/Units are to be extended
an option in terms of FR 23 exercisable within a period
of 3 months from the date of issue of the guidelines by
ISRO Hg. The pay of those employees who opt for the pay
scale - of Rs.1640-2900 is to be fixed as per the provi-
sions at FR-22(I)(a)(2)}.

6. A1l the posts falling vacant in the category
of Assistant 'B’ in ISRO Centres/Units are to be filled
up in accordance with the ISRO Hq. guidelines.

7. These orders will be affective from the date -

of issue of the guidelines by ISRO Hg.

r

| \,\ L an /AU 7 -

\ v i"‘ll
(A.Sengupta)

Joint Secretary to the Govt. of India

To:

Teae Copy
Attested by:

_)(:Ci“’f o

L e -yl

(S. V. KRISHNA RAO

_ Asst. Administrative offlcer

L&D Sec, #& GA Diva,

Govt. of India, Deol of Space

TSROTSHAR CENTRE
“Seihacikota-524 124 (AP)

As per General c¢irculation list.
- 4 e o s
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No./17710)/85-1(Vol1.1V)
~wvarnment of Indisa

Departmont of Bpace
iy

-

EXHBIT RZ-

Antariksh Bhavan

New BEL Road
Bangalore-560 094
Mo,

May 1995

QFF]ICE MEMORANDUM
f

Personnel Service Regulations - Introducing
direct recruitment for Assistants 'B' in ISRO
Centres/Unite assigning higher pay escale -
regarding. ”_ i

Subject

EENXKXK

Indian Space Research Organisation
functioned as an autonomous body till 31.3.1975 and
converted 1into a Government organisation with
from 1.4,1975. Wwhen ISRO functioned as an

(ISRO)

was

effect
autonomous

body,

the posts of Assistants in administrative

- Assistant’'B’

were operated at two levels ie.,

and the same position has continued.

_Lgfﬁggg;;zr-
Assistant & ——==1

and

2. ISR0O continuously attempts to ensure the
quality of its manpower, both scientific/technical and
administrative, to meet the chalienging needs of the
organisation. To plan and execute highly complex and

schedule

critical projects, administrative staff of =&

high quality matching the quality of Scientists/Engi-

neers are essential.

Administrative staff in ISRO, are

3, The

not confined to desk related jobs but are also
project related works. In view of the fact that
Assistants 'B’' play a vital role in the
area and their next level of promotion
Officers, at which level they have to shoulder
and complex rasponsibilities, it has been under
consideration of the Department to assign a higher
scale to the existing Assistants 'B', while

is

qQualitative improvement in such category.

matter regarding assigning

to Assistant '8' has also been under
various meetings of the -Departmental
It was agreed'fhap direct recruitment at the level
Assistant'B’ to 'the extent of 1/3rd of the
could be introduced simultaneously

scale of Rs.1640-2900 to the post of

higher
scale
in

Assistant 'B’.

assigned

the

administrative
Assistant
varied

the
pay

bringing in

pay

discussion
Council, ,,JCM, =
-of"
vacancies
assigning the pay

!l’ﬂli
[
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4 The method of filling the vacancy falling under
the direct recruitment and promotion quota shall be as
per the following model roster, which will be
maintained at ISRO HQ:-

N

1st post : Direct recruitment
2nd post : Promotion
3rd post : Promotion
4th post : Direct recruitment
5th post : Promotion
6th post : Promotion - .
7th post : Direct recruitment
and so on

5 while the norms for promotion of Assistants-A to
Assistants-B remain unchanged in respect of 2/3rd of
the vacancies earmarked for promotion, the norms for
direct recruitment will be as follows:-—

a) Age ¢ 21-28 years
b) Educational : Graduate in any
Qualification discipline with
55% marks.
Post-graduate
will be ‘
* preferred.
c) Method of : Written Test
selection followed by
. interview.

For employees working in ISRO/DOS, upper age limit will
be relaxed upto 33 years. )

6 Nothing in these orders shall affect reservations,
relaxation of age limit and .other concessions reguired
to be provided for the Scheduled Castes, the Scheduled
Tribes, Ex-servicemen and-oiler special categories of
persons in accordance with ‘the orders issued by the
Central Government from time to time in this regard.
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wofie v N GOVERNMENT OF wDIA |
‘ . . y DEPARTMENT OF SPACE 4,7/
YHu 7O rrd Ay

-

— e v, g b § @ oy ISRO HEADQUARTERS _
q‘. TR 560 094 T ANTARNKEH  BHAVAN
WUTHT  ¥OWR 08452499 % 0845-2326 NEW HEL HOAD BANGALORE 580 004 INDIA
W™ 0u12.334229 ,\L\ GRAMS. ISRU TLX: 0845 . 2499 / rig
A T T 7 B FAX: 0812 - 34229 TELEPHOME 334474
. o EXHIBIT R: A,
' HQ:ADMN:A.20(2) May 17, 1995

A !
OFFICE MEMORARDOM

The scale of pay for the post of Assistant-B in
the areas of P&GA, Accounts, Purchase, Stores and
Security has been revised to Rs.1640-60-2600-EB-75-2900
for all the existing Assistants-B as per OM
No.2/13(10)/85-I(Vol.IV) dated May 17, 1995 issued by
DOS. The said OM also prescribes direct recruitment to

the extent of 1/3rd of the posts of Assistant-B through
open competition. -

) 2 ISRO HQ OM No.HQ:ADMN:4.20(2) dated December 1,
- 1975, as amended from time to time, stipulates the
method of rilling up the post of Assistant-B. The

) scheme provides for the promotion of Assistant-A to
Assistant-B on seniority basis. This scheme also

envisages direct recruitment of Administrative staff
under certain conditions.. '

3 It has been decided, in partial modification of OM
dated 1.12.1975 (particularly para 8), as amended from
- time to time, that the posts of Assistants-B vacant as

. on date and those falling vacant hereafter will be
filled up as follows:-

g aj 1/3rd of the posts by direct recruitmeht through
open competition on all India basis;
) * and
b) 2/3rd of the posts by promotion following the

xisti .pro ion.
) _eéi{igprocedu res for _hB,{.. mog‘:.lon

< LT . l'ﬁ—m- 7 a3, SR NPT SR
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0
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7 Al. posts of Assistant-B vacant as on date and
falling vacant  hereafter shall be notified by
Centres/Units to Head, P&GA, ISRO Headquarters along

with reservation position, who in turn will take action
to fill up the posts.

8 . These orders shall come into force with immedlate
effect.
9 Hindi version will follow.

\
\

(A Sengupta)
Joint Secretary, DOS/
Member (Personnel), ISRO Council

As_per distribution 1list

owe ANCad

S oG -

Trae Copy
Attested bys

):\/ ‘L» WW

5. V. RRISHEA RAD

Asst. Administrative offica

L &DSec, PB GA Divg,
Govt. of India, Deot of Scag
15RO : SHAR CENTHE
Stiharikota-524 124 (A.P)
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e K / QFFICE MEMORANDUM !
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L 11 was decided that 1/3rd of the posts of Assistant-B in Administrative - \

NV N

-
-

L

LEX L ONEA.24981232C

areas in the scale of-pay of Rs.1640-60-2600-EB-75-2900 will be filled by direct
recruitment through open competition. The norms for recruitment of Assistant-
B___earmarked__for___direcl —..recruitment- was- notified—vide—OM——- - -~

——unthanged.

e

‘No.HQ:ADMN:A.20(2) dated 17.5.1995. Subsequently, there have becn -
representations from the empldyces and JCM Siaff Side ~for reducing the
pereentage of marks and increasing the zee for internal candidzies. The maties
was also discussed in the Deparimentz! Council of the JCM. After deiziled
consideration and taking inio account zll the relevant aspects, it has been
decided 10 revise_the ape 2né cducationz! qualification for internal candidzies
who_hayve_completed 3 years of service in JSRO/DOS 10 participaie in the girec: 1
recruiiment through open competiiion, as fellows: _ .

e it v e

e e e

45 vears

Graduation. Not essenuial 10 have |

»  85% wuetke in ogreduzlion. This
concescion b the  maerks in '
graguziion will be valid only fo: '
- period  of *5 yrs from the daie of |
1ssue of ihis OM. ,
2 The vacancy rosier for cach Arecz i.e. P&GA, Accounts, Purchase, '
(

Stores, etc., will be maintained separately for each Area Centre/Unit wise. The
vacancies occuring for direct recruitment as per the model roster ndiczted in
para 4 of the OM No.HQ:ADNN:A.20(2) daied 17.5.1995 will be intimated by |
Centres/Units 10 Head, P&GA, 1SRO Headguariers. The post carmarked foi
promotion will be filled by the Centres/Units as hitherto. !
' [

3 The recruitmenl for the post of Assistant-B will be a common f
recruitment on all ISRQO basis and will_be done by 1SRO Headquarters. The ‘

_syliabus-for the wrtien west jor:direct recrortmient of Assisiant-B will be-nonficd
|

separalely. -
= {

4 Ali other terms 2nd condiiiuns {07 1ecruiiment/piomotion of AsSiszni-i3,
stipulated in QM No BQ:APDMINA2H2) dated 17.5.1995 will remain -~
- - i

" " True Copy _ ) ‘ -

o e, -P.& GA Diva. L
ETIE (;c‘,ﬁ of T:_i;di?. Deot of Spode:
ISRO : SHARCENTRE

.",5_1'!_!)::H'H:o;‘é-51 4124 (AP)
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Cooahr present emoluments pockawe ut whe mininun of the pay  scale ¥
; tmt, is v fered Lin eities like Bangalore, Ahmedzoad,
: Thiruvenanthanuranm ete. is Rs. 5200/- in the cay acale of
P2 2540-00-2400-EB-73-29110. rhe oay scale is under revision.
. Res rvation:Vacanciss f;ll in the fo'l-ding'categories:
. . ‘ " :i . . ) ;
. Beneduled Castes C : Q3
. Scheduled Tribes B )
Other backusrd classes - : 04 a
Unreserved. |, . s 09
. Tozal JLa. 1-18 Lot
} ’ . -
L]
TLL Cernnditictit o rligibiiice :
’ &, Mationulilyr: Muct B o civtiven of Indis
D. Educatiuegl Quzlification
. Brraduate with wmindmum of 55% menslos. Post qgraeduste degres
. . helders are oreforred. Computer skills would be an  added
advantage. . ‘ '
i e, Aee @ Between 21 and 232 Years ms on 24.01. 1997
Upper oge limit uill'b& irelaxable unto & yvears 1Im respest
2f candidates belomncing e 22707 ard 3 years in respecl of
candidates belonuging to QBC.
2. The candidetes zselacted are lieble to be posted/transferresd to
. gny iace in-India, uheru -ISRO/DOS | Centres/Units/activities
are located, t -
Y
: I .
G, Given L»‘ow forimst uf the goplication may bhe typed on a plain
pan=r and Tilisd in Ly own hend w iting should reach:
- _ The Adwinistirctive OFficer-IT.
{ 14RO Hendauartors,

Antziriksh 2havan, | : N
New B8EL Road. ’
23 rﬂ\lo.f 360 024G,

an cr betore 24.Cl.1997. Incomplete - applications Fint
scoomponied by documents to be attached. and applications

'vulonh gﬁnt&ln‘ﬂq the application must be- JUDFFSuPlbed in bold
e*ters gs "APPLICATION FOR THE PQST or ASSISTANT-B".

- recelved  after the due date will ot be conszidered, The

G

P iy
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«"‘*O-SCFI"’G-A'/R“T/%‘:. ' desembor 30th, 1996 EXH]B‘T R'é

“A.ccov'of the Advt.io. HE/admn /6. 26(7)/96 i, 13012 1996 -recelved ‘-
Hrom Adin.Ofticeir-1Y, -*Sﬂo h:mdquartnrs. B: wnlore is reproduced
‘below | for -curculatiop _umong cire  =tuy amainbers - of your

' L o .
LEntity/Unit /Dlvmsion = o . o :
! . : - : P ,/f’f/ -I
! S - : S Aonr Fr-1°

. WECRUHTHENT

w4

COVERIIMENT OF INDIA-
DEPARTNENT OF SPACE
INDIAN SPACE RESEARCH ORGANISATION
b NO.HO:ADMN:4.26(7)/96 . Dedember 13,1996

SR - IN SEARCH OF ASSISTANTs B’ S i

QD : indisn Space Research Organisation provides self rsliant sbace '

' passd services for the Coutry in  Telecommunication, - TV, - ,

Meteorological applications, Natural mesources suvey &) H

management, disaster Warning, enviranment monitoring through -

INSAT and , IRS satellite systems, ISRCO has also developed ~

satellite launch vehicles wit:, “CL nlrcady operational and GSLLV. |

.  being ' built. ISRO has started de;;gn and development of next.:

peneration satellites to provide enhanced and augmented services®

to the Nation as welli as +*o provide satellite launch vehicles to

launch IRS and INSAT class of saotellite-vrom cur own soil. AN ‘

. efTective executive suppor’ system covering Dersonnelasenera; lf

- = Administration, Finsoncmoz P aZiinbs, ypmeke s ot Gteras oxists :
for supporting the SC;»ntlats/Engineers .in "their challenging i
tasks. . . -

o e -~ P .. - }

B

—"‘

]

I5F0 is looking tor youns dynawmic and d“dlCated ASSISTANTS B’ in .
the aress of persornel -&-GFasral Adrministraticen, Purchase, Stores j
|

and Finance & -sccounts Tor wori in Centres/Units of ISRO lodated
ﬁj " all over the country, tuch as: ] Y
‘ © 1, Vikram Saraphai Spece Centre. Thiruvenanthapuram

. 2. Liacuid propulsion Syatems Centre at  Thiruvananthapuram, f
Mahendragiri and Benaslore ' Tl
Sriharikota Ramge Centre,Stiharikota

ISRO. Satellite Centrae,langalores

Central Management Offices at Banyalore and other locations H
. Space Applicamticns Centra, Ahmaodahnd

I3R0O Telemetry, Trackling and Commend NetwO“K, Bangalore
Master Control FﬁCll;Ly, HMaasan

o
.

W~ e

The‘Organisatlon provides for excellent growth potential for the |
voriont inaividusls, through.its perfTormance teview system which i
't ensures that a qaood performer gets the promotion. The .
~rgaenisation also orrovides ettractive medical facilities, [
: cubsidised: canteen and transport to all and housing accommedation

¥ ta moast of ite staff snd house rent aliowanss for others. !

‘ : S c Ceened® *
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e Lanousacs Rhown (Plense specity)

A%, Peterances '

i%. Any other reslevant informsatiom :
DECLARATION

areby declsre that all statements made in this apelication are

In

triie, complete and correct td the best of' my knowledge and
pFiief. I understand that in the event. of any information  being
Tound . falze or incorrect or my' ineligibility Being , defected
betora o after the examinationy my candidature/appointment 1=
liaple te be cancelled. o - '

have read the orovi in khe sdvertisement carefully end 1

i icions

hereby undertake to akride by them.

I, furtinzr declmre  thae I Fulfill a2l)l  the comditions of
eligibility regarding age, cducational qualifications,

ete. L presoribesd for admission to the examinstion.

corivistzad by .any  court

2o ann pidaleeI Di@ve eEvet e

Tiagnakure—o i hw—ﬁacileﬁnt -----
Nk
HA S
Tl Ther Tollidwliv- -documanbzs —ore- too- be-—ntitaches - wish- —he-— .
- aooiroabicn: - ’

T si-Atteated —ceﬁie&ﬂqﬁ;Q§et&{§eatee—5ﬁewinﬁ—ﬁﬁeT—*eGuea%%aﬂad——
CESaabdorna o Dnclwding marks- card--for-- the - ~graduatdon.:

N W I

B Certificates in -support of-belonging to SC/BT/GHC. -
"¢) Latest passport size’ photograch (to be saffixed on the

<
arprlicariond.

Ly
=} Candidates serving in Central/State Goverrnzat  departments.
Undertakings, Autonomous godies,etc. should send thelir

aprplicationz through proser channel. '

" [
Sﬁ. Camdicates found: cligible on the basiz of the applic=tion
tubmitted will bLe admitbted to the written examination.

403 The writtern egxeminaticon wlll be held as wer the Tfollowing
scheme =nd zyllabi: ) ' '
1
A Examinaticrm Centres:
Armedabad. Bangalore, New Delbhi. Srlharikota z2nd

Thiruvanantihapuran

----5

Y- -“-flu:b—awc“uu&d-netmbeuaeﬂb-aluﬁg—wit¢r@he——-

— ——
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(2] ]
— "-._1.
‘ , PLEASE AFFIX
YOUR RECENT
PASSPORT SIZE S
PHOTOGRARH
' FORMAT OF APPLICATION A
(10 BE FILLED TN OUM HAND IN CAPITAL LEVTERS) E~

1. Poast avolied for :

Advertisement No. and date

L

5. Nonie in full g :
b ‘5‘-' '1 . e c .
?ﬂ_QSbé‘pf;Birth and, Age T . ¢ -
B, Sexr . : . R , T St CCt
L !_rf'f,‘_j_f-.' . ST R : ! , p
.o, Netionality ' : - , Ly
sl T o
7. Whether belsng to 3C/ST/OBC - i
{Flease specity) T
8. Addrezs Tor correspondence | :
a7 Nesreast Reilway Station ) :
10. Educational and other gualificutions:
Degree/ ! University/ | Subjects iYear ofl %age of | Class
Diplema | Board ! iPassing! marks '
ii Computer zkilis. Pozsessed, 1T any:
Tomature of xnowledas/ : Organisation/
| £kill possesszd.[list Lavel of imstitution .
| T out sortware nackages - Knowledge/ Where from P Remerks
. rWwith independent . . skill learned ..

' Tt nandiing ebilfty] e

: - - . - s
2. Choice of Centre for written Test (Pleasse tick):

Armedebad - " Bengalore ' Ncew Delhi
I.Sriharikota- Thriruvananthouram

13, Details of employment in chrormeologiceal order:

' 1 2 3 4 5 -
_ Draardisation | Postheld  Period Emoluments Nature of
From/To drawn Work
e e e T e m A W T Y A e . i e - T e e W A P v - e o ot . S ek i S ¥
&
fea2sornz: fTor
lenving
s . ' cored

Jr'

- ——

et E R,
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P AR TEL ' AT
‘..'I C.an:iixd_;-.-:: will have to 2ppéar Tor the written - examination -
. 50 theirr own cost. Thése who auaslify in  the written i
- . .- exomination will have to apozer forn the Interview. IR0
' oohas glcoretian, to tix the uuulif?ilm marks in"ony o all .
the subjects of f-w*inf"ion The cmndidates who ‘attend the

interview. will b=

ellruble ff’-r"" :eimbur‘semer'._ of to and Tfro

. IT oless trein fare bwe the sie -=horteet I"'Ul...ltc. on  production
] of. praofs for anwsrd journey. ’ ) . ;
- -t . ) oA 0 M ‘. . —_ .
_q Fr . N . ._-. . _— . " :
2 ) . sreing in aAy. form” is¥3 disaunlificetion. -
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Gelem: of Lhe Exombirmation:

fhc Ubjbct: for the eramination, the- time allowed
ard the maximun morks for each subject will be a9

ftolliows.

. Pamer Nsme of the test Man. . Durﬁtlon
marks )
caper~1I d]Reron1hQ abillity 100 3 hours
B IGeoneral awaren232

Paperil alirithmetis. - 100 - 3 hours
T mIEmglish
Y Tlhe mapers in all the subjects will consiat oF
, objective type auestions except one of the
auestions in English, . which will be of L}
descriptive tvpe. - )

B t;.JLuuL;s _must write the papers in  their own
handg. In e circumstances will they be allowed
the help of a séribs to writse the answers for
them. e ' ) .

<Y Syilabi Tor the Examination:
naner I fa)  Reasoning AbLlity:

-

Suestions im - the test of Reasoning apbility will be non-
verbal  and verbal. Of the 100 items, 40 items will be of
Non verbal type based on cls&siflustion, analogy and 3e¢iesf
.nhr remai nlng 60.items will be of verbal type based on
letter/number series, letter/ number/ word analogy. numbber
Jlettzr Juword classification. coding and deccalad, oroblem
colvinq/f'ndinq the rule, epatigl orientatiaon/ specinl
sisuslization, statement conclusgion /syllogistic reasoning.

- .- Ll

Pumsr I1b) Generéf Avarenseh:’
oL, e R
~sueatione  in this test will aim at messuring . kKnowledge of
current evaintse besidez kKnowledge of aeneral scisnce/social

aciance and - their spplication to the acciety. This tect

-will =alze  include auestions on sports, cultural history,

Jeography. genesical polity, eteo.
Faper II(al aArithmetic:

Thisz test will inmclude auestions on problemg relatino to
parcentages, ratioc and proportions averades, astimation, uss
of table end grabhs, mensurstion, time and distance, ratio
snd time.etc,

I

FPeper II(b) Enelish:

I'"e in this teat.will be based on error recognition.

Ouectico

fill irm “the blaznks {using wverbs, proportions, articlies,
2r¢ ). vocabulary, gpellings, seauence of sentences inm &
Crarzgranh, feauence of words in 3 sentence. close pmssage and
sompmehension  passagee.ete,  Synonyms and antonvms wlxl he
=zhcdg i the context of the given passaqe.

eersb
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- Requests have been "received from various
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Centres/Units to operate the post of Assistants 'B

earmarked for direct recruitment on adhoc basis. The

- 'matter: has been' examined in detail and it "has been

o decided that the post of Assistants 'B' earmarked for

L l direct recruitment may be opearated on adhoc basis for a_
'_period of six month§., T

[ (V.P.D. Nambiar)
) Head, Pers & Genl Admn

—?Dlrector, ISTRAC_/MCF #k/ - " :

" Controller, "VSSC/SAC/sS R/ESAC/LPSC n
Chief Engineer, CED )
Aémn. Officer-II, ISRO HQ

’ ‘Kw -
N Trme Copy
_é\"“" | = t-.esﬁ - r _-:{_71:—4,-7_ - I

-"'\f_ 'I;l—.__._ —

- S. V. KBISINA RARO -
e Dl e - Asst. Admtm rortve office b
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GOVERNMENT OF INDIA

Wl I DEPARTMENT QF SPACE
il wm, g A @ A ISRO HEADQUARTHF
PR - 660 094 MR ANTARIKSH BHAVAN
AR FH, EE: 0845-2499/2326 NEW BEL ROAD, BANGALORE- 560 go-:
R ufafraw : 080-3334229 =i GRAMS : ISRO TELEX : 0845-2ad0::
TONY ;3334474 -7 TROE S FAX : 080-3334228 TELEPHONE : pa-
- o . P
Hboe 381 _, BXHBT R %
.. : .‘Ia. . ] " -.::j!._l ., 3 .,l_:F: '
4 PR .’1"‘\_'- W o
. :.f.()c_, .
; . i
I“@( L 3 “! qu - 06 996
HQ:ADMN:A.20(2 . Sy Ma .7
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R o+ 1
L o .
f,"": \_' D
2l & o\
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5 e T Vide ISRO HQ letter of even number dated September 13,
SSeo v 2 71985, it was decided that the post of Assistant-8 earmarked for direct
Lo recruittment may be operated on adhoc baszs for a period of six
months. T
\Aﬂl} 2 Subsequently, Centres/Units have requested to intimate

whether the adhoc promotions given against the posts of Assistant-E
earmarked for direct recruitment can be continued beyond six months.
Ir nas been decrded rhar rhe post of Assistant-B earmarked for direct

i 2d on adhoc basis for another six_monins
w.e.l. March 13, 1 996 or till regular recruitment is made, whichever is
earlier.

3 This issues with the approval of competent authority.

_ no ,
o ‘\/\/\/\)\}4\{0\__

C - VPD Nambfar"/ 4
~ Head, Personnel & Gen Admn :
P
: Y
\ ) True Copy
A\ A\ \ Directar, ISTRAC/INSAT MCF Attested by: "
Sy N Chief Engineer, CED N r <
' Controfler, ISAC/LPSC/SAC/SHAR/VSSC
Admn Officer-1/, ISRO HQ “S. V. KRISHRA RAO
N e (-'L- Asst. "dmipistrative affi}
T o T L feep 5 80 i
— f_GFnr ~z r\;'—';ﬂf?ﬂp AD , vt of India, Daot «f 4
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September 11, 19296

1952 \

o

Further to our letter of even number dated May 06,
1996, it has been decided that the post of Assistant-B
earmarked for direct recruitment may be operated on
adhoc basis for another six months w.e.f. September 13,
1996 or till regular recruitment is macde, whichever is
earlier.

2 This 1issues with the of

authority.

approvai competent

W '
\ .

i |
V P D Nambiar

Head, Personnel & Gen Admn

Tel: 3416265
Q\V Q\ 1626
v
Director, ISTRAC/MCF
chief Engineer, CED
‘w—3pcontroller, ISAC/LPSC/SAC /ﬁgﬁg/vssc
Administrative Officer-II, ISRO HQ
Teue Copy

Attested by:

) : ‘ s V. KRISHRA RAO
Asst. Admjnistrative office
L&D Sec. P& GA Diva
§ ‘ : - L LBovt of India, Dent ~f Sooce
F 15RO i SHAR CENTRE
' Srihanilkota 524 124 LAP)
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. S - EXHIBIT Re / C
.‘ o B |
. T G - GOVERNMENT OF iNDIA G
' ey fqm pEPARTMENT OF sPAcE, { \C
| sRrTEneE ISRO ' HEADQUARTERS
Iy vd, ANTARIKSH BHAVAN
U Qa g, 9TgL- 560094, URA NEW BEL ROAD, BANGALORE - 560 094, INDIA|
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FAX : 08B0 -

aufafawr ogg. 3415229

”~ l!— N ‘
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sward No: { :"\ by IIQAI)MN.A.QO(Z) R S e 4"4. l l )ﬁ.:}_ K Lcbruary 17, 1997
I : _
2 |2 | ) B
i MIFL Initiay |

; .
Further to our letter of even number dated September 11,

1996, it, his been decided chac the post of A.§§LS,‘.lif}.I'-'Ji—"-'-ali"_“arked

for . dtrcct recruitment may be operat:ed on adhoc bas&s for
another six months w.e.f. 13.03.1997 or till regular recmu:mer_':t is

made, whichever is earlier.

2 This issues with the approval of competent authority.

qtaa"lqlP&GA

caren | Estaiiishment ? WA_Q_,L
Wit Sbrt'z/ L A Ce e
‘)57’0_ ] V P D Nambiar
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et giDiary No : d Personnel & Gen Admn

- [4
T B ¥ ¢ .
R g-_\:)f’@/_ ’ -
% o True CopY
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\\/ Director, INSAT MCF/ISTRAC N —
. 7 Chief Engineer, CED : 8. V. ERISHNA RAC
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! . GOVERNMENT OF INDIA
- DEPARTMENT OF SPACE
I5R0 :: SHAR CENTRE
PGA OIVISION
tar
SCF:PGASESTT-TII:1.2 July 17, 1996 -ty
OFFICE ORDER
The following employees are promoted on adhocs/officiating basis as detailed below against the resultant wvacancies shown
against their names. T

sl. pame, Designation, 5.C.No Promoted Post Date of Pay fixed Promotion effected Posted to on relief to
NO . and Divn./Section. & Grade _Promotion on promotion  against the resul- report to
S/Shrissmt ./ Kum. ] tant vacancy of -

M Satyanarayana Singh, E 11260 Purch.asst.’8” 02.07.96 Rs.2180/- Sri E.T. Rama Rao IRT Purchase Head,
Purch. Asst. *&° Rs.1640-2900/~ ‘Purchase Asst.’B’? P &S
IRT Purchase
CH Seetharam, G 12119 Purch.fasst.’ &’ 02.07.96 Rs.1480/~ Sri M Satyanarayana IRT Purchase Head,
0cB Rs.1400-2300/~ singh, P& A7 P &S
PGA (M)
3. T Krupamma, Z 11186 Admn. Asst. A% 11.06.96 Rs. 2000/~ “smt. P Varalakshmi EM & W, Head
QCB Rs.1400-2300/- admn.asst. A’ (adhoc) P & GA(P) P&GA (P)
Central Stores.
4. T Devasahayam Z 12723 office Clerk-B 02.07.96 Rs.1260/- Shri CH. Seetharam P & GA Head
ocn Rs.1200-2040/- 0ffice Clerk-8 (M) P&GA (M)
Canteen, SCF
5. L A Bhaskar Reddy T 12703 pffice Clerk-B 11.06.96 Rs.1260/- Smt. T Krupamma Cen. Stores Head
ocA Rs.1700-2040/- office Clerk-B P &S
£ & Ab ’ !
6. G Saradakumari Yy 12680 0ffice Clerk-B  02.07.96 Rs. 1260/~ lLeave VACAnCY IRT Accounts Head
ochA, Smt.P Satyamma Accts. & IFA

IRT accounts



S

' The above promctions are approved by the Director, SHAR Cenire.

The adhocsofficiating promotions of the above officials will not confer any claim or right on them for promotion to any regular
vacancy whenever it may arise in the Centre. The service rendered in adhocsofficiating basis would not count for the purpose of seniority

in that grade and eligibility for promotion.

They will automatically stand reverted to their original posts on expiry of the short term vacancy unless otherwise notified.

I
[K N N NAMBUDIRI]

- ADMN. OFFICER-IX -
ESTABLISHMENT

To
The Individuals concerned

Through: Divisions/Section Heads

cc to : Assoclate Director,3HAR Centre
Head, aAccts. & IFA . [With a request to relieve the officials working under their control
Head, Purchase & Stores at the earliest] ;
Head, PGA (P)/{M)
Head, Canteen Serwvices
Stores Officer-II, Central Stores
accounts Officer-IT, IRT
Purchase Dfficer-II, IRT True Copy
Canteen Manageir, SCF Canteens : .
gocounts- 0fficer-T, Pay & Estt. Attested by'.
Personal Files/PC/MC

7 ' o w2

5. V. KRISHNA RAOQ
Asst. Adminisirative office-
L&D Sec.. P& GA Diva,
Govt. of India, Dent »f Space
ISRO : SHAR CENTRE

® Stiharikota-524 124 (A.P)
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ISRO "%+ SHAR CENTRE °. .-~
-0tk . P&GA DIVISION
CF:PGA:ESTT-11:1.2 January 15, 1997
OFFICE ORDER . | -

resultant vacancy of Shr

" Name, S C No.
Design. & Divn.

The following employées are promot

4/ 'B, who was transferre
(forenoon of 15th January, 1997.

ed on".ad-hoc basis against
Accounts

i T.N.C. ~Sampath Kumar,
the

d to VSSC on promotion,‘iw.e.f

Pay fixed on
promotion

1 el S$/Shri/Smt/Kum .
M > R R it
't'»‘
Y FUNE Ch.C. Venkatamma, N12358 Accts. Asst. 'R’ Rs.1940/-
TR Acct. Asst. A7 Rs.1640-2900/-
G. Govindamma. T 11498 Acets. Asst. A Rs.1850/~-
Office Clerk 'B’ Rs.1400-2300/- °
G. Prasad, E 11141 Office Clerk :B' Rs.1290/-
Office Clark &~ RS . Vo0 -2040/ -
] """"-""_"'-"—"""'_"-"'_'“-""""'-"'—"—"_-'-_""'__"_-'_""-"_“-—T ____________
2 e :
# 23 - The ad-hoc premotions of the above.officials will not confer
ok 20V claim or right on them for promotion to any regular vacancy
o Wohenever it may arise in the Centre. The service rendered in
he purpose of seniority

5
g : :
ity would not count for, t

Y]

nithat grade and eli
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.QFFICE MEMORANDUM

In partial modification of OM 'NO.HQ:ADMN:A,20(2)
dated. 17.5.95,% it has:’ beenzdecided that:xthéZpo
Assistant-B :.in''the scale of:
as on 17.5.95 will be filled by promotion of -internal
Assistants-a. The post falling vacant from  17.5.95
will be filled as per the procedures stipulated in OM
dated May 17, 1995.- - ° ' '

2 - All other terms and conditions of the OM dated
17.5.95 remains unchanged. .

3 This® issues with the  approval of competent
eauthority.

‘!l
bbb oo
. VP D Nambier
) : - Head, Personnel & Gen Admn
T As per distribution list : : -
n T T e Copy.
R l ",__,——-' R o . L ' At‘ested by'

. ' S. V. RRISHNA RA0 .~ -
g - . ) Asst, A_dmfnisfroﬂvg ?fr’fno

SRR G - g TWEAEE, “yve i =
3 " o YAt o

EC ROADYBANGALOFIE sscosiirgaori,ﬁgs
2499 ] 23267 [

C : Lt -‘PC’StS of . . :
{pay ‘Of Rs.1400=3600°Vacant =~ |
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11. Thereafter, the new Agenda items for the Seventeenth Meeting
were taken up for discussion.

2.01 : Rs.1640-2900 scale to be _implemented for all
' Assistants.

Joint Secretary informed that the attempts made by the
Deparment for getting the scale of Rs.1640-2900/- to Asst. 'B' in
ISRO were not successful and perhaps the matter could be revived
after some time. The staff side mentioned that the issue has
been pending for a long time and the Department not being able to
get the approval of the Government, they requested to refer the
matter for arbitration.

At this ‘stage it was informed that a dissent note is to be
T recorded in JCM before réferring the matter for arbitration and
] for recording dissent note, approval of the competent authority
is required to be obtained by the Department. It was agreed to
take action for getting the approval in this regard.

Action : US(J)

2.02 {(a) Implement the recent decision of CAT,

Ernakulam fixing the marks for interview and

allocate more marks for bractical/written test
both for Admn. and Technical.

' True ¢,
I Py
i Attested by;

{b) In the 1ight of the recent judgement of the
Ernakulam Bench of the CAT _on_ the marks to be

, o . provided for interview in %5 DPC _ for the Admn.
: e A — . .
] W o _ staff, reduce the marks to 10 for interview for

L ] the Tech. Staff also.
8.V. KKISHNA Ka® =
Asstt.  Admn. Oificet : '
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(15th Mtg)Hospital,
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and Cosmopolitan

Tirunal Hospital

Sree Uthradan

Thiruvananthapuram may be

recognised

CS(MA) Rules.

JS informed Staff Side that the matter is being pursued

with the Ministry of Health and Family Welfare. JS

also informed that the Ministry of Health and Family
"Welfare have called for some information from the

Health Department of the Government of Kerala.
[Action US (K) ]

2.08 Implement SIU recormendations

for Stenographers to

(16th Mtg) improve their promotional avenues.

for

additional

JS5 requested ISAC

to send proposal

2.01 Rs.1640-2900/- scale to be implemented for all
\\ (17th Mtg)Assistants. - -

The Staff Side informed that they bhad come to a
conclusion after discussion among themselves that they
would not go for arbitration in this regard and were

Troe COpy _ agreeable for {aterﬂa_ﬁlhi entry at Assistants_ level so that
( Attested by: _ the Department could take up the mailter for necessary
approval for giving the scale of 1640-2%00 to ISRO
; \f\b; ;L«;:iff’KSSi?tants. Chairmap - informed that he  was élso
: convinced of the demand of the Staff Side in this

( 8.V, Kﬁlbﬁm,\ KAl regard and weculd try to get the scale of 1640-2900 to

“'u ‘dmd.Oﬂmu

posts.

-

[Action : Controller, ISAC, Ad.O(V}]

TSRO Assistants. ¥ I

[rction : US(XY
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2.14 *Extend career opportunities for S&T staff who have
(18th Mtg)joined after 14.6.1984.

The Staff Side arqued for removal of atleast written'teét
for Helpers. Chairman categorically informed the staff Side that
dilution of standards can never be allowed.

2.04 Redesignate Radioarapher, Lab. Technicians, Pharmacists
(15th Mtg)as Scientific Asst.

staff Side pointed out that the Department had so far not
issued orders introducing the scale of Rs.1640-2900 and requested
to issue orders early since other Central Government Departments
have already introduced. It was explained to ther that the
Department has been constantly following up this ‘matter with the
Ministry of Health and Family Welfare. Chairman requested JS to

discuss with the officials when he visits Delhi on official tour.
{hction : US(K)]

\ 2.01 Rs.1640-2900/~ scele to” be implemented for all
I' (17th Mtg)_Assistants.

Chairman informed that only recently the scale of Rs.1640-

2900 was approved by Finance for DOS Secretariat Assistants and

the issue of extending the same scale for ISRO Assistants '‘B' is
being taken up again with Finance. 1In this connectioﬁ, Chairman
pointed out that Finance insisted even in case of DOS Secretari-

at not only direct recruitment of Assistants but also on the
standard of examlnatlon for direct recruitment at the same level
'—“”*of the dlrect-recrultmemt of--Assistants in.Central Secré%ﬁrlat
" Service. The Staff Slde confirred their acceptance for 3% 1/3%
dlrect recru1trent at the level of P551stants 'B' to enable .the
. Depcrtnent to take up the case agzin with thc‘ Flnance True Copy
: ) "f w! ot - :-’ _ Attested byi

A R on i US(K)3

AT — o 8.v. xmamua
B oM : lj S . ’_’; dssty, Admn. Oths

' s




True Copy
Attested by: before the final report of the committee is submitted to Lhe Department. Chairman agreed to

W T Lfhe: need for the committee to ascertain the views of the Staff Side.

: i Tenme
"*Eg_.__ -—
o "“' LR '\)J:w -'fl: ' HL"-_.i'i'e,x
s e 1R~ a5
15.04 Radiographer, L hnicigns, Pharmaci ientifi
e
istan :3’
st . EXHIBIT R- |
19.06 Promotional avenues to para medical staff should be on par with Tr_‘a. des-

man.

The Council was informed that in the absence of instructions of Government for intro-
duction of an additional pay scale i.e., Rs.1640-2900/- to all the para-medical staff, 2 proposal
for upgradation of certain posts in SHAR Centre was made and the approval is axaited. In
response to the doubts expressed by the Staff Side, it was clarified that the existing
eligible employees can be considered for such upgraded posts (promotion would be vacancy
oriented), after receiving approval and such posts will not be personal to them asd will be
available to the Centres permanently.

17.01 Rs.1640-2900/- scale_to_be implemented for all Assistants, i'; ‘II

Chairman informed the ‘council that the proposal of the Department for assigning the
pay scale of Rs.1640-2900/- to Assistant 'B' in ISRO has been in the final stages of the
approvals and the matter is being constantly pursued by the Department. At this stage, the
Staff Side mentioned that, against the direct recruitment quota to be filled at the level of As-
sistant 'B’; eligible internal, candidates may first be considered before resorting to adver-
tisement. It was informed that the requirement of direct recruitment is a precondition for
assigning the pay scale of Rs.1640-2900/- to such posts and any change in such approach will
result in rejection of our proposal by the Government. It was clarified that all eligible
internal candidates in DOS/ISRO can also apply and compete along with the outsiders as

and when such posts are advertised.
Action : US(K)

18.28 Risk Allowance may be introduced at the earliest.

The Council was informed that the reconstituted committee under the Chairmanship of
Dr. Vasantha, Tirector, SHAR has commenced its-deliberations. I:was also informed that
the views of the Staff Side to the Committee are awaited. At this stage the Staff Side stated
that the committee should visit the Centres/Units to ascertain the views of the Staff Side

S. V. KAISHKA éﬂo S i

Asst. Administrarive nffice: ) S ,l - ACUOII : ISROHQ
. =1

L&DSec., & 134 Diva,
Govt. of Incia, Dent of “poee
ISRO : SHAR CENYRE
Srihacikota-524 124 A PY
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Priday, this the 20d day of May, 1997. ~

HON'BLE SHRI AV HARIDASAN, VICE CHAIRMAN
HON'BLE SHRI PV VENKATAKRISHNAN, ADMINISTRATIVE MEMBER

1 1. D Soman Pillai, Leader,

. Joint Censultative Machinery (JCM),
JCM Regional Council,

Vikram Sarabhai Space Centre,
Thiruvananthapuram-—695 022.

2. S8 Viswanathan, SC No.28153,
Office Clerk B, PGA/CDS,
Vikram Sarabqai Space Centre,
Thiruvananthapuram—2.
-..-Applicants

By Advocate Shri P Ravindran.

vs

1. Union of Indiz represented by its
Secretary, - Department of Space,
Government Secw- -:iat, Bangalore.

2. Chairman, Indian Space Research
Organisation, Bangalore.

3. Director, Vikram Sarabhai Space Centre,
Thiruvananthapuram.

4. Joint Secretary (Chairman),
Department of Space,
Regicnal Council, New Delhi.

- .. .Respondents

By Advocate Shri CN Radhakrishnan.,

ORDER

v

HON'BLE”SHRI AV HARIDASAN, VICE CHAIRMAN._ L T

—

) The first applicant in the Original Application is the

—
Mo

/f"" 'T";Meﬁbcr cf the Joint Consuitative Machinery. ~ The second applicant

—_—

LN

Y

L d

A LIRS
I
.

s
LI

Y
.

an Office Clerk B. The application _abE)ears to have been filed

PEEE-Y
o

Lt oh?:;tze;ﬁl,alf, of the Clerical Staff l.y:gderﬂ-thetl‘.wlird respondent “aggriéved
. . - I b I . -
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D Cets ot 0097 - L LT
. Y =L True Copy
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S R . ! Attest :
ey R Lepuly [loplzirar ) _ ed by
RS ] S. V KRISHLA RAO
o ‘ - 1” 83l. Adminisirative offica:
BTN . . . | & .0 Sec,. P&B GA Diva,

- -
al.  §F 1. As wg i]

—— . ’ CT
W
2 :
B CT_.
by a promction policy. The grievance not being an individual

9
cne, .but common., It appears that the first applicant as the leader

of the staff and the second applicant, a member of the staff,
allegedly affected, have joined and presented this . application-.
The Regisiry has raised an objection regarding maintainability of
the: OA on the groumnd that a resclution authcrising the first
applicant to- file the application has not been produced. The
leamed counsel for applicants states that the first applicant doeg
not present the application as the Secretary of an association, but
as & leader of the staff in the Joint .Congultative Machinery (SCHM}-
e leader in the JCM, he can represent the employees in the .iCti,
but carmnot rmeaintain an Ch. If the staff are aggrieved by the
policy and if there is .a legitimate grievance, the Asscciatien of
the staff can maintain the OA and it should be filed by the
Association repreéented by its Secretary and one or two members.
Keace, the pfesent application cannot be entertained. The OA neec

nct be registered as it is presented.

SC‘\\ ’ ' qcl! J :
PV VENKATAKRISHMAN AV HARIDASAHN
ADMINISTRATI¥E MEMBER VICE CEAIRMAL

. Govi. of India, Deot nf Spocs
- ' ; I SRO‘:"SHAR CENTRE
- Sciharikota-524 124 (A.P)

-
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- True Copy - 7
i ~ Attested P
' e

7 ,\l‘ ‘L —- ‘\-'L" _
-' 5V "KBISHNA R AD .
Agat, Administrative nffire
L & D Sac. P& GA Dive.

| Govt. of [ndia, Deot nf Spac: :
E | ' ISRO:SHHCEMHE . ;
.‘ Seiharikota- 524 124 (A.
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] ORDER.

Interim stay extended for one week. Fost on 25-6-1997.

w“'———
20.6-1997‘ Sd/- KUG- Balab'ishnan’ Ju(
3d/- CeSs Rajen, Judge.
* /True Copy/ S
Assist Registrar.,
True Copy
¥T/~- Attested by: .

. ! -
l N L= “M/
S. V. KRISHNA RAO
;/ ) Asgt. Administrative officer
' L&D Sec., P& GA Diva,

Govt. of India, Dent of Spoce
I1SRO » SHAR CENTRE
Sciharikota-524 124 (A.P)
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%— 3 2 cr'.P.No.16771/97 in 0.P.No.9580 of 1997-S
g ee . 1] S
E £ ?é:ﬁ:ioners-Petitionerss-
! S 1. D. Soman Pillai, Leader,

< ® Joint Consultative Machinery (qu),

Cla JCM Regionel Council, Vikram Sarabhai Space Centre,
o ;“ -4 fhiruvananthapuram.
ﬂi 5' ’ 2, S. Viswanathan, SC No.28153, .
A = Cffice Clerk B, PGA/CDS, Vikram Sarabnal Space Centre,

) Thiruvananthapuram.
Vs, -

/

” EXHIBIT R 2|
IN THE HIGH COURT OF KERALA AT FRNARULAM . R_ &% T {%
_ Present? '
. The Honourable Mr.Justice K.G. Balakrishnan
_ and :
The Hopourable Mr.Justice C.S. Rajan Nl

7 Fr:l!day, the 20th day of Jume, 1997/30th Jyaistha, 1919

Respondents=Respondentsi=

1. Union of India, represented by its
Secretary, Department of Space,
Government Secretariat, Bangalore.

. 2e Cbairman, Indian Space Research Crzesnisationy
Ba.ngalore. '

3 Director, Vikram Serabhai Space u.entre,
’Ihiruvananthapuram.

4, Joint Secretary (Chaimn), _
. Depertment of Spece, Regional Louneil,. New Delhi.

5, Central Administrative Tribtunal, Ernakulam. -

- Petition praying that in tne circunstances stated in the
affidavit filed 2long with the O.P. the High Court be pleased to
_ stay all further proceedings pursgant to Extc.P2 end P4 pdj.ng
disposal of the VP - -

—
— — e - e

This petition again coming on :ror orders upon pemsing the
petition and the affidavit filed in support of O.P. and this cour
order cte 6=-6~97 and upoh hearing the arguments of -
Mr, P. Ravindren, Advocate for the petiticner end of o
Mr. C.N. 'iadhakrishnan, ﬁdvocate for R1 to °\_ls the court pf.ssm

" the fonowmo:- ‘ A _

. -
— - - - .- - W

p.t.c._A‘
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TNV THE HIGH COURT OF KERALA AT ERNAKULAM'
‘ . Present; A
The Hon'ble Mr. Justice K.G. Balakrishnan and\‘

The Hon'ble lfr. Justice B K, Pntna:l.k
Friday, the 4th July, 1997/13th Ashadha, 1919

O.P.Ro, 95880 of 1997

PETITIONERS .
10 D, Soman Pillai. Leader‘ .
' Joint Consultative Machinery (JcM),
JCM Regional Council, :
Vikram Sarabhai Space Centre,
Thiruvananthapuram-695 022,

2. .8, Viswanathan, 8C ¥o,28153,
Office Clerk B, POA/CDS, -

Vikram Saraphet Srocs Contye,
Thiruvananthapuram, :

By adv. 8hri.P, Ravindran.
RESPONDENTS 3

1. Union of India, represented.by its
Secretary, Department of Space,
‘Government Becretariat, Bangalore,

2+ Chalrman, ‘Indian Space Research Organisation,
‘Bsngalore, - S A

3. Pirector, Vikram Sarabhai Bpace Centre,
Thiruvananthapuram,

4. Joint Secretary (Chairman),
Department of 8pace,
Reglonal Council, New Delhi.

5. Central Administrative Tribunal,
Ernakulam,

By adv, Shri.C.N, Radhakrishnan (R1-R4)

The above 0.pP, havihg been finally heard on
4-7-1997, the Court on the same day delivered the

followfi—s ~ SR

)

5

=
A%
\




/ K.G. Balakrishnan & B.R. Patnaik, J3. .
f‘ .

[y
Y

-----ﬂu-ﬁ--n---’---ﬂ

O.P.No. 9580 of 1997-8

Balakrishnan, J.

This is an Oriqinal Petition filed agsainst

/n order dated 2- 5-1997 passed by the Centrel

1'.
B ,'

d7iniatrative Tribunal. Ermakulom Bench. The
P ‘.

pﬂﬁitioners herein filed an Original Application

ﬁefore the Tribunel allaging that the respondents

'\  i tn 3 are Qoing to meke direct recruitment to

the‘post of Assistant B in-the Indian Spaca Research

Organination. The first petitioner contendad that

1 : hﬂ 15 a member of the Joint Conzultative Hachinary
and matters like diract recruitment or change of

ff. policy regarding should have been discussed in the

" Joint Conaultative Machinery and th;ﬁ'fact wac not

ggiscussed in that Committee, Therefore, the entire

brocess of gelecticen by direct recruitmént to the




ra

application fileq by the patitionars was rejectad by

S——

the impugned order, The reason for rejection is stateg
—

48 follows;

“It appears that the first applicant as

the leader of the staff ang the‘second : _ _
8pplicant, a member of the astafre, allégedly '
. affected, have Joined and presentea thig ° A
applicaticn, fThe Reglstry has raised an
objection regarding maintainability of the

0A on the ground thst & resolution authorising
the first mpplicant to file tne application .
hes not been produced, The learned counse; = |
for applicants states that the f£irse applicant
~does not present the application as the Seéretary

of an associaticr, but as a leader of the gteofs

in the Joint Consultative HMachinery (oci) . as
leaders in. the JCM, he can iepresent the émployees
in the JCH, but canfiot maintajn ap O

wanted to maintain the application, he should produce

38 Copy of the résolution authorising the first petiticner

to file the application,

2. We heard the Petitionersg? counsel and counsel

for tha réspondents 1 o o, Rule 4 of the Central

Administrative Tribuna) (Procedure) Rules, 1g¢g87 saysg



P

e

that:

- da- RSN 3
" -‘L .,.\ ~
; W, -
! \"- v
/ ~

EAn application to the Tribunal shall
be presented 1n]Form I by the applicant in
pﬁ:Son or by an:agent or by a duly euthorised

legal prBCuitiQnBr to the Registrar or any

:‘5other officer anthorised in writing by the

Reqiatrar to receive the same or be sent by
registered post with acknowledgement due
addressed to the Registrar of the Bench

. concerned.”

Consultative Machinery.

4(5) (a) says thats .

“NOtwltnsténding anything contained in
sub-rules (1) to (3), the Tribunal may permit
more tham one person to join together and
file a single application {f it i= satisfieqd,
having regard to the cause of action and the
nature of relief prayed for, that they have
8 Common interest in th- ratter,”

According te the petitioners' counsel, the first
petitioner has not filed'tha Original Application
. before the Tribunal as an agent of the employees
©I 88 a representative. He is5 a member of the Joint
.‘Consultative Machinery ana the question regarding the

appointment of the staff by direct req:uifmsnt. being

L

.4 matter, ought to have been discussed by the fJoint

allege that they

to submit their grievances before the Commitcee and,

therefore, ﬁmayxauxxiaagm the decision taken bty the

The petlu‘oners/here denied gyﬂﬁﬂ

<

A
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v authorities to make direct recruitment is illegal. /%
. - N Y
h‘,'\"“\ e Sa

We do not propose to go into the merit# of the casea,’
As the first petitioner has not filed the Original
Application before the Tribunal as an agent or as a
representative, he {s not liable to produce any
authorlsation or power—of—attorney; -whether the
petitioners have any locus séandi to file thg
application can be considered by the Tribunal, We

do not think that the rejection of the application

at the threshold is in crder,

J
CPET*Uﬁzigk Therefore, we set aside Ext.p7 ?rde:. The

YﬁiaLﬁZ«ﬂ'hs Original Application filed by the prtitioners may be

| .;EZjii;?g. disposed‘ofAby the Tribunal in the light of_the above
MU) G}f o ‘ -
-Rj Lagunmad cbservations. We make it clear that we do not make

lﬁi; &ny decision regarding the locus standi of the
petitioners to file a petition like the one they

filedxbefore the Tribunal,

O.F. is disposed of accordingly.

sa/-
T (K.G. BALAKRISHNAN)
rue Copy Judge
Attesteq py, | Sd/-
/I/ﬂ - . 1 . z InT
’_J A Y i/%ﬁf.qu' 997, (B.b .Jﬁgg\;mx)

V. KRISHI A RAD ' |
Assf, Admim’sfrotive nfflce- //True COPY//
L&D Sec, PEGADiva ] -

Govt.'of India, Dent nf SYnoes
ISRO : SHaR CENTRE

Sriharit . ‘
r ar;W24124;A.P3 ]
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¢ Order on cMp No.16771/97 in O.P.Ho.9580/97-83if§f':‘ 1~< 2ol
.! \ Diemissed \ vﬁ
:Ai?z-‘;':t’- , ‘ Lok
' 4-7-1997, 8d/- K.G, Balakrishnan, Judge,

Sd/- B.N. Patnalk, Judge,
APPENDIX
Petitiocners! Exhibits,

Ext. Pl « Trye copy of the scheme for Joint
Consultation and Compulsory Arbitration
for the Employees of Departmeqt of Space/
Indian Space Research Organisation,

ExXt.P2 - True Cory of office Mamorandum dated - ,
17-5-95 1issued by ISRO Headquarters, ‘

Ext.P3 « True copy of the representation submitted
by the 1sat petitioner dt.  30-5-95 bafore
the 2nd respondent,

Ext.,P4 - Trus copy of the representation dated
4 6~-6-95 submitted Jointly by various
|
i

LR e

recognised staff Associations befecro
the 2nd respondent. -

A Ext. PS5 - True copy of the circular dated 17-1-97
f ' issued by the vssc, . '

E . Ext.P6 - True copy of the original application

i submitted by the petitioners before the
' Tribunal, )

Ext.P6(a) True copy of the joint application
Submitted along with Ext.P6 before the
C.A.T., by the petitioners.

EXt.P7 - True copy of the order of the C.A.T,,
' Ernakulam dated Z=5< ..

S Ext,P8 -« Trae copy of tha details of the source
; documnents concerning career opportunities
in I.s.Ro, for Administrative Staff,

" EXt.P9 - True Copy of the overview of the type of '

of staff in Admiﬁtatration areas issued
by the respondehts, '

EXt.P10 - True Copy of the procedure for internal

promotions in respect of Administrative
staff,

Ext,P1l - Tre Copy of the approved grouping of posts
'£or reservation, Beplority a model yxo.<er is
Pl -pared by respondents,




; | ((7

\ Ext.P12 v True copy of the comaunicdavios Sed.

Ko,4/1(1) /90-VI(V) (VOl) XIX) dated : ]
5-9-1995, o/

Ext,P13 - True copy of the communication No.PP&M: e
112 dated 20-9-1996, -

Respondents®’ Exhibits;

-

Ext.,R1 - True copy of minutes of the 21st meeting
(first section) of the Dept. Council of
JC¥ held on 16-12-.1995,

Ext.R2 - True copy of office memorandum Ro.2/13
(10) 851 Vol,Iv dated 17-5-1995 issued by
Joint Secretary,Dept., of Space,

Ext.R3 ~ True copy of 0ffice Memo,No. HQsADMN1A .20 (2)
dated 22-4-1996 issued by the Scientific
Secretary, Dept. of Space, '

Trae C Jzue Copt,
rae Copy
Attested by: . Mfﬁ—-—-

e AT : Exemingh

L

5. V. RRISHEA AROD -
Asst, Adminisirative nffirs
L&DSec. PEGA Divn
-~ Govt. of Indio, Deot af <.
ISRO : SHAR CENTRE
Srihactkota-524 124 (A.P) )
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za? ' XHIBIT R. 8]

| WEDNESDAY, THIS THE 12TH DAY OF NOVEMBER, 1957.

i

CORAM:
" HON'BLE MR. A. V. HARIDASAN, VICE CHAIRMAN
HON'BLE MR. S.K. GHOSAL, ADMINISTRATIVE MEMBER

1. D. Soman Pillai, Leader,
Jjoint Consultative Machinery (JCM)
JCM Regional Council,
Vikram Sarabhai Space Centre,
Thiruvananthapuram-695 022.

2. S. Viswanathan, SC No. 28153, . //
office Clerk 'B', PGA/CDS
Vikram Sarabhai Space Centre,
Thiruvananthapuram-695 022. . .Applicants

By Advocate Mr. P. Ravindran

Vs,

1. Union of India
represented by its Secretary,
Department of Space,

N

-

]

Government Secretariat,
Bangalore.
2. Chairman,

Indian Space Research Organisation,
_ Bangalore. .
| T T T C e -
R 3. Director, :
M Vikram Sarabhai Space Centre,
N Thiruvananthapurao.
3
Y 4, Joint Secretary (Chairman)
: Departwent of Space,
. Regional Council,
ﬂ New Delhi. . ...Respondents

By Advocate Mr. C.N. Radhakrishnan
I The application having been heard on 17.10.97, the
i Tribunal on 12311.{992_de11vered the following: - _
= == s e o=
aF Sa — R —
m~% ‘ .- QRDEXR -
S A Rk qr*ﬂl. - - T o
/f‘\ - N . - — PRI A = aw |
4 ) ;.(5“&’_ Em_’::“': HOK'BLE MR. S.K. GHOSAL, ADMINISTRATIVE MEMBER -
f ;zt'- k_-.--’: o’ 'ﬁ t ;._.;: i 1 f"'] . - \

~ G NN e
* SO IR EThe firFt applicant in this Original Application is

g W -
———— .

fa™ e -',-‘,‘-“ r'd.\‘o ) - " e - y
:y=-”§jj¢%ber of the Departmental Council = (Council for short)—

4

- ' S ) o,
concrituted by the firstfrespondent“asiap integrel part\%f
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A \}7ﬁ
- the Joint Consultative Machinery (N He is also 4
Jeader on the staff side of th; Regiona] Counci], which g
a Jower Jeve] body under the same JCM, The second
applicant in the Present Application ig an employee of the
third respondent working as a Clerk in grade 'p: (Clerk B)
in his office, _
2. It has been alleged, inter alia, on'beha]f of these
applicants that the impugned order at Annexure A2, bearing

No.HQ: ADMN:4.20(2) gateq 17.5.95, which {s ap Office

Competition to the extént of 1/3rd of the posts of
Assistant ip grde 'B' (Assistant B), which 1s the
promotional post for Assistant grade 'A (Assistant A),
‘which in turn .15 the proﬁotiona] post of Clerk-pB,
contravenes the PTovisiions of the scheme for Joint
Consul tation and Compu]sory Arbitratiop (the .Schene for
short) for the employees of the respondent Department, The
Scheme , which 1s  another ngpe for JCcM, has been

fully describeq under ‘Annexure A1, These two applicants

Annexuye A5 issued by the respondent Department, i.e. the
Department of Space, bearing No. VSSC/PGA/CDS/22(243J
dated 30.12.96,.ca]]ing for applications from candidateg

_éffj;ee:fﬁygder the 1/3rd quota meant for. direct reéru;tment.
'{)..: A i .:::"5"‘ . - - D T e
1 :3§§§§T - NSimdar]y, theyihave“impugnga the interna] circular issueq
EEC T G L H
1 K ! by the respondent NO. 3 at  Annexure A6, bearing No.
R R . B s A
VRS YT ¥sse EST/G/80/97 ‘aateg 17.1.97; inViting applicaticns for
\\ & ‘f«'b,/ . L ] o 7:{?;'1:'- E 2 .
< TedTui tment to’thetposts of Assistant B also from amongst
: the employeés _of. 1¢the 'respondent Department ‘who have
- » R
A Tt R | R
Yo = * o e

< fad Mk

—r——————
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completed three years ot service, p o¥ided such_ employees ¢ -]
aregraduates and not nmore, than 45 years of age, for
participation in the same direct recruitment i;e., through
open competition for the same 18 (eighteen) posts meant
fof direct récruitment.
3.  The thrust of the arguments advanced by these two
applicants is that these impugned orders and
communications issued by the respondent Department have
violated the specific provisions of the Scheme, which have
been prescribed validly and formally, and therefore, have
created a legal obligation for the respondent Department
not to act contrary to those provisions.
4, The specific provisions, which -aéEording to the
applicants, have been . contravened by the respondent
Department are those relating to the obligation for the
Departmwent to make a reference of a matter, which 4is
discussed at the Departmental Council, but on which
disagreement has taken place betwen the two sides namely,
the Government represented by the Department and the staff
.— -represented by the nomiﬁe;s of various staff Associations,
" to a Committee of the Council for further examination and
reporé. This provision is found in Annexure Al under
'paragraph 13(1). Since the provisions of the Scheme under
paragraphs 13(1) to 13 (ii) have been referred to and
relied upon by both the app]iéaﬁﬁs and the respondents in

this .case, we_feel=it may be- useful to reprbduceéthﬁse

‘ -
— — " ay 7 _—

isions: - . S

) .
-J.La.u ‘.l'

"Procedure for sett] ement of disputes )

i,

g ) ‘In the;event of disagreement between.thextwo

+ 17 sides,{the matter may be referred to a Commlttee of

J‘.' ;i “the councili;appointed for further examinatlion,.and
"ty - report’, But%ift-a final disagreement is recorded-‘and-
: ‘“*/t e matter_is one for which compu]sory arbitration "

"1:ié;¢ff o Lj | | 1JJ

- )
-l.--:':ﬁ j-l} ' .-g

du-
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is provided, it shal]l be referr

- \30
2010 arbitratiop 2

/i SO desired by either- side. In other cases, th

_ Government wid) t. ke action according to it: o
9 . Judgment. A npatter disposed by a counci] wil: ot
- be placed on agenda during the following 12 zonths

except when the Chairman of the council, for specia)
reasons, directs otherwise; '

11) As mentioned in para-4, compulsory arbitra-ion
shal] be limited to P2y and alTowances, weekly nours
of work and Jeave of 3 class or grade of

employees.  Cases 1T individuals —shal] not be
subject to compulsory arbitrtion. No dispute shall
be referred to arbitration wunless it has been
considered by the Nationa] council or the
Departmental Counci] as the case may be and final
disagreement between the two sides haqd. been
recorded. If there is dispute relating to anp
arbitrable nmatter in a Jower council, it will be
placed beforethe Departmental Counci]." '

(Emphasis supp:ied)
5. The applicants have alleged that_the_?epartment have
unilaterally and arbitrarily introduced the e]ement of
- direct recruitment to the cadre of Assistént B in spite of
the fact that in all the meetings of the Departmental
Coulncil of the JCM of the Department of Space, the staff
side has rejected the proposals for introduction of any
such direct recruitment. {t has been specifically urged on
behalf of the applicants that though the objections- were
raised by the staff side, those 6bjections we?e not
considered and the first respondent, i.e., the Secretary
of the Department of Space, has arbitrarily introduced the
element of direct recruitment for the cadre of Assiscant

B to the extent of 1/3rd of the vacancies in that cadre.

. It has been further stated by the applicants . that the
fﬁff?k .. - applicants have been=naking: representa.ions against the
s ... -’r. _— . y T T

impﬁghed orders at Annexure A2, w;tgout, however, there
being any response frhg'tﬁe_resﬁBndEQE'Dépargment.: -

L -

6.  :Further and moxe'\Epeciﬁiéé]]y) on beﬁéff ioﬁ& the
S -~ -1s now holding a post of Clerk B:"
second applicant whoAt has been argued . that direct

recruitment to the extent of 1/3rd’ of. the vacancies in| the
Lo D L fgiits
— e s AP — ek :
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cadre of ~Assistant-B would result .'n deprivation off
adequate opportunities.for the senior people in the feedet

category of Assistant-A and in turn ﬂ? the Bwer feedey

category of Clerk-B. Thus, the right of the 2nd
applicant, as an emp]oyee of the Department working in the
Clerk-B cadre will be adversely affected. Besides,

being an employee belonging to a Scheduled Caste, he has

been guaranteed promotion to such hfgher posts under the
Constitution. Since the impugned decision at AnnexureA?2 of
introducing direct recruitment 1s not designed to promdte
public interest in any specific manner, it cannot take
away the right of the second applicant. Finally, the
applicants have sought the reliefs .that the impugned
orders and communications issued by the Tespondent
‘Department should be quashed, the" earlier policy of
promotion based on senlority alone continued and the
matter of -direct recruitment referred tx: @ Committee of
the Departmental Counci].
7. The respondent Depertment on the other hand has

challenged the Jocus standi of the first .applicant in the

I'd

- matter.-It has been stated by the respondent Department

that the first applicant has himsel f benefitted already
under that order. He cannot, therefore, be an aggrieved
party according to the respondent Department. We have
dealt with this aspect of Jocus standi for the 1st

applicant separately be]ow.

-

P. ‘cants, the ]earned;counsel for the respondents has
. 2 A
that there has been ‘o vio]ation »“while passing the

( @Bim{ﬁg ed order at A2' - of 3 rthe provisions of the Sche
: t_ et

h<; des ibed in detai] at.7Al land more specifically. thati H
" . .

— - e

Hi

R ecision of the Department to introduce ‘some degret
]

LI - i
LA <A i

< Zed t%

Ln.

As regards the ' other _ aLJe"ations_~made *by—*the— .

.
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dgﬁeejeb.Indian Space Research Organisationy,which is the principa]

~% — | o

- direct recruitment has been Cessitated by its conﬂc_erz:l
for effi fency " and meritorious service in Public
' Administration anc is thus obvious]; in public interest,

8. He has admitted, however, that the Department is
.oinged, under the Scheme to refer a matter; on which a
disagreement takth Place and 1s so recorded at the
meeting of the Departmenta] Council, first to a Committee
of the Departmenta] Council as per the JCM, and then if a
final disagreement 1s. recorded, to the Board of
Arbitration, compul sorily, But, the Jearned advocate for
the respondent Department has argued, no such disagreement
tock place or was recorded as such on this subject at the
meeting of the Departmenta] Council held on 16.2.95, as
evidenced by the proceedings of that meeting. These
proceedings were circulated under the communication from
the first respondent bearing No. 12/2(1)/952 (Vo].II)JHted
25.5.95 at Annexure RV,
9. A copy of these approved minutes (proceedings) of
the said meeting of the Repartmental Council, we obeerve,
was also “sent, amongst others, to the firgt applicant

under the same communication,

10. .Further, the respondent Department has explained in

services to the technical and scientiﬁic personnel of the

4NN m——

- '~fwjf?;fep--part—~of-—thE“fDepartment'__Eﬁroggh an efficient cadre of

L - )
.-f - 'yi—‘

ﬁfﬁ upoﬁfto man» —sti]] higher posts at the ]eve] of A551stantf

v —).

.. ;“ > T Of cers and above infthe Organisation. éonéidering tth

'/ s e B -

“- ‘. .“
T

:,ﬁ_tqﬂfciriticaP*importance of the work being done Ey the ISRO{
) 2

, fo r the nation as a WbOJE’thla matter ofﬁ%d\inistratlvel_j
34 = £ 8

Assistant-Bawho, 1n turn and on promotion, wou]d be caI}ed__
b .
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policy it has been found,_to%anfuse young blooc and
introduce merit-based recruitment through coapetition at
the Jevel of Assistant—B to a Jimited extent, without
serinus]y affecting the normal promotional opportunities
for the lower feeder categories, it has been averred on
behal £ of'respondent Department. The respondents have
further asserted that it was only after the wmatter was
discussed at the meeting of the Departmental Council held
on 16.2.95 that the Department took a decision to prov.ide
for a. quota Jimited to the extent of 1/3rd of the
vacancies arising in-.future for direct recruitmentm» Ba¥ el
11. We find considerable force in the general Jine of
argument that in the interest of promoting administrative
efficiency infusion of fresh blood at certain stages,
through open competition and based on merits, for public
.service 1s in public interest. For an adoministrative
Department Ilike the Department of Space, where the
administrative staff has to service, with a_high degree of

competence, the scCientists and technologists, who are
engdged in tasks and works of critical importance for the
nation as a whole, such open and merit-based ]-atera]
induction may in fact, be essential. Therefore, in our
opinion, such an administrative Department is £fully

competent to decide ~upon _such .a policy of direct

- - —— - e T

recruitment which it has to —be\ admitted wi]i thus meet

z 'the test of public 1nterest. But lt:he main ground fOl’
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ging this po]icy, in our considered view,* is
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oﬂﬁ-Department,.‘this_;Pgiiﬁy -has—a¥so been “found tg ‘have

..8.. ¢

Therefore, those allegations wi}] ave to be carefu)]

y
considered.
12 ., The learned counse] for the -officia] respondents|,

has then stated that considering the variouk
Tepresentations received from the staff Associations|,
after the issue of the order under challenge, 1{.e.
Annexure A-2, the Department has issued 'the order at
Annexure R-VI, providing for adequate and specia]
concessi&ﬁ;for the internal candidates i.e., the empl oyeeg
of the Department. Several conditions wvhich have beeq

- Prescribed for fresh candidates applying for pésts meant

for direct recruitment to Assistance-B cadre, have been|

. foraally declared undes; R-VI as not applicable for the
internal candidates,
13. We obsefve that? for example, the age for the
internal candidates has been relaxed upéo 45 years and
that the insistence °n 2 minimum Jevel of marks at 55% of

the total marks at the graduation Jeve] in their case has

- ---been given up.

14, In the reply statement filed by the respondent

Department it has been menticned further that not only

thousands of eligible open market candidates have al ready
applied for these eighteen pPo_sts, but so have hundreds of

interna) candidates. Thus, aéébrding to the -respondent

> RS - -
N g€ icited a large measure of -support al __round, ‘including
Z, - - T S T
-] fﬁ from those. empl oyees .ofiPthe Department . who are
- - e“¥ ’ . ‘r_ ) 3
e¥i

_: gible. = ; - s 5 | | |
RS . - .
A5, on behalf of _the respondent Department-iﬁfhﬁs been
. - V,r . r’_ . . " ' - _:Et ‘"
finally urged- that there is no. case for any. ¢ judicial

b

B B
r t £ b . - ¥’
C bl g s b i —~

u ”-. — b
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intervention in this matter which is Primarily concerned
with the formulation and implementation of an appropriate
administrative policy, particularly when it enjoys such a
wide- measure of support among the employees concerned and
when it does not offend any of the provis{ions of the
Constitution or any of the provisions of the Scheme at

as regards the special claim of the second

Annexure Al
Further,
not have any fundamental right to uninterrupted promotions

16.
applicant,according to the respondent Department, he does

3
from one Jower cadre to the next higher cadre and then on

to all the sti]] higher cadres in any unbroken sequence
Just because he belongs to a Schedu]ed Caste.
17. At the threshold itself we find ourselves 1in
complete agreement with this particular position which 1s
evidently valid in ]aw.‘ It 1s so, because the 2nd
applicant has not mentioned any provision, specifically
reservation for the SCs 4n al] the
cadres upto Assistant-B which dispensation,
the respondent Department

promotiona]
specific

providing for
considering the inadequacy of the representation of SCs in
a particu]ar promotional cadre,
cou]d make under the amended provisions of Article 16 of
of such

the absence
/ST§1n" the promotlona]
d app}icant on

1
¥

] : the Constitution. In
é;fﬂéfiifthf_prgyisions of " reinrvation for -SCs
‘ ' “eads of Ass;._stant—B the cJ aimﬂo-f the 2n
th1§ score~does not appear convincing to us, Further, as
Ld odt 5y U; Béfééf‘pé?é‘ﬂ of the impugned Stdéer€at
protects-;iithe specia] ancessions—and
e Ehe Depares




-rejected by this Bench at the 'stage of registration

menbers, Since the first app]icant had failed to do so,

———

has 1issued and may 1ssue frggotime to tinme and_rakes t}'
operation ui the said {mpugned order conditiona) upon this
clause. The app]icants on the other ‘hand, have failed to
produce any evidence that the impugned order actually
violates any of these special safeguards for SCs/STs. 4
mere assertion on the part of_the applicants couched in
general terms can hardly be expected to befeubstitute for
such evidence. .

18, Before we proceed to discuss the merits of the case

further, it will be neCessary for us .specifically to

consider the Jocus standi of the first applicant. This'

issue has been raised in particular by the reéspondent
Department.In this context, it - is useful, in our opinion
tddwe]] brief]y upon the background of the present 0.A.

19. 'The present original application had earlier been

itself, through an order dated 2.5.97, on the ground that
the first applicant could not prosecute the matter
Jegitimately on behalf of the staff allegedly adversely

affected, unless he had‘ proper autﬁorisation from the

concerned Staff JAssociation, which, in turn would be

normally represented by its Secretary and one or two

the 0.A.." was dismissed in Jimine. Against that orderk; of

the Tribunal, the applicants approached the Hon'ble High
Court of Kerala with the Origina)l Petition No. 9590/97

€ rejection of :the Origina] App]icatlon at the. threshoid
:;fhis Tribunélfﬁ?%;pqtfin-order..IE—ggs a]so he]d that .

* . e

he. first app]icahthhas not” filed the O.A. -as an agent or

‘r"‘»

urepresentative,‘ but primari]y fa_ member of
B - “%F;-_ ?
o . . -
. - 3 P T i @
T r.ﬁ 20 f‘j h,_! A % L’j’
el ARV S 1 ~

LY

ae \he Hon‘b}e High Court*hasuallowed thennetltjon_and—he]dme;}
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Departeenta) Counci]l under JCM and therefore, he 1s not
Jiable to produce any authorisation or power of Attorney
) from a Staff Association.
i 20, This was the .on]y g;’ound on which the Tribunal had
‘ earlier rejected the 0.A. at the very admission stage. We
have further recognised that the 1st applicant being a
duly nominated member of the Departmental Counci] enjoys a
clear locus standl for the purpose of challenging what is
; discussed and decided at & nmeeting of the slaid Counci]
irrespective of whether any other class interest has
suffered or not,and irrespective of whether he had turned
out to be a beneficiary under the impugned policy or not.
We have.therefore, decided not to ajlow the issue of Jocus
standi of the 1st appiicant to stand further in the way of

a substantive consideration of the merits of the case. We

Gk e o Aer————

have, . decided to proceed to hear the matter on

merits. Accordingly, the matter has been so heard.

21, The fate of the present Application, in our

considered view, turns critically on whether or not the

impugned order at A2 was passed even after s disagreement

in respect of the same matter took place at the meeting of

the Departmental’ Council under JCM and even after such a

— T~ disagreement was validly recorded in a duly pres:cribed
wanner. According to wus, it {s this allegation of =a

* seripus procedural irregularity which has to be properly
considered and decided. It is, therefore, essential in
our opinion to refer to the minutes approved duly by the
Chairman of the Counci]l and circulated with the
communication dated 25.5.95 by the first respondent at
R-V¥. The relevant part of- the minutes relating to the

discussions held at the Departeoental <Cguncil at dts.

weeting on 162795 on this particular topic_is reproduced

below:

—r -
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4
Chairman ‘informec the Counci] that e proposa)

fina) Stages of the approvals and the matter f{

being constantly pursued by the Department. At this

stage, the Staff side mentioned that, against the

direct recruitment quota to b e filled at the Jevd:

of Assistant-B, eligible interna) candidates may

first be considered before resorting to

advertisement, It was informed that the requiremert

of direct Tecruitment is a precondition for

assigning the Pay scale of k. 1640-2900 to such

Posts and any change in such approach will result n

rejection of our proposal by the Government. It wqs

-

dgainst the direct recruitmentfqﬁbfa to be filled at the

level of Assistant-B, elipibje internal candidates should

. ot
= zhee the same minutes aJgo indicate that it was fina) y
- .' R -"E‘ - + r

e S

a arified that a3 é}igib]efﬁ?Hté#ﬁ%l_mcandidatgéi—in’nthé"
a0 o z *

at

. v em— <
ey B vyt Y

. el -4 -

q. i T e - .y e TR o
I T -:Department could :also apply and compete algp g- with_
R o 3= : AU _ L N
= P ., . e - "fc FE AT - T ]
,Hﬁjt . OUksiders as angd when'iposts under®the direct récruitmehe
A Lo i S A rofoTET Ce | s
I NS . «were finalised: > Further,it . 1sp ggident from the Zbole
.J ) ;‘—b" ,:{ »i-l J'. . . N .—-ii ’.’: i'r- - ¥ + E.h‘r ’ .
. extract .of the ninutes that the UPWard revisionzofiethe
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' "\3n these representations, we discuss _then be]ow. - !

'/ made a reference -0 the-discussions on this matter af the

.13, ' 139

__ A

scale of R.71640-2900 ¢to the cadre o Assistant-B yas
contingent, in the perception of the Counci], upon tHe
introduction of an element of direct recruitment in that

cadre and that if there wyere to be any change g

f
approach, 1t was felt, the proposal for the assignment of
f

the revised and higher scale of Pay to the cadre o

Assistant-B . might be rejected by the Government

23. However, when Annexure AZ order was passed by theé

Department, i.e., the first respondent, a8 fey

f

representations were indeed made against it on behalf of

the Associations. The applicants have relied upon those
representations in support of their contention that there
was actually disagreement between the staff side ang the
-Tespondent Department in respect of the proposa] to
introduce sone degree of direct recruitment to the cadre
of Assistant-B.
24, But we must observe at the outset that?fsdch
representationszthemse]ves in this particular context of
alleged violatioin of Provisions of JCM do not pertake
the character of & disagreement between the Departument
i.e, the officia] side and the Staff side. If these
representations are to be considered - as valid
disagreements and .recognised as such, they should have
been du]y; recorded at g meeting of the Departmenth
Counci] constituted as a part of, the- JcM, However
considering thatdthe_app}icants;have p]aced much ?ZTIZEZ;
J'JFE. It 1is seen ffon the Tepresentation submitted by the
rst app]icant dated 30 5.95, 1.e. s Annexure-A3, itn%t he

———

JCM. This reference is apparently to the meeting of the
A, TP LA e - -
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' 2 qu 'd—nhdsé:QeT"_ElﬁﬁEes abéve.
4. T Faaine e —duoted-thosevery M
. 27

0
=1y — a
Departmenta) Cour ~11 under JcM held on 16.2.93 whic,
have quoted above.

76 In this representation at Annexure A3, the applican

under JCM, has said whije referring to the Jcp
discussions,
| "the,Departrént took a stand against'the will ang
wish of the staff side to enforce 1/3rd direct
recruitment quota‘ at the level of Assistant for
glving the reviseq scale of &, 1640-2900 ¢o
Assistant-B. The Department has taken g unilatera)
decision without consulting the staff side to induct
direct recruitment at the Jeve] of Assistant-B, it

was then stated by the Chairman, ISro that though 3

direct recruitment ig insisted, the interna)

candidates would be given due weightage in the

selection of £illing up the 1/3rd posts.™

. (emphasis supplied)

27. The Chairman, ISRO, we observe, in -hig

' Capacity as the = Secretary of the Department of

Departmenta] Council] held on 16.2.95, where these
discussions took place ang whose minuteg he

subsequently approved andg circulated at R—Y:_Hé;tave_

e g - - T

8?%?_"' . We further observe that the aﬁp]icant in
RCEE TR ' ‘
1)5;%[5 r—éfaresentat;ion at Annexure A3 has not really
:')-jf "spu'ted that there was a discussion onp this point:
X ' . - - B
:fiﬁbutvt at according ‘to hip what was agreed at that <
= ’ .
- meeting was that interna) candidated whould be giveh
e j h <.
1 3 L;%‘ — - e
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due weightage in the matter of filling wup 'of the’;\['
1/3rd posts under the direct recruitment quota.

29. The applicants haveireferred to another
representation dated 6.6.95 at. A4 made on behalf of
the representatives of a number of  Staff
Associations in respect of'the:impugned order at A2. |
Because of its importance and the fact -that it may
throw some light on the nature and background of
these objections, it is useful in our opinion to
reproduce Annexure A4. While referring to the
impugned order at A2, it says: |

" .Please rtefer to the ordérs issued on the

subject cited above.
JCM Staff side appreciate the efforts taken by the
Chairman in getting 1640-2900 séa]e for Assistant-Bs
in lJieu of 1400-2600. The following are the views of
the Staff side. |

1. We are against for open recruitment at

“ Assistant-B Jevel to the extent of 1/3rd posts.

23 5

'2, - Recrui:tment should be at Asst.-A leved- and

'Efeference be given for internal candidates before

resorting open recruitment.

3. Pay fixation'benéfit under, FR 22(c) to be given
fro”m 1.1.86.

4. Age relaxation.

L b brought under the purview of present order. -

1 2

_ zlnstead of First pomt the“mer_it point shou]d be.

, "‘t,; ade third ponntnand seniorlty shou]d be made,finst _

——-——*— T 7
.1% 74 The él igibl*}; 1€y for Assti AixB ;shou]d be Sy

.__;LJ i

., \
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8. Londitions are to be fixed after consu]tation ;nA

with JCM even for internal candidates.

9. The recruitment of Assistant should be at centre

level,
10. Any other i{ssue connecteds to the above."

_ (Emphasis supplied)
30. This representation;recognises_that the Chairman . of

ISRO was making efforts to get the benefit of a higher

scale of pay for employees at the Jevel of Assistant-B.,
However, it says that the direct recruitment should take

place at the level of Assistant-A i.e., the Jeve] Jjust

bel ow Assistant—B,and further that the internal candidates

should be given preference, Significant]y, 1t makes no

reference to the discussions on this matter at the meeting

- of the Departmental Counci] under JCM or to any

disagreement, in particular, during such discussions,
We have already referred to the order passed by the
Department, subsequent to Annexure A2, at Annexure R-VI

dated April 22, 1996 under which both the age. and

. educational qua]ificatioQS'have been relaxed in favour of

the interna) candidates. This, according to us, doubtless

amounts to giving due weightage to 1/3rd of “the vacancies

in Assistant-B cadre. Further, para 7 of the Annexure A-2

i.e., the impugned order, specifica]]y limits the

app]icatlon of the limited  direct recruitment quota for

ssistaﬂtrB sonly. to those- =vacancies::which wou]d——arise‘—“'

- t—

17,5 5 95 i e. the date of issue of the said impugned

—_— o .
- . ) N

Significant]y, para ;§v:of tPe same :order aISOri .
ﬁres that specia] concessions 1for categorlesh ]iké!~$e

‘—’9

‘chedu]ed Castes would not be affected - We have a]ready

PN I’ 4
BEA g discussed‘thiiiﬁplications;of this mara- ﬁwnﬁithp { mrovie Al i
M Thari et




—~

. -1,--““ u}H}’
‘/ =17 ;luft

order in detail] abe 1o,

32, We- also note that Annexure R-V circulating the
minutes of the Departmental Council, as approved validly
by the Chairman of the said Counci], where the matter was
specifically and admittedly discussed, was glven wide
circulation. The applicants did not,at any point of time
earlier, challenge-it as incorrect. Even now the relevant
part of the said minutes at R-V relating to the discussion
on the natter at the meeting of the Department Council
held on 16.2.95 under JCM has not been challenged in the
0.A. :

33. These minutes have becone final {n terms of the

specific provision of para 12 of the Scheme at Annexure Al
dealing with finalisation of the minutes of the Counci] .-
The provisions of para-12 are reproduced be)ow:

"12, The minutes of the meeting wi]] befina]ised

under the directions of the Chairman of the Counci]

in the usual) manner and copies thereof wil}

thereafter be circulated to members of the Counci]

" by the member Secretary of the official side.i

. : - ‘ (Emphasis ours

34, ‘There is no dispute that the procedure set o u
above_has been followed by the respondent Department whilfe
'fina]iéiﬁg and circu]éting the minutes, _
35, It has also been admitted on both sides that

. terns of the Departmenta] policy at Annexure Al, wheneyer

J‘E‘ ) e A
e s . disagxee@gnt;rake§-p}ace-and‘is recorded in respectfof

ittee o% the Councij and 1if théfe ;Q; a: 535;1

égrg@mgﬁt &ecorded”even thereafter;ttHe_maétef“wdﬁlﬁ?ﬁl

rred. to the Board of Arbitratiop‘fbéqgoﬁﬁﬁ]$6§y
o \ ~oad Bl o

. . . .- _ -
] - — ——
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5 The main question that tses  for consideration’

|
therefore, is whether such a disagreement as discussed

" above actually arose. It would be relevant, in our

considered view, to recognise in this context that just any‘
N\ disagreement, like the disagreements expressed after the

~issue of the impugned order, or at any other point of'

time, or on any other occasion, will not amount to a,
disagreement in this specific sense. To the contrary,  a
disagreement, if any, should have arisen specially and‘
QJident]y’ only’ at a meeting of the Departmental Counci] as |
a part of ;ICM when the relevant matter was taken up for
discussion there. If the answer to this crucial question,‘
namely, dici a disagreement in the Jatter and specific
sense arise is in the affirmati_ve, 1,e., that such g
specific disagreement did indeed take place theré, then‘

the main prayer of the applicants will have to be granted;

otherwise nort.

37. From the facts and clrcunstances of the case, as

discussed in detail above- by us, we are unable to persuade
ourselves to hold that there was in fact any specific

diSagreement at the meeting of the Departmental Council

under JCM. Undoubtedly, discussions betw:eén the two sides
took place on the impugned policy. Clarifications were

evidently furnished by the Chairman in the context of the

‘.:'-_:_‘,__‘T-Zj;t"‘-‘i..niti_a] objection from the staff side at the meeting in

"{z_if —f: tpect of the need for introduction of an element of
: ;5\ ‘ dirfct recrtuitment, ]i.mited to 1/3rd of the future
(S ‘\\‘ __A_;f‘\;’yal_éganciés in the cadre of the Assistant—ﬁ' ih the
\:‘“‘_": 'épar,tment. Had there been such a disagreement even after

those clarifications fror the Chairman, it would have been

L R i
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recorded concerning that wmatter in the duly approvec!

minutes of tre Departmental Counci] of the JCM availab).

at R-V. The concerned part of those minutes, that we have
quoted above, in our considered view:, amply proves that!
there was indeed no such disagreement after the Chairman
explained the re]enant circumstances. .
38. We do not consider it necessary t#ﬁe]iberate at this‘
stage on the alternative but important line adopted by the
learned counsel for respondent Department, namely, that
even if a disagreement had taken place, the scope for!
reference to a Committee of the Departmental Council and
then, in the event of a final disagreement being recorded
there, to a Board of Arbitration, is Jlimited to matters
which are specifically wmentioned in the policy on JCM at
Annexure Al, {.e. (1) Pay and Allowances, (11i) Weekly
hours of work, and (iii) Jeave of a class or grade of
employees; but that the scope of that reference does not
include the manner of recruitment to a particular cadre of
posts, like A551stant -B. Nor do we wish to comment on the
further defence taken by the Jlearned counse] for the
respondent Department that since the 1ntroduction of
direct recruitment to g cadre like Assistant- B in the area
of administrative policy, there is hardly any scope for
judicial intervention in -such matters.
49ﬁf£f}‘ ©:39. In our opinion, the real challenges to the impugned
;f} ﬁ&fjim?“;ond%rs and communications at Annexure A2, A5 and A6 are
| the> alleged Jack of comp]iance by the respondent
\ ﬁeﬁ;;tment with the provisions of the formal policy of-the
R S

‘:_25\:131‘ ‘Department on JCM at Annexure Al, 1.e., an irregularity of

procedures and the alleged violation of the fighf of
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employes llke the second epplicant. Consider-tion o1
other points of defence made on behalf of the respondent

Department would have arisen 1if those challenges were

> found maintainable. Since, on the contrary, having dealt
with those two allegations at length and having found ther |
untenable, we have come to the conclusion that the
impugned orders and communications cannot be faulted on
those grounds, detailed consideration of those other
points urged b;y the official respondents, in
ou?bonsidered view, 1s not necessary.

r"ﬁao. We donot find any material to convince ourselves

that the respondent Department has actually failled to

corply with the provisions of the policy regarding the
operation of JCM or that the impugned communications

adversely affect any legal right of the second applicant

in a wpanner which is not wvalid. In the Jlight of the
discussions recorded above and based on the pleadings and
material placed before us and the argursents advaﬁced by

the Jlearned counsel on either side, we are unable to

accept the case of the apé]icants.
41, As a result, the application fails and we order
dismissal ofthe application.

The parties to bear their own costs.

Dated the 12th November, 1997.
S/~ - '
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Annexure

Annexure

Annsxurs

Annexurs

Annexure

Annaxurs

Annexure

Annexurs

Schame fer Jeint Censultatisn and
Cempulsery Arbitratien fer tha Empleyses
of-Dapartment of Space/Indian Space
Research Organisstisn, .

Office Memarandum dt.i17th May , 1905
issued by ISRO Heasdqusrtars. '
(Re P, Ns. HQ:ADMN:A .20(2),

Representatien dt.30-5-1995 sibmitted
by the 1st spplicant bafere tha 2nd

Representatien dt.6~6-1995 submitted
Jeintly by varicus recagnised Steff
Rsseciation befere the 2nd respsndsnt,

Circulatien eof Advertisemant dt.30-12-1996
issusd by the V.S .5.C.(Ref Na USSC/PGA /CI5 /
Circular dt.17th January, 1987 issued

by the V.5.5.C.(Ref.Ne.VSSC/EST/G/B0/97,

Minutes ef the 21st Meeting(First Sessisn)
of the Dspartmental Council of ICM held

LIST OF ANNCXURES
A=1
A2
A=3
respendent.
A-4
A-5
22(243).
A-E
R=V
en 16-2-1995,
R-UI :

Office Memerandum No.HQ:ADMN:A.20(2)
dt. 22-4-1996 issued by Scientific
Secrestary, ISRO Headquarters.
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LN THE CENTRAL ADMINiSTRATIVE TRIBL . LANGALORE B

ORIGINAL APPLICATION No. . ... -\ 8 /1987

APPLICATION UNDER SECTION 18 OF THE ADMINISTRATIVE TRIBUNALS
ACT, 1885.

1. ISAC Staff Assaociation
Represented by 1ts General Secretary
Sri P N Nandakumar .
ISRQ Satellite Centre
Department of Space
Airport Road
Vimanapura
Banga!ore 5680 017.

2. Sri V Sathyanarayana Babu
Son of late K Pandurangaiah Setty
" Aged 35 years )
Residing at No.7/71. I1II Cross
Car Street. Ulsoor :
Bangalore 560 008 .
pPresently working as OCA
- in ISRO Satellite Centre
Airport Road, Vimanapura . .
Banqa1qré s60 017

3. Sri A Shankarappa R'
Son of late Appalla '
Age 43 vyears
Residing at No.12-C. 102
DOS 4Housing Colony
Airport Road, Domlur
Bangalore 560 071..
Presently working as ocB
in ISRO Sateliite Centre
Airport Road, Vimanapura
Bangalore 560 o7

4. Sri G K Srinath
gsgn of Tate G C Keshavan
Age 43 years
Residing at No. 10C-301
. DOS Housihg Colony
Airport Rocad, Domiur .
Bangalore 560 071
Presently working as Assistant-%
in ISRO Sateillite Centre |
Airport Road, Vimanapura .
Bangn lare 580 017 . . Applicants

11
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1. Secretary. Department of Space/
e Chairman, Indian Space Research
Organization (ISRC)
Indian Space Research Organization .
Head Quarters, Dapartment of Space
Government of India .
Anthar iksh Bhavan
New BEL Road ’
Bangalore 580 084. ‘ © .. ‘Respondent
DETAILS OF APPLICATION "
1. Particulars of' order against which the application is
made . )
a) Order No. @ Advt. No'.HQ . ADMN. 4 .26(7)/96 (ANNEXURE-A})
b) Date 16.1.1997 (Indian Express) o
c) Passed by Issued by the Respondent"proﬁosing to f111l
up the posts of Assistant-8  1n the
- Respondent directly. ' T '
d) Sub ject . Proposed action'dn the part of the respon-=
in brief dents to fill up the posts of Assistant-8
in the respondent grganisation directly,
denyind the promotional avenues and
opportunities . to the staff working in the
' aorganisation which was hitherto follaowed bY
the respondent. '
2. Juriediction The Applicants "declare that the sub ject
of the matter of the order/advertisement against
Tribunal which they want redressal ig within the
jurisdiction of this Tribunal.
3 Limitation : The Applicants declare that the Application
' is within the limitation prescribed under
section 21 of the Central Administrative
Tribunals Act, 1885.
4. Brief Facta of the Case!
The brief facts of the case are given herein beltow:
i) The first petitioner is a Union representing major Wwork
‘4 are

The Petitioners 2 to 3
|

farce of the respondent.




i)

-3-

present 1Y working as office Clerk=# (OCA) . office C
g (ocB) and Assistantwé in the iSRO ggtellite Cen
Bangalore. The Petitioners are gravely and seve
af fected and injured bY the proposed action on tne

of the respondent in proposing to fi]\ho the Assista
posts directly throogh open market and totally igno

the " relevant rules and practice followed in regard
|

the fu1f111ment of the gaid posts 100% thr

oromotion.-

ISRO gsateliite Centre which whollydbelongs to -Cen
Government (Departmen; of gpace) 18 governed py its

set of requ1ations'wh1ch govern the selection, posS
and oromoﬁﬁon to wvarious cadres 1N the establishm
ThF lower cadre in ;hs estebliehment is oca (
in the scale of Rs.850-1500 hich is known as " of
Clerk-A from lwh%ch a- person_gin the establish
commences his career. The said position is filled
mainly t hrough Emoloyment Exchange.end 10% of the

position 1S reserved for Group ‘D’ edminispretive st
From the said position the next oedre'in the hiera
is 0OCB (upC) which carries a remuneration ~of Rs. 1
2040 . The said posts are to be filled up only thr
promotions. The Comoendium which specify and 5oe11

the mode ‘of selection to the saio position cle

states that tne OCB in ecale of Rs.1200-2040 be ing

the same category of that of uoc in various o

Central Government Organisations, in fact, 8 person'
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iii)

Sy, e
18 exper ienced and who, ..11 wversed in the
administrative matters in the office will be able .O

efficiently and effectiveiy. carryout the ‘dut ies of
OCB/Assistant."With the said intention and purpose in
the"estabiisnment the entire post of Assistant-8 were
£i1led up through promotions.- This was'tne only method
of fil1ling up the said post which was foi]owed by the

Respondent estabiishment.

The Compendium of orders jssued by the reepondent under
its special pubiication clearly sets out the method and
mode of recruitment to various edministrative posts in
the respondent estap]ishment. 3 The - relevant
extraot/Appendix—S under the head 7 " PROCEDURE FOR
INTERNAL PROMOTIONS'. Relevant extract of the Compend1um
is rmarked as ANNEXURE*ﬂj/gpd the‘ csame 18 produced

herewith.

Qffice "Clerk-A (OCA) is the first cadre in the

Department and hierarchy which 1is to be filled up oON the

-

basis of recruitment through Emp loyment Exchange . Ag

mentioned hereinabove the Rules and Procedure foliowed

in the Department ig that 10% of the said post is

reserved for Group-D administrative‘etaff who have to.

qualify themse lves by.fuifilling the recruitment norms

prescribed by the respondent. The method by Wwhic the

next administrative higher position Office Clerk-B 18

fFi1lled up is on the he sis of seniority and merit at the

A

ratio of 75:25 1.e. 75% on the basis of saniority and

.5
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‘ b . ; 25% on the pasis of merit. The Lumpendium refers that
6 | - -
'YZ)O the selection is in the ratio of 3:1 From Office Clerk- ‘
sition in the hierarchy 15 |

B8 the next Qromotiona1 po

Assistant-A fof uﬁich again the criteria is promotion an

the basis of seniority and.merit at the ratio of 75% and
25%. From Assistant—A the next .position in the
hierarchy and fhe raspondant establishment is Assistant-
8 'énd-as far as this posjtion‘is concerned the method ‘
followed and recognised by Rules is promotioﬁ through

endium clearly sets out that except [

seniority. The Comp

fil1ling up the said position through promot ion

absolutely on the basis of seniority,lno other mode of
the

recruitment is recognised oOr provided for in
- |
astablishment of the respondent . The relevant extract

the Compendium which is the authorised publication |

of
! ) . .
got pub1ished by the respondent clearly sets out the |
above aspect. - _ )
' |
duties. |

It is necessary and retevant to state here that

and the work pattern as far as |

v)

responsibi1ities

-

Assistant-A and Assistant-B in the hierarchy are
|

concerned, 1s,  similar and identical. It is for this
\

in the hierarchy

reason that the position of Assistant-B
|

promotion

100 per cent
\

is to:be filled up only througah
and - that too on the basis of the seniority. It is
submitted. that 1if through any other method if a person

olf

s to be directly appointed for the position

Assistant-B, he would not be able to effectiveﬂf
[

B
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discharge nis duties wilh s,y experience in the vg
Department. and on the administrative aide’ it would ot
be possible Lo effectively carryout the duties.

responsibilities and.work required to be discharqed by

the Assistant-B 1ﬁ the hierarchy.

It is submitted that by taking ayay and refusing an
opportunity ﬁf bécominq Assistant—B in the hierarchy
which is the . last promotioné\ avenue in the
administrative cadre. if an employee is denied to reach
the said poaition thrdﬁgh promotion, it would demoralise
the working force. It is also relevant to state here
that a person who has joined the service would have put
in. at least a minimum service of 15 years to reach the
position of Assistant-A after having qualified and had
begome 0CB. If the promotiOﬁaT avenues '1n the cadre of

Assistant—-B is to be denied., that wbu1d-tota]1y nullify
and take away the moraTe of a pefson and also right of
the lower jevel staff who has put in 15-20 vyears of

service in the Department . working and gerving the

Depar tment sincerely and reqularly.

It is submitted that since‘the. establishment of the
respondent organisation the post of Assistant-B was all
through filled up through promotions. It 157 supmitted
that the respondent‘ without there being any bas;s has

now all of a sudden and without-amend%ng the relevant

rules governing recrui’ ment decided to advertise throudt

Annexure—A directly calling for the applications fo# th

LT

H




post of Assistant-B8 1in the respondent prgaﬁisation. It
15 respectfully submitted that the raspondent has not
amended the rules pertaining to the filling up of eit%er
Office Clerk-A (oca). 0Office Clerk-B (ocs). ~ or
Assistant—A .or Assistant-B. The 'grievance of the
Applicants 1in this case pertains to fhe attempt to filil-
up  the Assistant-B post in _the respondent without
amending the relevant ruie. It 1s submitted that if the
said advertisement is carried through and if the post of

Asgistant-8 in the Department 1is filled up through

“direct recruitment ' as proposed by the raspondent it

¢

would deny the promotiona] opportunities to the 'Dersons
.working as 0Oca, QCB, Assistant-A. As ment icned
Vhereinabove this would totally deny the Dromotiona1
oppo;tunities and <avenugs to the safd cadre and also
demora]ﬁserthe workinag force 1n the Department and also
it is submitted that as a chain of reaction 1t wou ld
affect the interest of the persons working in the cadre.
in these.c1rcumstances. Phe applicants are agqr ieved by
the proposed action on the part of the respondent
proposiﬁg to fill up the post of Assistant-8 through
'direct recruitment denying opportunities to the staff 1in

the cadre of OCA,0CB and Assistant-A to reach the /said

‘position through promotion.

viii) The first Applicant immediately on coming to know of the
proposed illegal method on the part of the respondent

has given a repraesentation which has not been cons idered

.8




iii)

iv)

or taken note of by the Responden A true copy of the

s :
representation 1is produced and marked 8s. ANNEXURE- 7.

Hence the Applicants are compelied " to approach this
Hon’'ble Tribunal for kind intervention and grant of the

pravers.

Grounds for relief with legal provisions:

The applicants urgqe the,fo]]owing main grpund in support
of their prayer for grant of reliefs sought 1n para 8 of

thia application.

Grounds

The proposed move onN phe part of the respondent to F1i11

up the post of Assistant-B directly is Iuho11y 111eQal'

and contrary to law.

The said propocsal also violates the rules and convention
f

which was hitherto followed in the Department.

It is submitted that if the said proposal is given
effect to it would totally deny the " promoticnal
opportunities to the persons working in cadres OCA QcCcs

~

and Assistént—A. It 1s submitted that apart from the

said method demoralising the working of the ‘said work-

force, it would also deny them to reach the position

which they are entitled to legally reach.

It has been with a definite intention of 1mprov1nd the

excellence in the working of the Dapartment it was all

through followed that the position of Assistant-8 in the

(56
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Department was fFilled up through promotions and not by

direct recruitment. There 15 absolutely no rezson OrF

ntroduce the £illing up of the vacancies through direct
I

justification to. viclate the said method and to ‘
recruitment. The proposal to fil]l up the vacancies

through direct racruitment 1is not supported or backed by

any wvalid decision based on recent deliberaticns with
chanaes in ‘

the first respondent or by mak ing necessary

the selection process of the first respondent.

The proposed action will adversely affect the sarvice

conditions of the persons wquing as QCA, CCB and ‘

Assistant—-A and therefore the same is wholly incorrect |

and without authority cf law.

It 18 respectfu]iy submitted that in Iaw it is neot open

to the respcndent to chanqe the method of filling up of ‘

the post in Assistant-B without effecting relevant

chances in the rules perta1n1nq to the filling up of the

posts in Assistant—B. It s respectfully subm1tted that

the respondent’s attempt to fillup 1/3 of the said "

vacancies through direct appointment without amending

the relevant rule which is wholly " i1legal. without

jurisdiction and without authority of law and therefore

the same is liable to be struck down . v ‘

The proposed actien is otherwise contrary tc law and

therefocre liable to be set aside.

.10
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Details of the remedies exhausted:
The Applicants further declare that they have availed

aii other remedies available tao them .under relevant

service rules etc.

Matter not previously filed or paending with any other
Court

The Applicants submit that the Applicants have not filed

any - -other case dn the same cause of action either before

this Tribunal cr before any other Court.

Relief socught:
In view of the facts mentioned 1n para 4 and the agrounds

adduced 1n paragréoh S.aboveﬂ the App1icénts humb ly pray
that the Hon'ble Tribunal may be pleased:

i) Quashing the impugned arder/advertisement issued by
Respondént Na. 1 preposing to fi11 up the post of

Assistant—-B -through direct recruitment in terms of
Advertisement No.HQTADMN.4_'26(-7)/96 dated 186.1.1987
produced as Annexure:ﬂl

Tc direct that the fesbondentrshail not fill up ‘the
Doéiéions df Assistant—B in the hierarchy through
ocoen recruitment ‘and to ensure that the said
positions available in the cadre of Assistant-B shaiT
be filled up only through promotions from OCA to

Assistant—-A.

iii) Direct the respondent not ta alter or change the

service reaulations in regard to fillting up of

pcsiticons of Assistant-B8 in the Department of first

respondent.

11
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iv) Pass any other order the Hon'ble Tribunal deems fit

and sppropriate in the circumstances of the case.

Grounds for Interim Re119f:

It 15 respectfully submitted that in view of what is
stated above in the brief facts of the case and grounds
urged, it is respectfully subm1ttéd that the proposal to
fFil1l up pésitions of Assispant—B in the first respondent
is wholly contrary to law qu therefore the respondent
are not entitled to directly recruit the persons to the
positioens of Assistant-B in the hierarchy. It is
submitted that ‘thg first respondent has already
advertised.'to fill. up(the posts_ of rAssistant—B as
mentioned‘ in Annexure*Afaﬁd as can be seen from the
advertisement the respondent is  in a great hurry to
fill up the posts of Assistant-B - to ensure that the
said dillegal move “1is Euick]y accomplished. It- 1s
submitted that if the respendent is permitted‘ to
proceed with scrutiny of applications aqd to finalise
the selection on.the basis of the advertisemeﬁt‘ it is
submitted that the very purpose of th{s application gets
frustrated and it would lead to further complications in

the matter. Hence prayer for interim relief.

Interim Relief: ~t is submitted that the Hon'b'=
Tribunal may be pleased to issue an interim order

directing:

.12

\W

159

M



e

T
H L

¥

[ W RNV

i) the respondent not to fill up the vacancies of
Assistant—-B in the respondent organisation on the
asis of the publication Annexure-A|dated 16.1.3997

to the posts of Assistant-B nendinq-hearing of the

above application.

ii) Grant any ather and further interim raliefs &as is

deemed just and appropriate in the circumstances " of

the case. -

11. Particulars of Poatal Ordar!

{y I.P.0. No. ) 050 @gbf_é______; _______
| é&»ff»_(@!f g@zdaﬁt__CﬁmaAu e g

" iii) Name of the PO at ,
whiih payag1e :éf_ Tﬂi ﬁ? f;_éJ@L,_,__,
__ﬂ_ﬁ}/f\ﬁ [&Z S S

ii) Name of the PO

iv) Date of issue of
PosL31 Order

12. List of Enclosures:
o) Annéxure—Af
11) Annexure—ﬂ{}//
iii) Annexure—ékg

VERIFICATION
. We, P__,N Nandakumar, General Secretary, IsAC Staff
Asébciatiqn, ISRO Satellite Centre, Airport Road, Bangalore
560 D17 and firs: Appi1cant, v Sathyanarayana-Babu, Applicant

No.2. A Shankarappa, Applicant No.3, G K Srinath, Applicant

. No .4 do her&by verify that the contents of paras 1 to 4, 5 &

7 are true to the best of our knowledge, and statements made

.13
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in paragraphs 5.8, 9 & 10 are pelieved to be true on legal

facts.

ave not suppressed any material
L

advise and that-ue el

BANGALORE

DATE : ‘/3’5}5{/

To: ' . ' -

The Regiétrar

CAT. Bangalore
‘Address for service

M/s. G S Bhat
C Sadashiva and
N K Kantharaiu

True Copy Advocates
. 117, Seshadripuram
Attested by: I Main Rocad '
N,m,hvd,wfi Bangalore-56C 020

e

S. V. RRISHNA RAD
Asst. Administrotive off
L&D Sec, P& A Div-
Govy, of India, Deot of
TSRO : SHAR CENTRE
Sriharikota-524 124 (A.P)

.
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Crders of Tribunal ™ “17-/

SV(VC)éT (MA)

e )

None appears for the
applicant. The 1learned counsel

for the respondents submits that
* the same‘ notification calling
for applications for direct
recruitment in respect of 18

posts of Assistant B had been

(,
challenged before the Ernakulam
Bench in O0.A.No.l1178/97 - D.
- {J Soman Pillai &and another wv.
Union of Indie and Otheré eng

thet the ‘Ernekul:zem Benéh has

)

rejected that zpplication after
considering the same on merits.
3 He has produced a copy of the
order in that case. We find
J1 thet in that case the applicants
therein had chezllenged the same

decision of the respondents to

have direct recruitment in

respect of 18 posts of Assistant

P - -E and that that Bench has upheld
s s T , !
: R g?bi'\the actggof the respondents and
S, . __',1 y ,: N . ) . ) )
_5(( éi%g ‘has rejected the application.
- : o~ p— ‘=;2§L ‘Qﬂﬁ ‘ﬁg'view of this, it would appear . -
’ ':!._ i\ e |8 .
\, @ ¥y /that the applicants have lost
(f’“ “7»o.. %7l interest in prosecuting this
- - L, . _—j"
/%fﬁ?ﬁ; “Rn~ .| application and are, therefore,
I . 1/(£‘Lfﬁlfi ! absent. In the circumstances,

_ Sy A ! ) . . .
EDJ.<xﬁ‘m~gAv £6 ' : we reject this application
C~ j)ﬁjc_h ST oen W following the order pzassed by
L%vi e !¢/>fLJT = Aﬁ#u_-QaM:,tf Ernekulzm Zench 8

' WP A ‘True Copy T o I

: 'mfa-"l',.,i.i- e RN Yo e '{"'-” r
TP tested bye—o)— <
l,{.f\ LA ket -, AV P - — lf*
AUy C AR R o S. V. KRISHNA RAO -
O et e T T Agst, Administrative ohtid ) TRUE COPY ge
: L& [ Sec. P& GA Divn, ) .o
[ oA~ Gowt, pf India, Dent of Spoge N T
7 TSRO { SHAR CENTRE ~_‘'~ = ™~ e

S ‘}jﬁrih:r}‘kow-524 124 (A.P) T ooue

-~
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IN THE CENTRAL ADNINIETRATIVE TRIBUNAL: HYDERABAD BENCH:
AT HYDERABAD

0.4.No.1425 OF 1997, DATE_OF ORDER:22-3-1999,

BETWEEN:

1. M.Satyanarayana Singh.

2. CheSitaram.

3. K.Nageswara Rao.

4, G.Prasad.

5. S.E.Udaya Kumar. «esssApplicants

and

t. Union of Indis, Rep. by Secretary
to Government, Dapartment of Space,
Anthariksha Bhavan, Naw BEL Road,
Bangalore-~560 0%4.

2. The Indian Space Research Organisation,
Rep. by Member (Personnel), Dapt. of
Space, Govt. of India, Anthariksha Bhgvan,
New BEL Roed, Bangalore-560 094.

3. The Directer, SHAR Cantre,
Department of Space, Govt. of India,
Sriharikota, Nellore Pistrict.

«essREspondients
COUNSEL FOR THE APPLICANT ¢: Mr.P.Navesen Rao

COUNSEL FOR THE RESPONDENTS :: Mp.B.Ngrasimha Sharma
CORAM:
THE HON'BLE SRI R,RANGARAJAN,MEMBER(ADMN)
AND '
THE HON'BLE SRI B.5.JAI PARAMESHWAR,MEMBER (JUDL)
: ORDER :
ORAL ORDER(PER HON'BLE SRI R.RANGARAJAN,MEMBER(A) )

Heard Mr,Phaniraj for Mr,P,Naveen Rao, learned
Counsgl for the Appliqants and Mr.Jacob for Mr.B8.Nara-

8imha Sharma, learnsd Standing Counsel for the Respondan

0
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'2. There are five applicants in this OA. The

first applicant is working as Purchase Assistant-‘8’
(Adhoc), second applicant as Purchase Assistant-'A’
(Adhoc), third applicant as Administrative Assistant-‘A‘,
fourth applicant as 0C-'8'(Adhoc), and the last applicant
as OC-'A'., By impugnad Order No.HQ:ADMN:A.20(2), dated:
17-5-1995(Annexurs.IV, page.23 to the OA), the 1/3rd
posts of the vacancies of Assistant-'B’ is to be filled
by dirsct recruitment through open competition on all
India basis and 2/3rd by promotian follouing the existing
procedures for promotion. The impugnsd letter further
gives the rostar for filling up the posts by direct
racruitment and promotion and alsc the other details

for filling up the po;ts against 2/3rd quota of the

vacanciaes.

3. A notification No.HO:AOMN:4,26(7)/96, dated:13th
December,1996 (Annexure.A-IX, page.31 to the OA) uas
issued for filling up 18 posts of Assistant-'8"' by

direct recruitment.

4. Earlier the applicants filed B0A.No.272 of 1997,
challenging the direct recruitment to the post of
Aggistant-'B'. That OA was disposed of with a diraction
to the applicant to submit a repressentation to the
respondents, Accordingly, the applicant, submitted a
representation on 29-4-1997, which was disposed of by

- tha impugned OPPice Memorandum No.SCF:PGA:ESTT:II:S.1,

dated:3-7-1997, whereby the respondents categorically

2V veesaceaasd
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stated that dispensing with the direct recruitment

af Assistant-'B' at this juncture cannot be agread to.

Se Aggrieved by ths above, this 0A is Piled to

set aside the Office Memorandum No.SCF:PGA:ESTT:II:5.1, '
dated:3-7-1997, Office Memorandum No.2/13(10)/85-1(Vol.IV),
dated:17-5-1995, and the consequantial Notification No.
Admn:4.26(7)/96, datad:13-12-1996 of the respondents by
holding the same as illegal and arbitrary, and for a
consequential direction to the respondents to reserve
1/3vd posts of Assistant-'B’ borneon the establishment
of Indian Space Ressarch Organisation and its Subordinats

Offices and to Pill up the posts meant fPor direct recrui te-

ment by promotion with all consequential benafits.

6. Tha respondents have filed their raply. The
respondents submits that asimilar 0A was filed on the
Bench of ths Ernakulam and that OA bsaring No.1179 of '
1997 waa dismiassed on 12-11-19§7 (AnnexuraR-23, page .94
to the Raeply). As this OA is also similar to that of
the OA.No.1179 oft 1997, this OA is alse liabla to be

dismissed. '

7 We have perused the Judgment in that O0A. In that
0A slso the 0fPPice Memorandum dated:17-5-1985, providing
for direct recruitment through open competition to the
axtent of 1/3rd of the posts of Assistant in Grads-'B',
which is the promotional post for Assistant g?ade-'ﬂ'.

and also the notification bearing No.VSSC/PGAJCDS/22(243),

dated:30-12-1996, calling for applications from candidates
/)1/ '. J

D .90600000-000-4

——
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is enclosed as Annexure.R-25 to this 0A)., A parusal
. "R -
of shnﬁiggzzzgiam Bench Judgment indicates thaet the

'. |
QJ\,/’/ - eescavoasend
nooo

Rl v

¥n the open maerket for, 18, posts of Agsistant-'B' fPalling

under the 1/3rd quota meant for direct recruitment was
challenged. That DA wes dismissed with the following

observations:i-

"Wa do not find any material to convince
oufselves that the respondent Department
has actually fe led to comply with the
provisions of the policy regarding the
opaeration ef JCM or that tba impugnsad
communications adversely affect any lagal
right of the second applicant in a manner
which is not valid. In the light of, the
discussicns racorded above and based en
the pleadings and material placed bsfore
us and the arguments advanced by the

- learned Counssl on either side, we are
unable to accapt the case of the applicants.”

8. The learned Counsel for the Respondents has also

brought to our notice that similar'OA.No.158 of 1997

filed on the Bangalore Bench of this Tribumal was alsg

dismissed following the Judgmant of the Ernakulam Banch

of this Tribumal referred to above. This Judgment of

the Bangalore Bench of this Tribunal is a short one and

Bangalore Banch of this Tribunal agreed with the Erna-

kulam Bench and hence, dismissed that DA,

9. Having gone through the Judgment of the Epnakulam

Bench of this Tribunal and the Bangalors Bench of this
Tribunal, where &lso the said notifications were challanE

Wwe sase no reasoqgta differ from tha Judgment of ths abov

ad,’
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tuo'Banphés. For the reasons stated by the Ernakulam
Qanch of this Tribunal, this OA is algo liable only
to be diémissed; and accordingly, ié iq-diamissed as
this 0A also challenges the ‘same notifications which

were challengsd in the Ernakulam Bench of this Tribunal.

10 In the résult the UA is dismissed. No costs.

pﬂaéé ‘
LA TARATESHUAR). . (R.RANGARAJAN}
s\ " - . R :

MEMBER (JUDk 'E MBER { ADMN)
DATED:this the 22nd day of March,1999 Pt
N S B D S e T T S ek S S o S 6 0 D S S S S - sy e .-:’;',..,‘W’ )

Dictated tc stenc .in the Open Court
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S.R. No.
CISTRICT

In the High-Gourt-of-dudicature #®—
AP/C.A.T/AR-AT : Hyderabad

py
o No. | of 199 a'
VAKALAT

. ACCEPTED

—
W@%L/C i %’ |
. Applicant
) Advocale for Rgspondent
. - Applicant-
! ' ' ’ -
| M/s. P. NAVEEN RAO
J P. KISHORE RAO
' ADVOCATES 1
! i:" Applicant
Advocate for -ﬁﬁ-&PT—— ndent
__Petitioner
_5_3 . . _Ww_‘An@nhca' at
- e e s *— e — ._4-0---—- ——— e o ";‘f" _ ——
. Address for Service: Phones : 7618068
= 7607333
__:__ﬁ"-"‘ﬁ_v-ﬁ
-
{ . N r
- . _ H.No. 1-1-729, Gandhi Nagar,
i "L . " HYDERABAD - 500 080.
| B - ' OR
-3 ' . . N - . -‘ . "o
. ' ' ' The Advocate's Association
o High Court Buildings,

Hyderabad - 500 002.




5 L -}
~ In the High-Court-ef-Judicature-of-AP. :
~  ICAT/ARAT.: at Hyderabad

& ‘/—NO. YWLS  ofres 9—

. e
7 %% 7 ”%}igf Ay hewe

g A S vy o D

g&i’i/ﬂ 21 by o S ¢ . Respondent
a/\ . ~(Eo 2
44;4 oo/ Wa/am, i o 9%

A

i %
_-appeliant-Retittofier-Applicant
In the above Appeal/Petition do hereby appoint and retain

Bespordent

M/s. P. NAVEEN RAOC

P. KISHORE RAO
ADVOCATES

Advocale's of the High Court to appear for mefus in the abdve appeal/petition/application and
to conducl and prosecute {or defend) the same and all proceedings that may be taken in respect of any
application connecled with the same or-any decree or order passed therein including all appfication for
return of documents or the receipt of any moneys that may be payable lo mefus in the said Appeal/
Petition/Application and also to appear In all application under Clause XV of the Letlers Patent and in all
applications for review and for leave lo lhe Supreme Court of India and in all applications for review ol
Judgement.
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L @u“-— °ﬁ’\“f}

& / b udete T
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. I, Certily that the contents :of this VAKALAT were readout and explained in
(% ) in my presence to the executants who appeared perfeclly lo understand the

same apd made Mis/herftheir signature of mark in my presence.

ATE'S HYDERABAD.
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MEMO OF APPEARANCE

N.R. DEVARAJ
ADVOCATE
Standing Counsel for Railways
Senior Standing Couns?! for Central Govt,

[ -
i -

| |
B - Counsel for /QQ’Q%?M% AL,
3

Address for Service : . \ Phone : 761060
Plot No. 8, Laii,t'hanagar o f

Jamai Osmania, /J

/

" Hyderabad - 500 044.

. et



aﬁeqtral Administrative Tribunal, Hyderab.

ress of the Counsel for Service ~ | ~ N.R. DEVARAJ
Plot No 8, Lalithanagar . N - Standing Counsel for Railways
Jamai Osmania . . Senior Standing Counsel for Central Govt.
Hyderabad - 500 044, ' '
-

BETWEEN

\}’! [\etr Degt of fAce
U\fw Dot & L

I A
Place : Hyderabad. ‘ ' ' Signaturée%gfngn of the

Date : 6 1D . ?g ' _ " Counsél

i %J@/W 8‘“"‘( Q% '—’g plbess Applic.ant(s)“

ﬂe{araj. Advocate, having béen authorised ............c..cec..eece. NORUOT

ntral/State Government/Goverament-Servant/ .............. au;t;o:ﬁylco;pmahec#sasrely noti-
er Sec. 14 of the Administrative Tribunals. Act, 1985. Hereby appear for applicant No..............
ndent No...... ’ ........ 3 ..... and undertake to. plead and act for them in all matters in the
&said case. ' -

HYDERABAD.
oAl BAN. 428 of 1997 _[

f’p /‘ZD ﬁé«vé’/f—y

Respondent (s}

fstr,

awin Slray;
bgﬂ‘ﬁ%‘ ; >
1 IS AN

MEMO OF APPEARANCE

-------------------------------------------------------------------------------------------------------------------------------------------------------

(here furnish the particulars of authority)




e

” Farm No. 9. BY.R.P.A.D.
~ (Sse Rule 29)

CENTRAL AQMINISTRA

A TIVE TRIBUNWL HYDERABA
st Floor,HACA

D BENCH AT HYDERABAD.
Bhavan, Opp:Public Garden

, Hyderabad.SDDGD4.Atp\\i

ORIGINAL APPLICATIZN NI, |0 OF 199, h
Ap:lica”t<sthety!nﬁraygna 5 OpyS Respondent(5)

' "% 'secy. peut of Space, mew nel ros, Bangalbre
By Advocate Shri- '

- B
P.Nevesn nae ¥ OF

(ﬁy/Central GDUtoS‘tanding Counsei)
Te. 'Sri.w.ﬁyﬁevaraj, Bre €0ECa

V/fi;: Union of Indfs, revn, by tecretary te Government, Dept. of Space,
‘ Anthariksha Rheven, Hew Bel road, Rangalore,
/

i : ésr(?nvsannel)
- *ia pace Research Organisstion, pep. by Mem
‘ : A2 gsgtfﬁef ;pfga, 3ovi. of Intia, Anthariksha Shaven, Naw BRL road,

. Rangalore,
¥ =2, The Director, ginn Centre, Dept. of dpace, Govt., of India,
i Srihariketi, tellore Digtrict,

:;l .

Wherea: ar a

PPlication filed by the abaye named appligant
under Section 4%

of the Administrative Tribunal Act, 1985 ags
in the copy

“inesed hereunto has been registered and upon
Preliminary hear'ng the Tfibupal has admifted. the application,
Notice is hareby given to you that if you uish to contest
¥ha application,
3w g”“hﬁ“t_théreo
applicant or vnigq

Jou may File your reply along with the document
fand after serving copy of the same on the

tegal oractitioner within 30 days of receipt of

the notice befors this Tribunal, either :in PETSOMN Or th;ough a

Lega@l prectitionar/ Preienting Officer a

tpointed by'you in B
this hehalrp, In defauls,

the aaid apoliesation may be heard anpd

decided in your absence o gp after that date without any

furthar Notice,
Issued under my hand and the

‘ seal of the Tribumal
\his the gt second “

.. . N Cay ‘D"F_Beeaaba‘r' . [ . . » 199 7.

\ /By 09DER OF HE TRIBUNAL//

| _ | _
| ‘ FOR RééEST?AR.

- ;7

B sufig sy
Ceate Adminis® e Tribynal
56w BESPATCH

~40EC 1997 v
gamrare wqradls @
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IN THE CENTRAL ADMINISTRATIVE TRIEJNAL ¢ HYDERABAD EENCH

(2)

(33

<

(4)

(5}

AT HYDERABAD.

MOA.N O, F 1997
IN
0.A.No, . oF 1997
Betweeni~ -
(1) M.Satyanarayama Singh,

s/o.M.Balaji Singh,Ag8d 48 years,
Purchase Assistant 'B'(Adghoc),
SHAR Centre, Sriharikota,

Mellore Dist,

Ch.Sitaram, =

s/0.Ch.Kodanda Ramaiah,Aged 46 years,
Purchase Assistant 'A’(Adhoc), ,
SHAR Centre, Sriharikota, .
Nellore Dist. i

K.Nageswara Rao0, '

s/0.K.Subba Rao, Aged 44 yea IS,
Adun.Assistant 'A’, i

SHAR Centre, Sriharikota,

Nellore Dist. = :

G .P’rasad,

$/0.G.Ratnaiah,Aged 35 years.
oc'B!(adchoc),

SHAR Centre, Sriharikota,
Nellore Dist,

SOET;U&Ya Kimlar' B N ‘ :

S/0.S .M.Badnanabhan, 2ged 40 yea Iss

oc'aA’, SHAR Centre,

Sriharikota, . Aoplicants/
re Dist, evee plica

Nellore | o lisnte

AND

(1}

(2)

(3)

. Bangalore=560 094,

Union of India,

Rep. by Secretary to Govermment,

Department of Space,
Anthariksha Ehavan, N ew EE L Road,

The Indian Space Research Organisation,

Rep. by Member (Personnel), Dept. of Space,

Goyt.of India, Anthariksha Ehavan,

New EBL Road,

Bangalo re- 560 094. o

The Director, -

SHAR Cent re, Dept., of Space,

Govt., of Indiay:

Sriharikcta, ,

Nellore Dist, '

.««s Respondents/
Respondents

contd.. .o 2




to the m3ponde.nt for their grievance. COnSequent to the

. rejected vide Memo.dt. 3.7.1997. Aégrieved by the said Memo

s's‘ 2 sz | . [
SRIEP. FACTS_LEADING. TO THE APPLI CATION:
The applicants are working in the Office o £ the
Director, SHAR Centre, Sriharikota. By Off ice Memorandum
No.2/13(10)/85-I(Vol.IV) 4t.17.5.1995 the existing procedure

for recruitment to the post of Assistant'B' is amended and
1/3 of the posts are reserved to be £illed-up by the method
of direct recruitment, Consequently a Notificatien is issued
by the Indian Space Research Organisation on 13.12.1996 callina
for applications fram eligible candidates to £ill-up the

direct ;ec:u:l_.tment quota. Aggrieved by the orders contained
in the abov e O.M. and the consequentialrﬂotif ication, the

applicants are invol<wed the jurisd iction' of this Hon'ble
Tribunal by £iling the O.A.No,272/97 which is disposed off
on 28,.2.97.directing the applicants to submit a representati&#m
direction of this Hon'ble Tribunal the appl:!.cants submitted
individnal repres_ent.ations to the respondents which 1s

dt.3.7.1997 the applicants are seeking the present O.A.

The applicants are iraseréice candid ateé aspiring to secure
pramotion to higher category and due o the introduction of |
of the reservation in £avour of direct recmitment to the p

of Assistant'B', the service prospects of the applicants are

adversely affected as it would result stagnation in the lowef'
cadgre. Therefore, the applicants have common cause of acti
and cammdn int erest in the subj ect matter of the 0.A, and ’

are seeking for cammon relief. Therefore, the applicants af;
seeking to prefer a single O.A. for redressal of their {

griévances.

P R AYERI~ - : | |

1t is therefore prayed that this Hon "ble Tribunal ’

nt o
o n

in the interest of justice b e pleased to permit the applic
£ o join toget her and file a single C.A. for the redresss

their grievances and pass such ot her ordex Or orders as m‘ g D

deemed £it and proper in the circmnstances of the case.

contd... 3




13 3 i

VERIFLCATION

L

We, the above named applicants, S/Srj..M.Satyanarayam

S ingh (Purchase Asst. ‘B!t (Adhoc), ch. Sitaram(l?urdaase Assistant "A’
(Adhocy, K.Nageswara Raotwnn.z\sst 'A'ﬁ, G, Prasad(OC‘B'Adhoc)

and S.PB .Udaya Kumar(OC'A') working at SHAR centre. Srihar:lkota,
. . . — s ‘
Nellore District(A.}, do hereby ver.tfy that the contents of

this ' M.A. are true to our personal knowledge and belief

and on the advice rendered by the Counsel afid we have not

suppressed any material facts.,

W 5 ﬁo - faA-(chLtMNO
7 _ . A ,
- (COUNSEL F APPLICANTS), - (SIGNATURE 0;‘ THE AFPLICANIS),

Hyderabad,
patead] & .8.1997.

TC

Te Registra r, )
Central Adninistra tive Trib unal,
Hyderabad Bench,

HY DERABADS




RQ%‘ - ger’«W:éjPQ( MRS on }Qk

?\'\‘Q gu e Qﬁ_ ‘f .
NELLORE. . DISTRICT Q‘F\f w5

IN THE CENTRAL AIMINISTRATIVE'chIB UNAL
HYTERABAD EENCH s AT HYIERABAD,

MoéoN@. OF 1997
IN
Q. AtNO. ae 1997

' Piled © ni- %8.1997

1 {i;f'._._ﬁed:ﬁ" |

Sri.,p,Naveen-Rao, .

. Hc m' 1"1"7 29'

' Gandhinagar,
Hyderabad-500.08, 0.

(COUNSEL FOR.THE APPLICANTS),
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j‘é(“ ;‘["- on o 29.10. 27 '
b ol for A
_appl canch t:’a—%w/@ ,
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COUNSEL, FOR THE APPLICA NTS

| AND /
we.__ IR Daanny,r
Sre ADDL. ST&I\JDI\i\: COUNSEL ~ FOR |
CeG. Rlys. ‘
‘/ . R \\






